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TR *h SATATE FYOT TATSTAT 7 SATHTS T AT AT TA7 TSt v e faforeeary ;

() FIF GT3E, TG AT TAT ATH &A1 Tigd TdH 2TaL TAT 1% & (o7 T JIST0 ;

() AT FATIRT THIO-0, S ¥ Aqva g fGanT & srqata afe atga @y f&fer & oehe B
AT ATAT, AAHTET FTAAT ASATH il ATTIAFHAT I ;

() =9 ATET digd ATTHNT STHTT-T5 TAT THTIT STHTIT-T5 i FeaTad I |
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(ii) Farfers TeqTa -
(F) STaET YO, rded 9=, A aur geaiaeor o % forw s #7 ey afgd fEaor;

(@) g F H9aas® & A9 & q4qi arer Gfaw sfeewr o fi gerfua gfw e o tF afgwr F
TATIA & 971 A8 &7 7 J25 IEarasii o Gr-97 TRATSHT 7 e T&=q1ad g ;

() FH & FF 10 T % ATAT AT ATTAHT F 7 w1 grer e ;

() oI = e w1 =R B ww afieser searfaa @ e e, g, 74, 3,
HHEHT T AT TAT UHT I 92 et Te0h1e &7 979 120a1 77 F F7 a9 a9 6 Aeal sTreraht
% HTELAH § TgHIAaTT & 3% § T°gA & Tored IR ET 7, S@r ot amaar gr, 97 oo v

ERINEE -

(=.) o= sy o fwm & ywarfag g afs a8 dvads g &7 st 98t 8 a1 e s i
AT FT AT, Tgahd FE, @A Y, §IF0 AR L TIaT T+ Hls HAL, a1 §f
HTHAT I %0 TTAdT, FHaT Td T Teaqrasl, ST (AahTd #hl ST ATeAl Teariad s & arHt &l
TR JafeT w7 ;

(@) G va TRFET 9 gioT o 9@ I, (S A 8, BT OART ;
(F): T ST .- HYFdH, TAFT 2ATh S TRATSAT i T T FF AT A FHATILAT FT T TqT, FIH
AT UF S-HA S |
(2) T T ST FT TALAT FHAT 3T HRATHT FE0 6 28970 w7 amg & 71U srorar =T i 12
oS, ST St /AT 21, F gy H it gEEr aawree uw 3udsy gl

(3) wrferzer 7g gAtEa Fa o zaw Tewdiad Tou® qaIar ATHFar srar TSee 0 gq Sa® arded a7
e 9T 77 F7 U 0§ & Hay W 37 qaqErse u Iqersy FHIAT ST, i

() SITFerhTer & TSt sgaaaT Afsreha:
(i) TFErReor o |1 9o UEde Usie it TIredieheor HeaT e Tfored s it Jodar $i srafer;

(ii) ITF A HT Hfered AT RrEd IHFT AW, IoEIFT IdT, ITR HT TEHT (FATHA,
AT, AR, FOHT TeTR) ;

(iif) IUTHAH, FH AT, H€AT & 37 [Afeat seamfs afga sar off araer g1, wartaa, qErsd,
TR, FaaT e F 9 7 s, F7 fae,

(iv) STHIAT ARt A3 UF AT § T, SHHT 9TH, TaT, §0% F1T AT RIERITE T =7 safhal
F TS § ARfery, fAgerrt gearfe &1 919, 94T, 99 AT 31 RIHTE;

(v) & w1 & srfermTo afT;
(vi) FIHEAA % TqT A1 T ATITATIOT I ¥ spEaar SAfoewar v o= RSeaar sH=rat &
T O, H9% Ha¥ UF S0 ee T,
(@)  UH A & gTHd | e qEueT Afuwdt § €9 § ISR gq Arded A w7 QU I0 gl
ST HTRT AT oo T ReoT Frfereor 51T w8 #% 2w 7w 2 -
(i) TTTERTOT o | STHTGT SATHERAT i TISTEe 0T HEAT 3T TS H0T il J&aT i At
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(ii) IF IAF FT Aiered AT OEH ZEEHT AW, ISEFHT IqT, IUF FT TFHT (FATHCA, HIETSEN,
AHMET, FAT 3ATMR) ;

(iii) sEaaT AfwRar afe uF =afe g 1, SHET 96, G, % AT ¥ RENTE T T ARRAT &
AT # AR, 2ot scarie 7 979, 9dT, 99 51T 3T R,

) gfgfw a1 gedim aamw v At @i At g GAffEs Fo S@ are s= geqmEs ar
ST |

(4) wrtersTor =8 e % srefie oruet JewTee #F 9Tt #7 Sied &9 § d@-orT @ ST I8 giEtard war
o =8 woas A1g % sifaw & srerae fomar st

qEqE 5

Hydas Ud ArafeRAt g @3 sarer < R gaafr aradt gq awg i

15.

16.

17.

TYadeh Ud AT (eA] g7 G FToT &¥ H9adeh gIr ATafed] T TqaT Aratedt gIaT G9ade i Sar 9T ATqar
2, Ha T AT 3T ARA T €& S T ITLAqH AT FOTEIAT &2 0l AN STHT &l Tiderd g

Tieq & afe ad e 9% & ®OEar & A AN ITAN § A%l g a6 3H UH §9HT R a0 8§
sfaeaTiod foram ST o TR ® 9% ZT 99T HIHT 92 9 ST &l 3K 3 gq Mg a1 Srar gl

TS 3g 99 €T:- SR srrar Sae arehie = ar A= % e avdas g 947 afs & 8
W] AT U ITAa % q7 FI5 € Taard a9aas greT Arated! &1 Jqrere & F dav & Sroft 98 aa
q grft e AR =97 v Stase ST S /e gn, 37 gl
HEATT 6
sEveT Rfams witwor
AT F SAETH T AT & TG - (1) T FHedT o IFEHT0r | 7eqer oroqar et oe7 gaeq i Rf<h grav
& STAAT g AT FATAAT It &, THAT TLHhIL AL AT a1l [LhdT 6 Hae § =999 qrafd #7 [Afae F:7 aadt gl

(2) === FfHfa, ITTETHIT % STeder AT HEET & FAT & FHI T g AT TTHAT FHT TTAT FT Tha [ g orEH

grer giuta #t e arfee g Sed o =t arfee g g =9+ afufa Sta awe s arfesor  seae
AT HEE T % &9 | 476 & forw a4t 1 g7 w5 a1 gl

(3) === wffa weas ffr % forw a7 safpat &1 = FGMT T Ti=d Teate il Tl AT F

(4) === "faf aqf=a aewr w et e 3-f92m (1) F sdia o 1o g@as it a7 973 faF fir
At o Ffqe FAM

(5) TR AYERT Fg= FIATT G AT & arg & o foF & fiaw sreger sraar gaeq ST St 9THer 2y,
#it = o fore === afufa g st 3 satwat & s i Ffe s

18. WISl & SIEqer UF G<El &l H_F Aq9 UF Wed q9T 99T & I+ Jqad TF qd: - (1) TEIF07 F 7eqer ud

T AT {2 9a9 U Aed [HHTTEE g1 -
(F) STEAT FT AT ATG TATH g ®AC 6T FH{HT AT da9 HT G2 AT IO A7 a8 a9 Ud arad o

Hatera foreT wod T ghae Ag! g ;

(T) T&ET FT T AT ®IT Hl THRd HITHF 7 T GG AT SITUIAT AT a8 ATETH UF qATeT § qaiad hel dod

T EHATT T &

(2) Freeq ST TAF TaET TdF a9 a0l HaT (o0 q 17 [ 6 ATSTd a1 o ZHarL gl
(3) STeTeT UF HEEAT o 377 Acdd Ud HAT a0l &7 UHT gIR(T 1T T TEh1L ZIT GHI-THT T2 TATA a0l 10 |
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20.

21.

19. yrfar<or % sreqer Y yemafa afRea - (1) srfeerwor @ srewer Mot & gd § vomafaes ot # 1
T F M-

(F) FHATL ST, G U Iq9 AT, TATH, TRATeH TF FIH A § Gt ATHA
(@) =T % g9 UF FHIT & FA(eq ATHA

(M =y o2t 3 forg fagfe, aerefa ua qfwor geeft A

() Tt e, AR srrat FHAT g7 AT T FHATI

(3.) TFdT 9ST F T I TIEAA |

(&) T aEE, SfgeRr et FHAT g R ST AT 27 T ATIFT HAT: AT & e U argl 90
ZHH oIy e T sTqfa 347 |

(®) =i ama it wfaght & gafea A

() QAT T TR TIAT TEATHIT FLed Haell ATHA

(FN) TR STANRT & ATEAT &l (0 9% o &g AGHTT 2Tl

(=) AT 74T fager & Sredt, FFHe ST ITeror qrsashdi # 9T o g ATHIR |

@) STTRTETOT TS d HATIord e ATl o (eI g A,

@) FHATGE FATT =07 & Gafed ATHeT;

&) TR ATTH o ATAT IS AT I dg @I STAAT ST ATHI Z2-Fe o A0 H1d ITART Tat
TE ML E AAAT FH G T HEAT TT TGl A0 TS 2,

(@) Freft ot wree, sfasprdy sroar =T F fAeg aqamEHTH® FATE F geted qTHe;

() TTTERTOT 7 STedel e QTRAT T AT THNT FHWT ST ATIEHIOT 6 GATE & F FH Hid A Aferfaaat
& AT HI AR FA TAT THE i aaq10 70 G277 o7 AfF=wi i &Ry w2 % o smtea gt

wrfersTor & stfeaREt sl s/r wi=TiRaT aor s g fAge farast sl gmsferaTsit it @ aaw
Td WA 99T IThT qaret FY =7 o ua e o (1) st F afeenrie o wEaATedl i qar oaqr 7
T, A, Gel, FAATT T FHI, FIAATT T a4, ATeATioar it o sfiT o+ qar odi & A9 § o7
JUfT % FHATLN 6T TAT QAT HT THAT TLH 6 ATTRIAT AT FHATRAT FHI AW FHT 0T 9 AR 0F FF7aAT
e faf=at & srqar AfF=aa BT ST o SaawT & |59 aae o |

(2) TH T TLHTE T AT T FHATAT T [T AT I7 a7 & e § = F fheal (MFAT & TSN
T frferer Fwer it orf=h R |

ITFARROT T H GATAT - (1) TTIEFI FT FIATAT THAT TR FIT ATTLAAT FIT FATRATGT £I1H ¢
Fafead grml

2) STTER0T % T4 fRae i FATad feae aaf=d avhe & q9979 & g1 |

(3) TTTERTOT i ALRIET AT g2 3T T 1o (oieg A= IR g1 [Afaiate & 991 2Rl |

(4) TSRO o Tedsh AT, AT 3T [aert 9% STeeheor it qa&T TR, ST Aeqel g1 TalHied oAi<h %
T H ZIIT |

(5) TSRO T ATITIOAAT: T8 ATAT T 955 g1 ST UH TATAT I T STET Teqel T FIaT

fror smeer g fAfAfde w7
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22. wrfarsor $t srfafem afkeat : (1) wrfererzor i ey 35 &t IT-am1(2) F @e (iv) ¥ FAfAfdse afxmat & sremar
srfersReer faeaferfaa srfafer erferat =1 ST i -
(F) HUEdS, AEfed] FAAT J-HIET ATTHRAT § 39 3o qHAmary # fofaa § UHt g=a1 srar sedisme
AT VAT TEATAS TEqT FLAT AT & STET a8 AA9TF THH,

(@) AT "rem atataaE, 1872 (1872 & 1) &t T 123 3T 124 & ULl % FAeT qrasias
TG STAAT TEATAS AT UH ATHT il Tl AT et FIATAT § AT ol 7T Hd g4

) STTErEReoT SreieaaedT, ATIoS, o@m o, §-H9aT, Saeqat, i, areqiaeT sEr SS=anaT %
& Srqar et §T & U FArust srear uRrHeiaTarsl o THE gHey [UIAT A@TILrET FIA AT R T
T AT FLA ATAT FIAATET FLeA | ATIAFHIIT hT HSTAAT HTeA o (o710, STET AFLTF THHA, ARIE FT Tl & |
(3) sTferERr srateat & fga & 7g give=a & & forw dvads g d8m 1w srEr 997 anfe,
TS AT &AM & & | TS T2 AT & TG % 1L H AT HL T0dT g Toh TaqaqH o -
(F) 9T 4 FT IT-LTT (2) F IUEE () F @< (1) F Tefia Fofafza v 70 o & IFq it arfoe a8 o
& T
(@)  emafefaat g 39 -89 TRATST & forg UF Yadas H ard 6 2 R i i 3uan a5t R g e
o onfRa, =Tt srorar eafaqfa a7 g erarar et o= -9 & forw; srorar
(M) EA J-HIET TRASET @At o et -aaar e & Aratefaat & oftq, AT suar afag
® H T T T TAAFT 6T AT Al A E |
23. =q1er, afea 3 afagfd it agelt | s, ot sterar afaqfd St S it i aeEt gurdt At |
ITATET THAT o TTHATL J-TTSTEd i FRTAT T 6 T F il SATUIAT |
HEATT 7
s-gvaT fiefa wriRor
24. Fdter i< |9 6 (1) 91T 44 FT IT-ATI(1) F HeTT FT TS T qF A F T AT TTIERL0T o 987 F
TCEAFA 9 % 919 F91C M0 A IT9e F T § 979 A AT Al 6HIF AT HoRT R A IT T & 95

T =T ATET T I AT AT TIAFIT Aif N5 ATRAT T ATAT SAATST QT STAT AT FIHAT &I, FET HaT
BT |

2) TAF AHA BH ' F T H B Sl A0 ™o T T A ioria searasit aigd dreaad TRar Hi
AT AT Tl a7 (=T ST, T St # Seqa sl STusfT, i -

#F)  srey Saw fAeg srdfier wrger 1w 2, i qeaiid 99 9% 9h9;

(@)  erdterff g o e s erdie § Hefhd aEdTast i ut; e

() FTEATASAT Al AT |

(3) TAF AU T Fd ST FAAT ATTATSH TUTSAT 6 HTETH &, SAT T AN BT, FIEA 0l ST |

4) 3U-fA7(3) & e ST FIT AT T rdler F ATH |, 28 sr{ieita qrfaeor &1 39 fa7 q&qa 7
o s AT STt e fam a7 3w e § 9 gt g |

(5) T 56 F srefier 7om AfRa St orvhier % v 91 &1 wifega =af~n grar afafafaqa B siar g, o=
FE FIA & TTEH A UH Irieeha =4t gy forfaa agafa sefter, staar srdier & Tifeq & Iaae, sar oft

HTHAT Bl 3 T T hl ST |
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(6) qAaTs i A AAAT 7T g o g d& gaars ©IRa S A7 9ahdl g, Sar {1 JTHar g,
Srftefter =TT asReoT & HWer IURAT giv o TorT ST TeqT srorar Ieh AToshatsti = forg srieart g :

uveq o ST aATar TaT IEET UTedd A<k, SET ff 7rHar 21, 97 fodl 9% ity =ratewIer & a9
ITRT g H TEHA BT 8, T AT AR i Tg feasreenr g & = & forg ar ar fawma @ w8
AT R 6 ST 92 00 o iz St faeft qerenme srorar 39+ ITfadha =46 gaars & Jirg 92 3aredd
B | STHHRA T g al e ~ATATEheor e 9T uahdeia ot o ahar g |

(7) AH FT FISA FLA UF THF (AT 3T TATAT F Tor0 or=x gt 7rer e ~arartersaor & f9+
FE g wEATATY, ST suay afafF=aa soar s+ 9T g T st § 980 B w1 g, ey
SATATTEERTOT g7 a7 3T STUan

25. Ffietir st &t geegt F 994 — (1) S &t A7 srfietta stfereor & "o it RiFaar gt & srm@r g @i

26.

AT & 7 TR G RFTl FF 93 6§39 § 947 GiHfd & 976 A1HT 997 Tha1 g |

2) T G, AT ATeaor & qae F FAT & AT & forw, IugHd ToRaT & aaTuft e
arst Fiafd g GATT 70 =7{<F G ST sTfentr srfameor & aaey it e % forg ar & g=1 gz

(3) T Fiufa s e & forw a1 safeat 1 =99 F0 Ua SHeht AqeiET TH=a 8T Hil i |

(4) T4 AT 3uEs(1) F Afia "wafia ara & 60 oAt & srafdy & fraw axf~a avwr # v saehr

TEhd < T |

(5) T qERE T4 AT g7 Aqeiaa arira & 79 fGat # diaw qee7 #i e & fow === afafw

g srqeitaa a1 safRat § 7 ua 6 fAgiEa st

Il faTor F reger U 9T Y 929 A9 UF W M I fAuw uwa o - (1) srdrefiw srfeepeor F

FLAE U T K HaF 999 Ud Hed (ReATgaT 2

(F) AeTeT Tl IAA ATATAT % ATATE F ®T § UH FF T ATAT AT aa F qoehed ATHH aaq
o= ST

(@) TEET Fl T GChTT o AL G=a F ATTRTH Aq97TT 92 AT a9 o qHHeT ATH aad H7
Tar T ST

T HIE qAh, ST AT § TRl 92 U2, 9T 991 % 9T qi=d ol qaqT1 § a3 98 T &0 21, 3H 98¢0

A I ITT FATAG(T ATl TG o TET HIH I HT H&1 AT SITUAT |

(2) SreTer ST AT T+ TaET HAT % T4 a9  forw 30 fam 3 ofSra srasnrer o 911 217 |

(3) STeTe ST qUITToTh HEET o 3= Acd Sl HAT 9T UHT givl ST FH=T G g0 999-90T 9 Aq&Td
#FY AT |

27. witAeer et Sdier SIfdsh<or % srewer IrvaT ey ¥ RAEg st i sriw it afwqT - (1) IrfErEwor % srewer

ATAT HEET & HIHA § 91T 26 il ITTT (1) F @S (F) 04T () # i srorar srdfier srfeaer & sreqer
ATAT HZET & HIHA | &7 49 i IT-ger(1) # AfafEe et «ff afiffafa it gear w aqi=a awwr == 99
H foreft afvarar it ST ux starar wag ", 9T S GTHAr gn, ITeeneor Har e STferhIer o ereder AT e
Teeq % faeg UH A2ral & Heel § e ga1eqT T |

(2) af2, IRTEF HEtAT 9F, AT TR ATHRAT Al A=F-95q1d FUAT AA9TF THAAT 8, ql 9 Targ
T, T FIE 21, TAT ST GHATHRIT HTHUT 6 H1T S9F ATATAT 6 T ATIH 6 G976l Ig AT 6
TR adaTe AT FATAE ATATeter At A e F forw vt |

(3) TH=T AL IUMAH (2) F Aefie Mg<h TamaTelter &t Mot it yfaat sorft,--



14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

() ITTRFTT Sr=raT erdier srfersReor, StET T JTHET g1, % Teqeq a7 93wy & (965 T HI9 ; ¥

(@) ST= % oI &31q ggq@qur aearas

(4) SITTERToT Sr2raT sTdier STTasReor o, ST ft ATHAT BT, STeqer STaT 9w &1 el & &Aug § g9amafty &
sftaw, St ot =7 Hay § =t grer Fatfa frar Sre, g9 S stea e " S

(5) STeT 7g ATSTRIT g T Tdier ATerFeor  oTeder sroqam gaeq Fohel omiian SraT AIaTe® FqHAT & HIL0T

AT FAGAT FT FaTg F § FEH & o7 AT v et o Smar g, ar =marefter srfier srferspeor &
AL TTAT TawT ohl TorTehcaT TLTeAT T qaedT F:T Tl & |

(6) srvaraoT T FHTI & qe=Tq , FATATTer T fATEwT ST ALAT F TeAF AqADE L AT-T I T 2
TU, T AT 9T et AT feeafirat 39 gu st ag sfwa awE, staet fare af=a avae & seqa 9 |
(7) TEaLAT, THHET TR IoF ATATAT 6 H&T ~ATATEN F HTT T Fieh ATTEHRTOT ST2aT et Tferahaer
% ST ATAT HZET T, STAT T ATHAT &, FeTU ST AT F geTU T T {H07T o Fohel T ¢ |

28. ardier atfdraor & St sl = FH=ETRAT sk FHEIRAT 6t A o= Avft F w7 399 A A 9T I
Reta sl ot — (1) st srfermeor % srfapiat sfw we=rheat & et st Soft &t &aT ot o a9+, 9,
T, FEAUG AATeN FIAAZU Fate Aaq, Afrafear it g ¥ o7 &ar od ve [Fgat s fafaawi  aqan
fafrafaa f STait S aufea avwr F afgwiar 6w FHariEl 9% @6 gt 8 i ST aoadTT aadaTT
R FEd &

(2) T~ FHTT AT ATAFHTRAT SrTaT FHATAT AT T ATHAT 2T, % (T a7 srorar oft & waer # = A7t
% fohegl Saadl & Ffaer wea 7 arfeh yrea g |

29. rfier rfdsoor it sl afteai- (1) g 53 £t ST (4) F @2 (8) § AfAfEc atwt F st srefta
srferreor femferfaa srfatiera afxrat &1 w2 wa -

(F) HYATH, AET FAAT I-HIGT ATHFHAT ol forfgd § UHT TAAT FAAT TR JIGT UH TqaS U
ITAEHT THT o AT STET IHF G ATFLTF THAT SATT TEGT FLA il 0T,

(@) AT \Tew Atafaaw, 1872 (1872 &7 1) &t T 123 i< 124 F IqSl * Aefie, BT AT FraiaT 7
FI ATIST A ATTAT AT Tl ATAT  UH AT a7 T T {7 FAT |

(2) srfter srfeEpTor srforma=, aTfors@, “@isd, J-99aT, Sfaeqel, Haim, amgfeT seEr St sear
ToRelt o= foo &, ST AraeTs 99T ST, UH (F9us Toar qumeiardre § ST T 6T g ST IHh qHeT
et ST sroraT s aTiedt & Sarad § e STfershau it Fgradr He |

30. srfier srfdrenor & sreaer Y werrafAs srfReat — (1) srfier srfeereor &7 sremer fAtorfea % gay o wermatas af<mat
T T G -

() FHATL FEAT, ASGT AT AT @41, TRATHAT, ATATEAT 37T FHF AT ST TTHS ;
(@) 7T % g AT FATTH qaet 9 ;

() |+t o=t i AgftE, gt o gurfteeo & Fataa ame

(1) Foreft aae, AT sTaraT FHATL o ATWTIA Sl =11 ;

() T &t & i FAETI

(=) Theft Hrew, Srferhry srerT FHAT S0 AT F Hiae e arg? 56 U R S 36 oy He Aed
THFT A FT TR ;
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(=) ol vt 1 SR T A

(ST) ET HS[X STFAT ATHSY FY Hareft 7TAA ;

(=) FEFHT 0 & g ared o o o At A ;

(3T) ST vt farger # T, e i wiererr qressrt % fory ATt ;
(=) AT T ST B I e A s

(3) FHATL FeATT =77 § HATAT AT |

() 3T USRI STTredt T HS[ET STET 9% @I ST i TF(d, ST AT g2-Fe F B0 ATATSAH 1T 87 T8 §
FoAT FFRTIAT AT & TA< GHET AT |

(%) ToreT Tae, At orar FHAT & [A%g AqTEATHS Fars o Saied THr JTH |

(2) srdter stfersRor &7 srewer st arfRAl T AT TART F, AT o ATAFIOr F Ty FAFLT F o AW
fafa o = W % U=l & yadq & forw sraferd gt |

31. srfier srfpeor & wrfaor - (1) e sfaseor 7wt UF e 2 Rua R SEr a9ied 99w g
EIPCEEIERARIEECHECRERIE I

(2) srfter srferrr & 1 f3a o F1 & =[e agl gl ST A= 93 & 2|
() ST SAfershTor st FLHTLT ATHI AT AT HIAF ag g1l Ioirg G = d gL fafaiaee FGi |
(4) srdier srferpeor it s AT, AR i Aot ux erdfier srferspeor it qar oRfr AT AT ST Teqeq g

TaTred sk it Tfaeer & w2
(5) srfter srferareer ATHT=AT: Ot 9o T HEATAT | 3T UH TATHI T FIT AT TeqeT FIT ATHT a7
2oy smaer @ fAfatase grm
FATT 8
FaTy A} arfRaat

32. fAeg 3l o o} srary F WA & g "o AT - (1) =T |, g aw F o A 7 g ey
Fr efag & wree % forw, /= & € areft § ARt ot @fwe w#a:

9T JITY F M9 F forg g F s arelt afyr
T 59 T IT-4TT (2) F A&l Ferame & d=+19 S-HRT TRATSHET i ITehford and &1 10 %
ET3T 64 % TLT FRTEH & FSAHT §J-HTET TRATSHAT T Arhferd @mrd #7110 %
T 66 = STefI FHra™ & =4 S[-HIET TRATSHT & W1 , AATEHE ATAT A, AT AT

AT g, foree forw fesht sreram w1 grman g, v
qTeFeRieTd T T 10 %

T 68 # AT FTaTT & =41 TATE , AATEHE AT TAT AT AT JTHAT &I, il
gTeRRferd A Td T 10%
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(2) Srad, ATafed’ SrTaT Y-HURT ATHHAT I, STHT HT HIHAT &I, STIEHIUT STAAT AT SATEFRI 6 SATeq T
AT AT g fafafdse safer & fiaw, ST srowre & eme &t a7 30 fa 7 stferss 981 goft, Far
BT |

(3) Jufa=re (1) % SIAT T AT HITT FIA T 3T ATIEHTOT STAAT SAAT AT 3 AT T ATATAT Foled
F T, AT S 39-77w (2) # 37 AT 3, 39 =™E FY, S I AU F Hae H ATHLEAT | g, FAGA HC
3T SR ofiT U =fcn o foeg fheT =Imame & &S Fats A Srar ST dgt @ St |

(4) Iufare (1) % e Tu=Ter & 9| & forw Trfey Tftawe AT, & Whhar |@i2ar, 1973 & 17 300 & H@as
H TS THEAT SR |

I 9
grfdre<or 3R = At afwrd F o aiare wrge FET

33. wrfgeer % e fareraa wrse wAT 3R Trfdeer gy st - (1) e | @i safww staf=E sremr s e
FATT 10 At & ARt & adie B sfasaor % foro sfesreor 3 ore st forsmaa st & a9t g,
B T F AGETE, A [ feEme g = [ 6 S aret et & fam, Srds atoan |1
gft, St ae o srae YiHRaT aa smemhd qg; ar ST, e e arey yrfeewaer F aer § R aediaga 9%
T AT U goE FAU AT [T FHT TR ST T &1 AL ST 39 €A T S 6l T a4 § §3F TRT 21
STET TTTER0T sl §15 T § ororaT aAiq-are 6 & ATeqd |, a7 @7 A1 8f |

(2) arfersrzor 3u-faaw (1) & srefia 7o RAfafdee fRT g o ol o9 % serew &, Aefefea O 8
Si=r % forw \fered ShRaT sraamusT, s

(F) FerhTara wTed g 9%, WTTerhor, TTaarar ol ST Ieaee & 412 oY T3 Tearasii & a1 AT St
AT

(@) wtaarar S AEg I9-F=w (2) F @ (F) F Faid UHT 34T ST 0T g, 34T #§ [Afdee safy % sfaw
TOrRTaId o Heer § ATAT Sca¥ B HT

(1) T 3T HqAATE F forw g=eT § arE i gwa aia T ST awar g 6 gaars i aie & 9w
oAt & oft sgf=a T s

(%) ==y Rytfa arig 1, arteereer gfaaret #r srfafaeam srar sas sasta a= et si BfRet %
el Suael & daer # T SIfSRfaa Soata & ar § F9ATR 37 afe gidaraT,--

(i) FT BIT T ATHATH FHLAT &, TTTEHIIT SATTATH I A@AG T AC ATAHAT FTIAT ITh A o+ ==t
e faferet & srgEe enfea o srferaor af2a, U sreer ariva o S5 ag 3tea awerar g ;

(if) I g =T AfsraTE AET wear g o7 frTaa # afqars Far g, Srteeer yeAdt § T 7 qehar
25

() afe st o 1o Faes & arge ox "@qee g & 9fae o o anr S it sraegsar T8 8, 98
forRTrT 1 TS T T

(=) =tz wrfeErzor o 1o faee & s o2 d@qee @ 6 afae a2 o anr gaare it ST €, 98 S96 g1
retfd g 3T 90T U2 AT ATAT F+ qIeT TEqd FEd AT AT FHY THhaT & |

() TTTERTOT T TEATASNT 3T ARl e 9% fORraa sl STi= e #hf o7f<h Iea g ;
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(ST) SITTEREeT T WA & FAT @ agrafaat & aftf=a et saf o arer a9 & oo a7 &t asameas +
TeT A, ST ATI0AT AFFFET it T H = A AOg-aqg & GG 2, AT AT g FAA A et grir
T UHT AT&T AT U TIHT0T, A1 |1 Afg=aw, 1872 (1872 FT 1) & UGN FT AITAT FI & oI
T ARl T |

(37) =TT ford a1, ITTSreeor I 8ey Teqd a1e7 $li¥ e Aol oY Aeeai av = w3 uw
wiqee g -

(i) IfaTer 7 sfaf@ae srrar e A= av Fawt 6w @Rt w1 seaa /T g ar afaf==w saar s9s
Fefi = =T sie fAfRemt & srqame onfRa & srfarao 9f29, v sraer arfig & |

(i) IfaaTat 7 st sroar s T o= =t o [T & Suast #7 IeaaT dgi a1 g, TTresh
forfera @ seer gm0, forfaa & smor 29 gu formma #1 ahie F aFar g ;

() TR FrE =AT=H, AT 6 THeT TATITET T 29 H FTHFA L2dl g, ATgAdT FHLdl g AqaT T8 g
B | TAT FEAT g, TITAFI F O] UH oF<h FA=@r sA<hdl $if Iqareata §, UHT FTT F F0 @ag F9
AT ST ST T =t orf=h 97 & |

(3) TfaETE WIEd FA 3T IHF e it THHaAT i arfasreor & g=rad siv Ra-afa-faa % #wrdwor F o=
asft AT, RF g ® AfaF e ouET 3a% d@a o Faet § Sudy 921 R @ g, srteeer g a|
o fafaet # fafafee g o sEm g

(4) stet forraa & et wersre 1 fret wifersa ==fxe g afafafaea B strar g, SaT o 56 + sredie
IYATET 8, UH TAF % & § FF FIA 6 ITIAFRT KT T(T i 0 Grieepa =76 g fofea agafa e
AT fOrRTaa it FEAT F Ica¥ F AT ST ST HTHAT &, FoRd it AT AT |

34. qETafvET Affwd F awe RaER wEa wET IR AT afdwrd g wiw (1) FwrE @ @i =i
g7 12, 14, 18 =¥ 19 % A+, ¥ ‘T F AqET TAT ITATeT AT 3T eAfaqf it srat afare =g fAofae
ALY F TTH RIS FT ThdT g ST d1 Sfaat § SRIT, ST T 6 sraraa wfhar 3 swaria &1 a1 9w, &Y
Sraeh arr wfersr & qer § foreT Trediaga 9% U sega UF gee AU AT i T T GRS a9 gn S
ST S T U 9% hl qeF AT § | AT g @i Trerawer i dre a8 staar sftq-amea #a19 & #7987
¥, SET AT ATHAT 27 |

(2) == fAviEe AfEEeT s &Y afaqfa &1 Mo o« % saee 7, Fetatag G § s F o w@fera
IToRaT TETIRTT
(F) TTETE 9T I 9%, ~AT (Ao sfaar Sfaarat i ATHRST Ieaa & H1L A 63 qearasii & q9r
AT ST 3T

(@) "vads [ fBFeg 3u-Faw 2 F 9 (F) F i UHT =471 SR F0TE g, g9T § FAratatate |ty &
sfraw afare F gag o 94T IaT wrEA A |

(1) T 3T qAATE F forw g=aT § arE i gwa [yt T ST awar § 6w gaars i aie & 99T
afardt &1 «ft sgf=a BT s |

(7) =@ g fafAfdse a1, griasreer giqaret i sty et 3q% 4= a0 fagat &7 ATt
el Suael F Haer § T st ot Soarae % a1y § GuaATIT o afy gfaardt

(i) TS B FT ATSATH FLaT g, A T AfgEwe sfvEms w i mag 7O & e 15 § Afde *
FHTT TS F HETA FT AT FIT ATATAIH AT 37 e e A7 i Afa=mt & s e ag st
AT &, ST AT qreer 2
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(i) It Fr w1 ATHATH TET FaT g 7 fwra w1 afdare wwar g, = [ sfawt afdaar &
TICETHLT AT AT § ;

(=) Atz = Furtas st o o e & s 9w |qee § B fOsma uw sl oam sti= & sraegsar
el 8, a8 fawmd & arie T aFar g ;

(@) =z == [ sfe 6 1o MeEs & g o2 9qee g & feEa 92 o ot gaars it 949 g,
g I G (MIIT AT S FHT T TEITAS T2AAT o7 ATeT TEIA Hle I AT FT Tl 3 |

(@) = fAviae srferardy i aarasl ofiT Meaat & arem uv forsmrara &t i< wee it orf<h red &;

(37) = Qi ey & 919 "re I AT e AT TEQT Hed & forw By o vE st wr g
FIA AT IHF IUEAT B I ATET A ol TF<h &, ST AT % qT@T i afeafaat & aif=a § s =
i srfererrt &t T ® St ot FAuT-a9qq & S3a TaT AR gl gl g, A VAT 916 o 969, AT
i srferardt et |rewr sfafaas, 1872 (1872 7 11) & Ul T AqUTAT e &l aTed T |

() =7 I Maiia ara &, ITfEEwaor 38+ a9 Teqa ared T o AfHerdi oY et o= fF=me wa
9 Hqee g o afaardt -

(i) =TS &Y &ATaqid 1 &7 FTA &1, AT A ATHAT g, AT 8, AAAT IHh Aqq AT [T AT a1 %
Harg &7 fofaa ¥, sreer wam, G g v st e 15 § A g o o afogd S+9@t a8 st a9=,
ST $ft "rHer g, Afafaaw sraar sus i av et & Afaawi F sqew arfRa & e afga, oo
ATEer AT T |

(ii) T SATS AFAT AT < HT FEAT T@l g, ar =47 [origs srfey forfaa § smaer g, e & #or
3o gu forTaa &1 | #Y g% 2 ;

(%) F(Z TS =AT<h, TTFRTOT T TATITAT IO 21 & TR LT §, AASAAT HLdl g ATAT #94 ZIToI
B & HAT FIAT &, AT [ At & I8 UF o716 Tar ARRAT i sAqaredta |, UAT LT & HILor
GG FIA 6 AT ST ST L@ i 97f<F I 3 |

(3) HT=e TfETE A T IHH Auera it AT i A Aty F g9 oY fea-ufa-few F
TR & I FAT AT, oeer ae § afg= = oroar a6 ofefi= o= ==t & suag g1 & @ g,
e g a9t v fafeemt § fAfAfese B o sqam gim

(4) STgt afvars & fareft qershre &1 ot srferga =t g wiafafeea fohar siar 8, ST ey 56 & T
IYATET 8, UH TAFE % & § FF FIA 6 ITIAFRT FT TiT 2 0 Grieepa =76 g fofea agafa e
T fOrRTIa it AT F Iea¥ & AT A ATHAT g, A Al AT AT/ |

F 10
Tore 3 e
35. aoie, o ¥ <@ T - W AE AT av F ofd ® ATTErReor Us ase aeTaeT, 3ted o ST e 159 Ao
FITT FHLT AT BTH ‘O F ATATL AT(G S or@T Fa<or G HET 6T 9T 77 §; 3TafaT ¢ |

(2) wrferzor I F= UL (1) F AL T S@Te ST AT TG ATTAE! AT I 99 6l FAqTH Tare %
forT H¥fera v |

(3) ITEE (1) F AL @1 TF F7F Ha(9q ATHe@ I Foeq Ta @r F qeqed, q9ad, G+ UF TqRS
ATERTIT FIIT ZEaATeAT o STUT |
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(4) THE % THe T@H & (o1 AT o o@m Ud arar-airer fodfe gamefts aaf=a 9w &t weqa st
g |
36. it fdqre - (1) JTfEreRTor w7 3 e 9¥ 7=t arite fqre dame F3T |

2) STFERT0T I8 G0 THT HERE Al giua wed & forg S oft 36 q9a7 10 vF o= fafag qraet
T AT OTE § A g F7 gHhar g |

(3) TR it 3 | AT AT & FHRTE FIA AT LT AT AT FIT FEATEAT FLA TAT TTTAFTT
T FTHT G TR ATATHTIOT FTd o6 T9ATq AUTerT FedT H IHeh! gt aqi~d a1 H 39 a9 e
o =& e foraT T 8, i gurea & qonre 9eatq 180 AT Fit stater & «fiaw weqa it STustt |

I T
[Frrr 3(2) 34
TRATSET 3 TR & forw saee

§f FaaT e rfeemer (v & 91)

LRI

[H/gw] [F/EaTEr] aRFSET F Trwdweor it SIqAtd T8 F: % o7 araed wd g S SRR
EEL (Fwemtaaed) _ HgATOq At AT Bl

1. sraterg fafaor ReaTgET -
(i) sTarEe FT Hav-[AATa/FHa 1 /FaTiiea B /AT (/AT ETT HH/AAT TTTEHI TATta);
(ii) AT AT |-

(%) T8

(@) ToaT 1 919
WRELID]
(®) a1

(=.)Fw =T (B Faw, -8, T THEY TAT)

(F) FIadF FT AT, HIl, o FEa2or i aar

EREN

[, FreTE feert e/t /E o e arsar/aeas yfaerr gefs] F e §

() =8
(@) 4T

() [wH, Frersteat/ A /matat/HTaT IaaT SraET/aEH TR TeaTi] & &9 § Tored o | T a7 T g
() =T FaIeT

(2.) T faaor (ramy e, -9, T §ed1 3119
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(F) stterpa =af<h (sregeq/arsrary/faaer) sente 7 979, ®Iel, €9 [4a2or i 9aT)
(iii) BT .

(iv) 39 S STqET ST FT AT A IqT FSrEF T €17 4 (2) (1) () F STTHTL @I KT TGT JTOT
(v) A & TATTHeE aret afrSET GiH #1 e,

(vi) e o= a9l # S9ade T 4% A T8 aRAsre w1 q@ferea e, sE afirsEret it aqam fafw, g
THH! T FIA | 3T gs, Afad ATt H7 Fawor §[fH & T ¥ dfad Wl scarfs & fEawor a89d ago & & 920 67
ST T AT Ao f ST Tt IRArsre F7 "@tereq fFaer ;

(vii) aTgy Fasrre fAwTor w1t A7 9% Fe & for usieE (GRUEERIPEuCREEILI)

(viiy = 3 #t 37 fFFw (3) F oA f{amE e W2 SeET stdded €9 ST | 9T g, % "re | o
T ATy AT RHE I HEAT [EGIED SEED) (S =T ATH)

9T 3T TFaT T &, % ATeaw ¥ ewdaenees (e ) T EeTT FFaT AT, o9 39 " T S

AAATST HETT & [&Ha20T &,

(ix) STEF UHT TS AT FAAT ST AT ATE
2. [#/29) MeAferiaa aearast §ond F3d 8, AT
(i) S9ad= & U FTS i ATATATIOT T

(i) arfis e e aEmdifea @y & g @, qog 9=, 9962 yare fFae, Feas {are s 9
et aut & qewTe age H avadd 6 T e e g auAr arfus e 3uesy 7 g daradiierd
ATH T I o@T, AR, Tha TATg A i 19 AT a9 & Tohre 9gel Sl a9ade il J@r Ter

e &,

(iii) 37 g 5" o UF w@rfica & 979 AT T F A IEAES] Gigd TRASET & SR B JE51T 8 6
AT  FATHA &l IATT g (Atera wartaea faera Fr sfermriom g,

(iv) g T2 BT FT AT BF a2 aRFreET yearaa g S T afiewr, gwad, =B, 33, gEear
AT T9T THT 7 9% et a7t 7 978 991 7 F FH 9 99 & JTHAAT a6 & J1eTH F TgH A &
I | AIA o TSTEd TTEHTLT | STET T 719 21, T -HF T AT |

(v) STEt "vaas® 39 " 5| 9% == & @ &1 9wama g #7 @l T 21, 39 W # g9ads 6 UE
TATHT H gEareA N ggdanT #1%, faswme w0, dqFa e F: srrar et ser F, s ot ' g,
& U Vi Afgd S[(H & Tl 6 "gatd &1 g o 39 s S| o afaiser 5 Gwka e s #
TEATE § T UH TATHT & TATHCA 3l 2900 g0 FATHA i 3T TEaTasll i a4,

(vi) raae | Sfeafad s @9aT TRATSAT & o T AR FTAT F AT T TTEHIT | I ATHIGA]T AT
T FTA F THTT T T UF ATATATOT TS, e g afzrs=rat &7 =Jwon § f@Fwtag o s #71
TEATE g UF S FL07 o Torw Teqs YTFEreraor & STqaTadl o YILFT T o THTT 97 i U Aferswiorg
KICH

(vii) SEqTad IRATSET a7 IHF T HT TAH THAT o ATSHe WA A AT qam Fe yrieemar g
TAT FHHd HYOT TRATSAT,
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(viii) yEaTtET qRETSET # Aearfea B S arer e datea et w3 #7 T s sieme ghagre,
U T AT ATATAT 7A FATY, TATHRLUT FSAT THT IHbT TG T ST ATAT TEqTaT AT |

(ix) TRATSTAT o SATAw Tl o STerier T I9qTaT @ier THd THhl HIH1sl Aigd TRITSHT & forg gafda fa &
TCT HHIRT Aigd TIATSIHAT T €19 f5a7m;

(x) sreies O, AT O T T TAT T e o uw srEtefast & gearew o St &t ywara )

(xi) T ST TAAT FHTIST &1 o &AFe Aigd AT § fasht & forT srareset it |5ear, T o a3 &=
AT A AT et Gl @<l & &, a3 18 2

(xii) TRErSET § ot F forw s it " & o,
(xiii) SFT T-HTRT TRATSHT H ITAH Gl TTET &3 ST FG 1T &A1 i HE&AT;
(xiv) SEaTerd TRETST % forT 3|eh o F9aT & Af¥edt afe S 21, F TTH T u;

(xv) HfEETRRI, ATEQHY, HIATHS ATSAAT, A FT BT TAT TFqIad RIS & [Gw| § dafaq o
=Rt % TH ST I,

(xvi) BTH "' % TTHTT T FATT0IT T

3. [F/2¥) =W 4 i Afafaaw ar qedi a7 FEmt o GfF=wt & o7 Sueet % qdiT S aiasEre
Tayg # fawforfaa sfafe aeames i et §a 1 F2d1 g/Ad 8, Taid--

4. [H/zR] FeAtaeT & T Y G F3d § 6 ad XU T EEeer (F/g9T) STl 9947 fAeary ® e a8t
& 9l (/R FTT T g T T 2

SIRAECR
T
EECiel
ATATH (Fl) F FEATeA ST qg
T |’
k& AW 3 (4)]
ST T FIT HHIAT ST Had e AT S9aah I ATerhd (ohe ! o<k FIT gearertyd fohar ST
AIIIT T 9T

(/) F AT T AT [ARITSIAT T HIAAH/AITSAT % HIAdF g fAtead ITiashd, e ... ED
THH/ITH ITTAF 6 7] & ... [T % FIAAH/TRATSAT F Faa g fatead arfdegd] Rergam a==
TAT g, FTIT T FHI9 FaT & -



22 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

1. 78 T [#/avaas) G F1 st g e o ot #1 s yearad g
EREH

e i Fr At warthca g S o oS # G e S yearted )

i
S-HaT RS F e g UE w@rHT ud §9add & g w7 6 tessriorg g & a9 v ofw & fatew v g
ey FATTHCT AT ATAFT T THH AT e gl
2. 72 T S i =it aeg &t oo™ 9 g7 2
EREN

et & = Saw B afemr, w=rfaea, 33, gEear T 39 9fF o G 9t & 9@ 5
T oTfHe 2l

3. RERC = g9 HHHT & HaT IS B /ETaTd] g1 IO i ST

4. 78 o ww gu 9 arafefaat & sgEuar aiasHr & o [Jy/ETads) g7 Jers T8 g9y 7 70 giaerd
U T T § ST Al A0t SrEet rqeeae i anma ug i & aR #7212 & o0 uF aqgi~a 9% §
TRIT SITURTT SiiY Z&ehT ITANT hae THT FHTST o forg faham s

5. 72 T oS it A F FaT FEA & o TRt @ra it gqrtr TR B quiaar F aiaead & o |
[A/Evad] gTer fshrett Susth

6. T2 T oI @Ta | gaier [A/E9aden] g oF AhY U2 S+, sihege oi¥ ATes AH3ec gT THTIOT
g o ara faerar ST & et aRasET i quiar & Tiaerd & sqara | 2

7. 7g T [H/F9ad®] ATEE UHTSee T YA facq a9 HT THIH F Te9Tq 6 "I F T qarsl il o@r aerer
FISIT ST T T FEawor Teqa FET ST A6 AFT3ee T GHIT T & THTOG UF gearedid gr e Ig «@r
TLAT % I FeATAT gt 3 U faera aRgrsET o foro vt gaerfer 1 3w 3t aferrser & foro foar sroa
A feTet aRATSET it qOTaT & Tiaerd & SaTd & FIET Hi T8 Bl

8. Tg T [F/Fads] s YTt & g0 9T G dfad Tqarad o

9. 72 T [H/A9aas] UH o TEardst Teqd HST 6T 6 e va =t a1 o0 dgq aqru 1u &faawt
g fRgia g

10. g T [F/@vads] feet oft srafedt & faems Rt srarede, q@me staar swa s | Jraar g, T awg
FTATH TRl FHTI

srferamefy
a9
HY I STTATT T ATGUT T il STHIT TqF 37T Al § TAT 9 51T T899 | Fr arit fars 987 712 2
% = faq FT TY T JeATIT

arfsraTeft
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ey T
[ 5 (1) ¥4
TRAYSET *1 TR rRTor -9
freaferfaa aRasmT F1 9127 6 F At TR & =9 fawam & sqata &1 1 2

[T, e iRt oS 1 aqr A g, & =2 fafatdee %4

1. [==ft % wrerer #] [/ T [/ e
ST T[T/ | ST & ;

EREN

N | AT AR e RUPEIR] AT Ed HTHA #]

[FE /AT /AT AT geart] &7 AT
(FEETT T T FT HEATA/TA #19) B

2. fAwaforfad aat & e 9% TS YT T STar g, i -

(i) HEYaas Itud aeane greT F471 gt smafefat & aror fasht gq Fa2 Fam|

(ii) FETET® =T 17 F ATEE AqTEHE, @S AAAT Tad, SAGT | FATHAT &I, SAAAT FATAT &AL & Aaredt
ATAT AYGTH F T, STGT S GTHAT BT, F TeT H ATTEATAL0T T AT TAT TIRIEERTIT FHIT

(iii) FETATT TF TAF GTd | GEIAAT FIT TGA 0l T8 g1 FT 70% STHT FT Sreant FAior & an
T G FIA 6 o0 Aqgi=a a6 § T@T ST 37 9T 4 6 IT-91T (2) F @€ (1) F 3-8 (F) F Tqh
ST AR T TART Fae SET JA =74 3T SITos;

(iv) T8 T Fu & saty T AfemmE @ & T qHTA
BT STUST, Sia a3 =0 Aferfeam oY aamu U At % srefte sriaeror gasr fAraror a #7 3 |

(v) e At a9 29 Fefie a9 U At $iw AAEwt % SUFYl w7 9T R,
(vi) FEYEd® qaaad gcq et e fafer &, sar & o F e an) g1, suadt 7 Seead T8t
FIIT;

3. AfT IuTra ot &l FETAdH T qgl FLAT &, T TR0 Aterfeaa a1 =0+ ofefie =70 v F=ei
A fAfeert % oA gad g TU TSR T e w "igd SHaed ey araewh wriarg
T qHAT Bl

SIEAECE

T

STfersRd ATIFIET 7 ey 9 qaT
§J-HaT FEmHE arfeEr
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ey
[ 5 (2), Aaw 6(4), Raw 7 34)

TR F Wweflsor & g s F e gRefaemr & Beflsor § R F g seee F fa
gfafasaT & derediwr & AR g 6t gaar

FLEDS

J-H9aT [HATHE STTETr (S &7 4719)

EIEESTRERERUIE:E

SIEAECH

AT SR PRI SITAT & 36 ATt TSt 3 Tt ¥ o e e e e e T 2
SR

AT G T ST & o AT TS 3 T 3 e 3 o A aree e # e T 2
ERET

AT T T ST & o ATy TSt 3 For ety <R ST e e S 21

IILFT F FHTLT:-

T

TSR ST T gEaTeqs SfiY qaT
-sar A wfeEmer
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ey ‘s’
[ 6 (1) 4]
TRASET * Wt & fawR & g sraee
ERED
GELE:]
§-HOaT fRaTaeE IrfesReor (T F7 97H)
T,
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[FT.5.15 (4)/2016-TH1]

v T, FAT qiaa

MINISTRY OF URBAN DEVELOPMENT
NOTIFICATION
New Delhi, the 24th November, 2016

G.S.R. 1085 (E).—In exercise of the powers conferred by section 84 and in pursuance of sub-clause (iii) of
clause (g) of section 2 of the Real Estate (Regulation and Development) Act, 2016 (16 of 2016), the Central Government,
hereby makes the following rules, namely: —

CHAPTER 1
PRELIMINARY

1. Short title and Commencement.- (1) These rules may be called the National Capital Territory of Delhi Real
Estate (Regulation and Development) (General) Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions.- (1) In these rules, unless the context otherwise requires,-
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(a) “Act” means the Real Estate (Regulation and Development) Act, 2016 (16 of 2016);

(b) “association of allottees” means a collective of the allottees of a real estate project, by whatever name
called, registered under any law for the time being in force, acting as a group to serve the cause of its
members, and shall include the authorised representatives of the allottees;

(c) “‘authenticated copy” shall mean a self-attested copy of any document;

(d) “Form” means a Form appended to these rules;

(e) “appropriate Government” means the Ministry of Urban Development, Government of India; and
(f) “section” means a section of the Act.

(2) Words and expressions used but not defined in these rules, but defined in the Act, shall have the meanings
respectively assigned to them in the Act.

CHAPTER 11
REAL ESTATE PROJECT

Information and documents to be furnished by promoter for registration of real estate project.- (1) A
promoter shall furnish the following information and documents, along with those specified under section 4 of the
Act, for registration of the project with the Authority, namely:-

(a) authenticated copy of the PAN card of the promoter;

(b) annual report including audited profit and loss account, balance sheet, cash flow statement, directors report
and the auditors report of the promoter for the immediately preceding three financial years; and where annual
report is not available, the audited profit and lost account, balance sheet, cash flow statement and the auditors
report of the promoter for the immediately preceding three financial years;

(c) the number of open parking areas and the number of covered parking areas available in the real estate
project;

(d) authenticated copy of the legal title deed reflecting the title of the promoter to the land on which
development of project is proposed along with legally valid documents for chain of title with authentication
of such title;

(e) details of encumbrances on the land on which development of project is proposed including details of any
rights, title, interest, dues, litigation and name of party in or over such land or non encumbrance certificate
through an advocate having experience of atleast ten years from the revenue authority not below the rank of
tehshildar, as the case may be;

(f) where the promoter is not the owner of the land on which development of project is proposed details of the
consent of the owner of the land along with a copy of the collaboration agreement, development agreement,
joint development agreement or any other agreement, as the case may be, entered into between the promoter
and such owner and copies of title and other documents reflecting the title of such owner on the land on
which project is proposed to be developed;

(g) name, photograph, contact details and address of the promoter if it is an individual and the name,
photograph, contact details and address of the chairman, partners, directors, as the case may be, and the
authorised person in case of other entities.

(2) An application to the Authority for registration of the real estate project shall be made in writing in Form ‘A’,
in triplicate, until the procedure is made web based for filing of such application.

(3) The promoter shall pay a registration fee at the time of application for registration by way of a demand draft or
a bankers cheque drawn on any scheduled bank or through online payment mode, as the case may be, for a sum
calculated at the rate of,-

(a) 1in case of group housing project,- five rupees per square meter for projects where the area of land proposed
to be developed does not exceed one thousand square meters; or rupees ten per square meter for projects
where the area of land proposed to be developed exceeds one thousand square meters, but shall not be more
than five lakhs rupees;
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(b) in case of mixed development (residential and commercial) project,- ten rupees per square meter for projects
where the area of land proposed to be developed does not exceed one thousand square meters; or fifteen
rupees per square meter for projects where the area of land proposed to be developed exceeds one thousand
square meters, but shall not be more than seven lakhs rupees;

(c) in case of commercial projects,- twenty rupees per square meter for projects where the area of land proposed
to be developed does not exceed one thousand square meters; or twenty five rupees per square meter for
projects where the area of land proposed to be developed exceeds one thousand square meters, but shall not
be more than ten lakhs rupees;

(d) 1in case of plotted development projects,- five rupees per square meter, but shall not be more than two lakhs
rupees.

(4) The declaration to be submitted under clause (1) of sub-section (2) of section 4, shall be in Form ‘B’, which
shall include a declaration stating that the promoter shall not discriminate against any allottee at the time of
allotment of any apartment, plot or building, as the case may be.

4. Additional disclosure by promoters of ongoing projects.- (1) Upon the notification for commencement of sub-
section (1) of section 3, the promoter of an ongoing project which has not received completion certificate shall,
within the time specified in the said sub-section, make an application to the Authority as provided in rule 3.

(2) The promoter shall in addition to disclosures provided in rule 3 disclose the following information, namely:-

(a) the original sanctioned plan, layout plan and specifications and the subsequent modifications carried out, if
any, including the existing sanctioned plan, layout plan and specifications;

(b) the total amount of money collected from the allottees and the total amount of money used for development
of the project including the total amount of balance money lying with the promoter;

(c) status of the project (extent of development carried out till date and the extent of development pending)
including the original time period disclosed to the allottee for completion of the project at the time of sale
including the delay and the time period within which he undertakes to complete the pending project, which
shall be commensurate with the the extent of development already completed, and this information shall be
certified by an engineer, an architect and a chartered accountant in practice.

(3) The promoter shall disclose the size of the apartment based on carpet area even if earlier sold on any other
basis such as super area, super built up area, built up area etc. which shall not affect the validity of the agreement
entered into between the promoter and the allottee to that extent.

(4) In case of plotted development, the promoter shall disclose the area of the plot being sold to the allottees as per
the layout plan.

(5) For projects that are ongoing and have not received completion certificate, on the date of commencement of
the Act, the promoter shall, within a period of three months of the application for registration of the project with
the Authority, deposit in the separate bank account, seventy per cent. of the amounts already realized from the
allottees, which have not been utilized for construction of the project or the land cost for the project as required
under sub-clause (D) of clause (1) of sub-section (2) of section 4, which shall be used for the purposes specified
therein.

5. Grant or rejection of registration of project.- (1) Upon the registration of a project as per section 5 read with
rule 3 and rule 4, as the case may be, the Authority shall issue a registration certificate with a registration number
in Form ‘C’ to the promoter.

(2) In case of rejection of the application as per section 5, the Authority shall inform the applicant in Form ‘D’:

Provided that the Authority may grant an opportunity to the applicant to rectify the defects in the application
within such time period as may be specified by it.

6. Extension of registration of project.- (1) The registration granted under the Act, may be extended by the
Authority, on an application made by the promoter in Form ‘E’, in triplicate, until the application procedure is
made web based, within three months prior to the expiry of the registration granted.
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(2) The application for extension of registration shall be accompanied with a demand draft or a bankers cheque
drawn on any scheduled bank or through online payment mode, as the case may be, for an amount equivalent to
half the registration fees as prescribed under sub-rule (3) of rule 3 along with an explanatory note setting out the
reasons for delay in the completion of the project and the need for extension of registration for the project, along
with documents supporting such reasons:

Provided that where the promoter applies for extension of registration of the project due to force majeure he shall
not be liable to pay any fee.

(3) The extension of registration of the project shall not be beyond the period provided as per local laws for
completion of the project or phase thereof, as the case may be.

(4) In case of extension of registration, the Authority shall inform the promoter about such extension in Form ‘F’
and in case of rejection of the application for extension of registration the Authority shall inform the promoter
about such rejection in Form ‘D’:

Provided that the Authority may grant an opportunity to the promoter to rectify the defects in the application
within such time period as may be specified by it.

Revocation of registration of the project.- Upon the revocation of registration of a project as per section 7, the
Authority shall inform the promoter about such revocation in Form ‘D’.

CHAPTER 111
REAL ESTATE AGENT

Application for registration by the real estate agent.- (1) Every real estate agent required to register as per sub-
section (2) of section 9 shall make an application in writing to the Authority in Form ‘G’, in triplicate, until the

application procedure is made web based, along with the following documents, namely:-

(a) the brief details of his enterprise including its name, registered address, type of enterprise (proprietorship,
societies, partnership, company etc.);

(b) the particulars of registration (whether as a proprietorship, partnership, company, society etc.) including the
bye-laws, memorandum of association, articles of association etc. as the case may be;

(c) name, address, contact details and photograph of the real estate agent, if it is an individual and the name,
address, contact details and photograph of the partners, directors etc. in case of other entities;

(d) the authenticated copy of the PAN card of the real estate agent;

(e) the authenticated copy of the address proof of the place of business.

(2) The real estate agent shall pay a registration fee at the time of application for registration by way of a demand
draft or a bankers cheque drawn on any scheduled bank or through online payment, as the case may be, for a sum
of ten thousand rupees in case of the applicant being an individual or fifty thousand rupees in case of the applicant
other than an individual.

Grant of registration to the real estate agent.- (1) On receipt of the application under rule 8, the Authority shall
within a period of thirty days either grant registration to the real estate agent or reject the application, as the case

may be:

Provided that the Authority may grant an opportunity to the real estate agent to rectify the defects in the
application within such time period as may be specified by it.

(2) Upon the registration of a real estate agent, the Authority shall issue a registration certificate with a
registration number in Form ‘H’ to the real estate agent.

(3) In case of rejection of the application, the Authority shall inform the applicant in Form T’.

(4) The registration granted under this rule shall be valid for a period of five years.



[ 9/ I8 3(i)] Y hT TSI : STHTHRT 51

10.

11.

12.

13.

14.

Renewal of registration of real estate agent.- (1) The registration granted to a real estate agent under the Act,
may be renewed, on an application made by the real estate agent in Form ‘J’, in triplicate, until the application
procedure is made web based, which shall not be less than three months prior to the expiry of the registration
granted.

(2) The application for renewal of registration shall be accompanied with a demand draft or a bankers cheque
drawn on any scheduled bank or through online payment, as the case may be, for a sum of five thousand rupees in
case of the real estate agent being an individual or twenty five thousand rupees in case of the real estate agent
other than an individual.

(3) The real estate agent shall also submit all the updated documents set out in clauses (a) to (e) of sub-rule (1) of
rule 8 at the time of application for renewal.

(4) In case of renewal of registration, the Authority shall inform the real estate agent about the same in Form ‘K’
and in case of rejection of the application for renewal of registration the Authority, shall inform the real estate
agent in Form ‘I’:

Provided that no application for renewal of registration shall be rejected, unless the applicant has been given an
opportunity of being heard in the matter:

Provided further that the Authority may grant an opportunity to the real estate agent to rectify the defects in the
application within such time period as may be specified by it.

(5) The renewal granted under this rule shall be valid for a period of five years.

Revocation of registration of real estate agent.- The Authority may, due to reasons specified under sub-section
(7) of section 9, revoke the registration granted to the real estate agent or renewal thereof, as the case may be, and
intimate the real estate agent of such revocation in Form ‘T’.

Books of accounts, records and documents.- The real estate agent shall maintain and preserve its books of
account, records and documents in accordance with the provisions of the Income Tax Act, 1961 (43 of 1961), as
amended from time to time, and the rules made thereunder.

Other functions of a real estate agent.- The real estate agent shall provide assistance to enable the allottee and
promoter to exercise their respective rights and fulfil their respective obligations at the time of booking and sale of
any plot, apartment or building, as the case may be.

CHAPTER 1V
DETAILS TO BE PUBLISHED ON THE WEBSITE OF THE AUTHORITY

Details to be published on website.- (1) The Authority shall ensure that the following information, as applicable,
shall be made available on its website in respect of each project registered under the Act, namely:-

(a) details of the promoter including the following, namely:-

(i) promoter or group profile,-

(A) a brief detail of his enterprise including its name, registered address, type of enterprise
(proprietorship, limited liability partnership, society, partnership, company, competent authority)
and the particulars of registration as such enterprise and in case of a newly incorporated or
registered entity, brief details of the parent entity including its name, registered address, type of
enterprise (whether as proprietorship, societies, limited liability partnership, partnership,
company, competent authority);

(B) background of promoter:- work experience of the promoter and in case of a newly incorporated or
registered entity work experience of the chairman, directors, partners, as the case may be and that
of the authorised persons of the parent entity;

(C) name, address, contact details and photograph of the promoter in case of an individual and the
name, address, contact details and photograph of the chairman, directors, partners, as the case may
be and that of the authorised persons.
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(b)

(i)

track record of the promoter,-

(A) number of years of experience of the promoter or parent entity, as the case may be, in real estate
development in the National Capital Territory of Delhi;

(B) number of years of experience of the promoter or parent entity, as the case may be, in real estate
development in other States or Union territories;

(C) number of completed projects and area constructed till date in the past five years including the
status of the projects, delay in its completion, details of type of land and payments pending;

(D) number of ongoing projects and proposed area to be constructed launched in the past five years
including the status of the said projects, delay in its completion, details of type of land and
payments pending;

(E) details and profile of ongoing and completed projects for the last five years as provided under
clause (b) of sub-section (2) of section 4.

(iii) litigations,- Details of litigation, if any, which have been disposed of by the concerned court in the past

(iv)

five years in relation to the real estate projects developed or being developed by the promoter;

website,-
(A) web link of the promoter or parent entity, as the case may be;
(B) web link of the project;

details of the real estate project including the following, namely:-

@
(i)

(iii)

(iv)
v)

(vi)

advertisement and prospectus issued in regard to the project;

compliance and registration,-

(A) authenticated copy of the approvals and commencement certificate received from the competent
authority as provided under clause (c) of sub-section (2) of section 4;

(B) the sanctioned plan, layout plan and specifications of the project or the phase thereof, and the
whole project as sanctioned by the competent authority as provided under clause (d) of sub-
section (2) of section 4;

(C) details of the registration granted by the Authority under the Act;

apartment, plot and garage related details,-

(A) details of the number, type and carpet area of apartments for sale in the project along with the area
of the exclusive balcony or verandah areas and the exclusive open terrace areas with the
apartment, if any, or details of the number, type and area of plots for sale in the project or both, as
the case may be;

(B) details of the number and area of garage for sale in the project;

(C) details of the number of open parking areas and covered parking areas available in the real estate
project;

registered Agents,- names and addresses of real estate agents for the project.

consultants,- Details, including name and addresses, of contractors, architect, structural engineers and
other persons concerned with the development of the real estate project such as-

(A) name and address of the person;

(B) names of promoters;

(C) year of establishment;

(D) names and profile of key projects completed;

location,- the details of the location of the project, with clear demarcation of land dedicated for the
project along with its boundaries including the latitude and longitude of the end points of the project;

(vii) development Plan,-

(A) the plan of development works to be executed in the proposed project and the proposed facilities
to be provided thereof including fire fighting facilities, drinking water facilities, emergency
evacuation services, use of renewable energy etc.;

(B) amenities:- a detailed note explaining the salient features of the proposed project including access
to the project, design for electric supply including street lighting, water supply arrangements and
site for disposal and treatment of storm and sullage water, and any other facilities and amenities or
public health services proposed to be provided in the project;
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(C) gantt charts or milestone charts and project schedule:- the plan of development works to be
executed in the project and the details of the proposed facilities to be provided thereof and the
timelines to achieve the same;

(D) the stage wise time schedule of completion of the project, including the provisions for civic
infrastructure like water, sanitation and electricity etc.

(c) financial details of the promoter,-

(d)

©)

®
(i)

the authenticated copy of the PAN card of the promoter;

the annual report including audited profit and loss account, balance sheet, cash flow statement, directors
report and the auditors report of the promoter for the immediately preceding three financial years and
where annual report is not available then the audited profit and lost account, balance sheet, cash flow
statement and the auditors report of the promoter for the immediately preceding three financial years
and in case of newly incorporated or registered entity such information shall be disclosed for the parent
entity;

the promoter shall upload the following updates on the webpage for the project, within fifteen days from the
expiry of each quarter, namely:-

®
(i)

list of number and types of apartments or plots, booked;

list of number of garages booked;

(iii) status of the project,-

@iv)

(A) status of construction of each building with photographs;
(B) status of construction of each floor with photographs;
(C) status of construction of internal infrastructure and common areas with photographs.

status of approvals,-

(A) approvals received;

(B) approvals applied and expected date of receipt;

(C) approvals to be applied and date planned for application;

(D) modifications, amendment or revisions, if any, issued by the competent authority with regard to
any sanctioned plans, layout plans, specifications, license, permit or approval for the project;

the details of approvals, permissions, clearances, legal documents,-

®

(i)

approvals-

(A) authenticated copy of the license or land use permission, building sanction plan and the
commencement certificate from the competent authority obtained in accordance with the laws
applicable for the project, and where the project is proposed to be developed in phases, an
authenticated copy of the license or land use permission, building sanction plan and the
commencement certificate for each of such phases;

(B) authenticated copy of the site plan or site map showing the location of the project land along with
names of revenue estates, survey numbers, cadastral numbers, khasra numbers and area of each
parcels of the project land;

(C) authenticated copy of the layout plan of the project or the phase thereof, and also the layout plan
of the whole project as sanctioned by the competent authority and other specifications of the
project;

(D) floor plans for each tower and block including clubhouse, amenities and common areas;

(E) any other permission, approval, or license that may be required under applicable law including fire
no-objection certificate, permission from water and sewerage department etc.;

(F) authenticated copy of occupancy certificate and completion certificate including its application.

legal documents-

(A) the details including the proforma of the application form, allotment letter, agreement for sale and
the conveyance deed;

(B) authenticated copy of the legal title deed reflecting the title of the promoter to the land on which
development of project is proposed along with legally valid documents for chain of title with
authentication of such title;
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(C) land title search report from an advocate having experience of at least ten years;

(D) details of encumbrances on the land on which development of project is proposed including
details of any rights, title, interest, dues, litigation and name of any party in or over such land or
non encumbrance certificate through an advocate having experience of at least ten years from the
revenue authority not below the rank of tehshildar, as the case may be;

(E) where the promoter is not the owner of the land on which development is proposed details of the
consent of the owner of the land along with a copy of the collaboration agreement, development
agreement, joint development agreement or any other agreement, as the case may be, entered into
between the promoter and such owner and copies of title and other documents reflecting the title
of such owner on the land proposed to be developed;

(F) details of mortgage or charge, if any, created on the land and the project;

(f) Contact details- contact address, contact numbers and email-id of the promoter, authorised person and other
officials related to the project.

(2) The Authority shall maintain a database and ensure that the information specified therein shall be made
available on its website in respect of each project revoked or penalised, as the case may be.

(3) The Authority shall ensure that the following information shall be made available on its website in respect of
each real estate agent registered with it or whose application for registration has been rejected or revoked,
namely:-

(a) For real estate agents registered with the Authority:-

(i) registration number and the period of validity of the registration of the real estate agent with the
Authority;

(ii) brief details of his enterprise including its name, registered address, type of enterprise (whether as
proprietorship, societies, partnership, company etc.);

(iii) particulars of registration as proprietorship, societies, partnership, company etc. including the bye-laws,
memorandum of association, articles of association etc. as the case may be;

(iv) name, address, contact details and photograph of the real estate agent, if it is an individual and the
name, address, contact details and photograph of the partners, directors etc. in case of other persons;

(v) authenticated copy of the PAN card of the real estate agent;

(vi) authenticated copy of the address proof or the place of business and the contact address, contact
numbers and email-id of the real estate agent and its other officials;

(b) In case of applicants whose application for registration as a real estate agent have been rejected or real estate
agents whose registration has been revoked by the Authority-

(i) registration number and the period of validity of the registration of the real estate agent with the
Authority;

(ii) brief details of his enterprise including its name, registered address, type of enterprise (whether as
proprietorship, societies, partnership, company etc.);

(iii) name, address, contact details and photograph of the real estate agent if it is an individual and the name,
address, contact details and photograph of the partners, directors etc. in case of other persons;

(c) such other documents or information as may be specified by the Act or the rules and regulations made
thereunder.

(4) The Authority shall maintain a back-up, in digital form, of the contents of its website in terms of this rule, and
ensure that such back-up is updated on the last day of each month.
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15.

16.

17.

18.

19.

CHAPTER V
INTEREST PAYABLE BY PROMOTER AND ALLOTTEE AND TIMELINES FOR REFUND

Interest payable by promoter and allottee.- The rate of interest payable by the promoter to the allottee or by the
allottee to the promoter, as the case may be, shall be the State Bank of India highest Marginal Cost of Funds based
Lending Rate plus two per cent.:

Provided that in case the State Bank of India Marginal Cost of Funds based Lending Rate is not in use it would be
replaced by such benchmark lending rates which the State Bank of India may fix from time to time for lending to
the general public.

Timelines for refund.- Any refund of monies along with the applicable interest and compensation, if any, payable
by the promoter in terms of the Act or the rules and regulations made thereunder, shall be payable by the promoter
to the allottee within forty-five days from the date on which such refund along with applicable interest and
compensation, as the case may be, becomes due.

CHAPTER VI
REAL ESTATE REGULATORY AUTHORITY

Selection of Chairperson and other Members of Authority.- (1) As and when vacancies of Chairperson or any
other Member in the Authority exist or arise, or are likely to arise, the appropriate Government may make a
reference to the Selection Committee in respect of the vacancies to be filled.

(2) The Selection Committee may, for the purpose of selection of the Chairperson or Member of the Authority,
follow such procedure as deemed fit including the appointment of a Search Committee consisting of such persons
as the Selection Committee considers appropriate to suggest a panel of names for appointment as Chairperson or
Member of the Authority.

(3) The Selection Committee shall select two persons for each vacancy and recommend the same to the
appropriate Government.

(4) The Selection Committee shall make its recommendation to the appropriate Government within a period of
sixty days from the date of reference made under sub-rule (1).

(5) The appropriate government shall within thirty days from the date of receipt of the recommendation by the
Selection Committee, appoint one of the two persons recommended by the Selection Committee for the vacancy
of the Chairperson or other Member, as the case may be.

Salary and allowances payable and other terms and conditions of service of Chairperson and other
Members of Authority.- (1) The salaries and allowances payable to the Chairperson and other Members of the
Authority shall be as follows-

(a)  the Chairperson shall be paid a consolidated monthly salary of two lakh fifty thousand rupees and shall not
be entitled to any allowance relating to house and vehicle;

(b)  the Member shall be paid a consolidated monthly salary of two lakh rupees and shall not be entitled to any
allowance relating to house and vehicle.

(2) The Chairperson and other Member shall be entitled to thirty days of earned leave for every completed year of
service.

(3) The other allowances and conditions of service of the Chairperson and the Members shall be such as may be
determined by the appropriate Government from time to time.

Administrative powers of the Chairperson of Authority.- (1) The Chairperson of the Authority shall exercise

the administrative powers in respect of-

(a) matters pertaining to staff strength, wages and salary structures, emoluments, perquisites and personnel
policies;

(b)  matters pertaining to creation and abolition of posts;

(c)  matters pertaining to appointments, promotions and confirmation for all posts;

(d) acceptance of resignations by any Member, officer or employee of the Authority;
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20.

21.

22,

(e) officiating against sanctioned posts;

(f)  authorisation of tours to be undertaken by any Member, officer or employee of the Authority within and
outside India;

(g) matters in relation to reimbursement of medical claims;

(h)  matters in relation to grant or rejection of leaves;

(i)  permission for hiring of vehicles for official use;

() nominations for attending seminars, conferences and training courses in India or abroad;

(k) permission for invitation of guests to carry out training course;

(I)  matters pertaining to staff welfare expenses;

(m) sanction or scrapping or write-off of capital assets which due to normal wear and tear have become
unserviceable or are considered beyond economical repairs;

(n)  matters relating to disciplinary action against any Member, officer or employee of the Authority.

(2) The Chairman of the Authority shall also exercise such other powers that may be required for the efficient
functioning of the Authority and enforcement of the provisions of the Act and the rules and regulations made
thereunder.

Salary and allowances payable to and the other terms and conditions of service of the officers and of the
employees of Authority.- (1) The conditions of service of the officers and employees of the Authority in the
matter of pay, allowances, leave, joining time, joining time pay, age of superannuation and other conditions of
service, shall be regulated in accordance with such rules and regulations as are, from time to time, applicable to
officers and employees of the appropriate Government and drawing the corresponding scales of pay.

(2) The appropriate Government shall have power to relax the provisions of any of these rules in respect of any
class or category of officers or employees.

Functioning of Authority.- (1) The office of the Authority shall be located at such place as may be determined
by the appropriate Government by notification.

(2) The working days and office hours of the Authority shall be the same as that of the normal working days and
office hours of the other offices of the appropriate Government.

(3) The official common seal and emblem of the Authority shall be such as the appropriate Government may
specify.

(4) Every notice, order and direction of the Authority shall bear the seal of the Authority which shall be in custody
with the person designated by the Chairperson.

(5) The Authority shall ordinarily have sittings at its headquarters and at such other places as the Chairperson may
by general or special order specify.

Additional powers of Authority.- (1) In addition to the powers specified in clause (iv) of sub-section (2) of
section 35, the Authority shall exercise the following additional powers,-

(a)  require the promoter, allottee or real estate agent to furnish in writing such information or explanation or
produce such documents within such reasonable time, as it may deem necessary;

(b)  requisitioning, subject to the provisions of sections 123 and 124 of the Indian Evidence Act, 1872 (1 of
1872), any public record or document or copy of such record or document from any office.

(2) The Authority may call upon such experts or consultants from the fields of economics, commerce,
accountancy, real estate, competition, construction, architecture, law or engineering or from any other discipline
as it deems necessary, to assist the Authority in the conduct of quality audit or of any inquiry or proceedings
before it.

(3) The Authority may in the interest of the allottees, inquire into the payment of amounts imposed as penalty,

interest or compensation, paid or payable by the promoter, in order to ensure that the promoter has not,-

(a) withdrawn the said amounts from the account maintained under sub-clause (D) of clause (1) of sub-section
(2) of section 4; or
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23.

24,

25.

(b)  used any amounts paid to such promoter by the allottees for that real estate project for which the penalty,
interest or compensation is payable, or any other real estate project; or

(c) recovered the amounts paid as penalty, fine or compensation from the allottees of the relevant real estate
project or any other real estate project.

Recovery of interest, penalty and compensation.- The recovery of the amounts due such as interest, penalty or
compensation shall be recovered as arrears of land revenue in the manner provided under applicable local laws.

CHAPTER VII
REAL ESTATE APPELLATE TRIBUNAL

Appeal and the fees payable.- (1) Every appeal filed under sub-section (1) of section 44 shall be accompanied by
a fees of five thousand rupees in the form of a demand draft or a bankers cheque drawn on a scheduled bank in
favour of the Appellate Tribunal and payable at the branch of that Bank at the station where the seat of the said
Appellate Tribunal is situated or through online payment, as the case may be.

(2) Every appeal shall be filed in Form ‘L’, in triplicate, until the application procedure is made web based, along
with the following documents, namely:-

(a) true copy of the order against which the appeal is filed;
(b) copies of the documents relied upon by the appellant and referred to in the appeal; and
(c) anindex of the documents.

(3) Every appeal shall be either filed at the filing counter of the Registry of the Appellate Tribunal or through a
registered post or through online system, as applicable.

(4) In case of an appeal sent by post under sub-rule (3), it shall be deemed to have been presented to the Appellate
Tribunal on the day on which it is received in its office.

(5) Where a party to the appeal is represented by an authorised person, as provided under section 56, a copy of the
authorisation to act as such and the written consent thereto by such authorised person, both in original, shall be
appended to the appeal or the reply to the notice of the appeal, as the case may be.

(6) On the date of hearing or any other date to which hearing could be adjourned, it shall be obligatory on the
parties or their agents, as the case may be, to appear before the Appellate Tribunal:

Provided that where the appellant or his authorised person, as the case may be, fails to appear before the Appellate
Tribunal on such days, the Appellate Tribunal may in its discretion either dismiss the appeal for default or decide
it on merits and where the opposite party or his authorised person fails to appear on the date of hearing, the
Appellate Tribunal may decide the appeal ex-parte.

(7) The procedure for day to day functioning of the Appellate Tribunal, which have not been provided by the Act
or the rules made thereunder, shall be as specified by the Appellate Tribunal.

Selection of Members of Appellate Tribunal.- (1) As and when vacancies of a Member in the Appellate
Tribunal exist or arise, or are likely to arise, the appropriate Government may make a reference to the Selection
Committee in respect of the vacancies to be filled.

(2) The Selection Committee may, for the purpose of selection of the Member of the Appellate Tribunal, follow
such procedure as deemed fit including the appointment of a Search Committee consisting of such persons as the
Selection Committee considers appropriate to suggest a panel of names for appointment as Member of the
Appellate Tribunal.

(3) The Selection Committee shall select two persons for each vacancy and recommend the same to the
appropriate Government.

(4) The Selection Committee shall make its recommendation to the appropriate Government within a period of
sixty days from the date of reference made under sub-rule (1).

(5) The appropriate Government shall within thirty days from the date of the receipt of the recommendation by the
Selection Committee, appoint one of the two persons recommended by the Selection Committee for the vacancy
of the Member.
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26.

27.

28.

Salary and allowances payable and other terms and conditions of service of Chairperson and Members of

Appellate Tribunal.- (1) The salaries and allowances payable to the Chairperson and Members of the Appellate

Tribunal shall be as follows,-

(a)  the Chairperson shall be paid a monthly salary equivalent to the last drawn salary by such person, as a
Judge of a High Court;

(b)  the Member shall be paid a monthly salary equivalent to the salary drawn at the maximum of the scale of
pay of Additional Secretary to the Government of India:

Provided that any person who has held a post with the Government, senior than that of Additional
Secretary to the Government of India, prior to becoming a Member, he shall be paid a monthly salary
corresponding to the post at which he retired.

(2) The Chairperson and every other Member shall be entitled to thirty days of earned leave for every completed
year of service.

(3) The other allowances and conditions of service of the Chairperson and the other Member shall be such as may
be determined by the appropriate Government from time to time.

Inquiry of the charges against Chairperson or Member of Authority or Appellate Tribunal.- (1) The
appropriate Government shall on the occurrence of any of the circumstances specified in clause (d) or clause (e) of
sub-section (1) of section 26 in case of a Chairperson or Member of the Authority or as specified under sub-
section (1) of section 49 in case of a Chairperson or Member of the Appellate Tribunal, either by receipt of a
complaint in this regard or suo motu, as the case may be, make a preliminary scrutiny with respect to such charges
against the Chairperson or any Member of the Authority or Appellate Tribunal, as the case may be.

(2) If, on preliminary scrutiny, the appropriate Government considers it necessary to investigate into the
allegation, it shall place the complaint, if any, together with supporting material as may be available, before Chief
Justice of the High Court to appoint a sitting or retired Judge of the High Court.

(3) The appropriate Government shall forward to the Judge appointed under sub-rule (2), copies of,-

(a) the statement of charges against the Chairperson or Member of the Authority or Appellate Tribunal, as the
case may be; and

(b)  material documents relevant to the inquiry.

(4) The Chairperson or Member of the Authority or Appellate Tribunal, as the case may be, shall be given a
reasonable opportunity of being heard with respect to the charges within the time period as may be specified in
this behalf by the Judge conducting the inquiry in the matter.

(5) Where it is alleged that the Chairperson or Member of an Appellate Tribunal is unable to discharge the duties
of his office efficiently due to any physical or mental incapacity and the allegation is denied, the Judge may
arrange for the medical examination of the Chairperson or Member of the Appellate Tribunal.

(6) After the conclusion of the investigation, the Judge shall submit his report to the appropriate Government
stating therein his findings and the reasons thereof on each of the articles of charges separately with such
observations on the whole case as he thinks fit.

(7) After receipt of the report under sub-rule (6), the appropriate Government shall in consultation with the Chief
Justice of the High Court decide to either remove or not to remove the Chairperson or Member of the Authority or
Appellate Tribunal, as the case may be.

Salary and allowances payable and other terms and conditions of service of officers and other employees of
Appellate Tribunal.- (1) The conditions of service of the officers and employees of the Appellate Tribunal and
any other category of employees in the matter of pay, allowances, leave, joining time, joining time pay, age of
superannuation and other conditions of service, shall be regulated in accordance with such rules and regulations as
are, from time to time, as applicable to officers and employees of the appropriate Government and drawing the
corresponding scales of pay.

(2) The appropriate Government shall have power to relax the provisions of any of these rules in respect of any
class or category of officers or employees, as the case may be.
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29.

30.

31.

Additional powers of Appellate Tribunal.- (1) In addition to the powers specified in clause (g) of sub-section (4)
of section 53, the Appellate Tribunal shall exercise the following additional powers,-

(a)  require the promoter, allottee or real estate agent to furnish in writing such information or explanation or
produce such documents within such reasonable time, as it may deem necessary;

(b)  requisitioning, subject to the provisions of sections 123 and 124 of the Indian Evidence Act, 1872 (1 of
1872), any public record or document or copy of such record or document from any office.

(2) The Appellate Tribunal may call upon such experts or consultants from the fields of economics, commerce,
accountancy, real estate, competition, construction, architecture, law or engineering or from any other discipline
as it deems necessary, to assist the Appellate Tribunal in the conduct of any inquiry or proceedings before it.

Administrative powers of Chairperson of Appellate Tribunal.- (1) The Chairperson of the Appellate Tribunal

shall exercise the administrative powers in respect of-

(a) matters pertaining to staff strength, wages and salary structures, emoluments, perquisites and personnel
policies;

(b)  matters pertaining to creation and abolition of posts;

(c)  matters pertaining to appointments, promotions and confirmation for all posts;

(d) acceptance of resignations by any Member, officer or employee;

(e) officiating against sanctioned posts;

(f)  authorisation of tours to be undertaken by any Member, officer or employee: within and outside India;
(g) matters in relation to reimbursement of medical claims;

(h)  matters in relation to grant or rejection of leaves;

(i)  permission for hiring of vehicles for official use;

()  nominations for attending seminars, conferences and training courses in India or abroad;
(k)  permission for invitation of guests to carry out training course;

(I)  matters pertaining to staff welfare expenses;

(m) sanction or scrapping or write-off of capital assets which due to normal wear and tear have become
unserviceable or are considered beyond economical repairs;

(n)  all matters relating to disciplinary action against any Member, officer or employee.

(2) The Chairperson of the Appellate Tribunal shall also exercise such other powers that may be required for the
efficient functioning of the Appellate Tribunal and enforcement of the provisions of the Act and the rules and
regulations made thereunder.

Functioning of Appellate Tribunal.- (1) The office of the Appellate Tribunal shall be located at such place as
may be determined by the appropriate Government by notification.

(2) The working days and office hours of the Appellate Tribunal shall be the same as that of the normal working
days and office hours of the other offices of the appropriate Government.

(3) The official common seal and emblem of the Appellate Tribunal shall be such as the appropriate Government
may specify.

(4) Every notice, order and judgment of the Appellate Tribunal shall bear the seal of the Appellate Tribunal which
shall be in custody with the person designated by the Chairperson.

(5) The Appellate Tribunal shall ordinarily have sittings at its headquarters and at such places as the Chairperson
may by general or special order specify.
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32,

33.

CHAPTER VIII
OFFENCES AND PENALTIES

Terms and conditions and the fine payable for compounding of offence.- (1) The court shall, for the purposes

of compounding any offence punishable with imprisonment under the Act, accept an amount as specified in the
Table below:

Offence Amount to be paid for compounding the offence

Punishable with imprisonment under sub section| ten per cent. of the estimated cost of the real estate

(2) of section 59. project.

Punishable with imprisonment under section 64. ten per cent. of the estimated cost of the real estate
project.

Punishable with imprisonment under section 66. | ten per cent. of the estimated cost of the plot,

apartment or building, as the case may be, of the
real estate project, for which the sale or purchase
has been facilitated.

Punishable with imprisonment under section 68. ten per cent. of the estimated cost of the plot,
apartment or building, as the case may be.

(2) The promoter, allottee or real estate agent, as the case may be, shall comply with the orders of the Authority or
the Appellate Tribunal, within the period specified by the court, which shall not be more than thirty days from the
date of compounding of the offence.

(3) On payment of the sum of money in accordance with sub-rule (1) and subsequent to compliance of the orders
of the Authority or the Appellate Tribunal as provided in sub-rule (2), any person in custody in connection with
that offence shall be set at liberty and no proceedings shall be instituted or continued against such person in any
court for that offence.

(4) The acceptance of the sum of money for compounding an offence under sub-rule (1), by the Court shall be
deemed to be an acquittal within the meaning of section 300 of the Code of Criminal Procedure, 1973 (2 of 1974).

CHAPTER IX
FILING OF COMPLAINT WITH THE AUTHORITY AND THE ADJUDICATING OFFICER

Filing of complaint with the Authority and inquiry by Authority.- (1) Any aggrieved person may file a
complaint with the Authority for any violation under the Act or the rules and regulations made thereunder, save as
those provided to be adjudicated by the adjudicating officer, in Form ‘M’, in triplicate, until the application
procedure is made web based, which shall be accompanied by a fees of one thousand rupees in the form of a
demand draft or a bankers cheque drawn on a scheduled bank in favour of Authority and payable at the branch of
that bank at the station where the seat of the said Authority is situated or through online payment, as the case may
be.

(2) The Authority shall for the purposes of deciding any complaint as specified under sub-rule (1), follow

summary procedure for inquiry in the following manner, namely:-

(a) upon receipt of the complaint, the Authority shall issue a notice along with particulars of the alleged
contravention and the relevant documents to the respondent;

(b) the respondent against whom such notice is issued under clause (a) of sub-rule (2), may file his reply in
respect of the complaint within the period as specified in the notice;

(c)  the notice may specify a date and time for further hearing and the date and time for the hearing shall also be
communicated to the complainant;

(d) on the date so fixed, the Authority shall explain to the respondent about the contravention alleged to have
been committed in relation to any of the provisions of the Act or the rules and regulations made thereunder
and if the respondent,-

(i) pleads guilty, the Authority shall record the plea, and pass such orders including imposition of penalty
as it thinks fit in accordance with the provisions of the Act or the rules and regulations, made
thereunder;

(i) does not plead guilty and contests the complaint, the Authority shall demand an explanation from the
respondent;
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34.

(e) incase the Authority is satisfied on the basis of the submissions made that the complaint does not require
any further inquiry it may dismiss the complaint;

(f)  in case the Authority is satisfied on the basis of the submissions made that there is need for further hearing
into the complaint it may order production of documents or other evidence on a date and time fixed by it;

(g) the Authority shall have the power to carry out an inquiry into the complaint on the basis of documents and
submissions;

(h)  the Authority shall have the power to summon and enforce the attendance of any person acquainted with the
facts and circumstances of the case to give evidence or to produce any documents which in the opinion of
the adjudicating officer, may be useful for or relevant to the subject matter of the inquiry, and in taking such
evidence, the Authority shall not be bound to observe the provisions of the Indian Evidence Act, 1872 (11
of 1872);

(i)  on the date so fixed, the Authority upon consideration of the evidence produced before it and other records
and submissions is satisfied that,-

(i) the respondent is in contravention of the provisions of the Act or the rules and regulations made
thereunder, it shall pass such orders including imposition of penalty as it thinks fit in accordance with
the provisions of the Act or the rules and regulations made thereunder;

(ii) the respondent is not in contravention of the provisions of the Act or the rules and regulations made
thereunder, the Authority may, by order in writing, dismiss the complaint, with reasons to be recorded
in writing;

()  if any person fails, neglects or refuses to appear, or present himself as required before the Authority, the
Authority shall have the power to proceed with the inquiry in the absence of such person or persons after
recording the reasons for doing so.

(3) The procedure for day to day functioning of the Authority, which have not been provided by the Act or the
rules made thereunder, shall be as specified by regulations made by the Authority.

(4) Where a party to the complaint is represented by an authorised person, as provided under section 56, a copy of
the authorisation to act as such and the written consent thereto by such authorised person, both in original, shall be
appended to the complaint or the reply to the notice of the complaint, as the case may be.

Filing of complaint with the adjudicating officer and inquiry by adjudicating officer.- (1) Any aggrieved
person may file a complaint with the adjudicating officer for interest and compensation as provided under section
12, 14, 18 and 19 in Form ‘N’, in triplicate, until the application procedure is made web based, which shall be
accompanied by a fees of one thousand rupees in the form of a demand draft or a bankers cheque drawn on a
scheduled bank in favour of the Authority and payable at the branch of that bank at the station where the seat of
the said Authority is situated or through online payment, as the case may be.

(2) The adjudicating officer shall for the purposes of adjudging interest and compensation follow summary
procedure for inquiry in the following manner, namely:-
(a)  Upon receipt of the complaint, the adjudicating officer shall issue a notice along with particulars of the

alleged contravention and the relevant documents to the respondent;

(b)  The respondent against whom such notice is issued under clause (a) of sub-rule (2) may file his reply in
respect of the complaint within the period as specified in the notice;

(c)  The notice may specify a date and time for further hearing and the date and time for the hearing shall also
be communicated to the complainant;

(d)  On the date so fixed, the adjudicating officer shall explain to the respondent about the contravention alleged
to have been committed in relation to any of the provisions of the Act or the rules and regulations made
thereunder and if the respondent,-

(1) pleads guilty, the adjudicating officer shall record the plea, and by order in writing, order payment of
interest as specified in rule 15 and such compensation as he thinks fit, as the case may be, in accordance
with the provisions of the Act or the rules and regulations, made thereunder;

(i) does not plead guilty and contests the complaint, the adjudicating officer shall demand and explanation
from the respondent;

(e) incase the adjudicating officer is satisfied on the basis of the submissions made that the complaint does not
require any further inquiry it may dismiss the complaint;

(f)  in case the adjudicating officer is satisfied on the basis of the submissions made that the there is need for
further hearing into the complaint it may order production of documents or other evidence on a date and
time fixed by him;
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35.

36.

(g) the adjudicating officer shall have the power to carry out an inquiry into the complaint on the basis of
documents and submissions;

(h) the adjudicating officer shall have the power to summon and enforce the attendance of any person
acquainted with the facts and circumstances of the case to give evidence or to produce any documents
which in the opinion of the adjudicating officer, may be useful for or relevant to the subject matter of the
inquiry, and in taking such evidence, the adjudicating officer shall not be bound to observe the provisions of
the Indian Evidence Act, 1872 (11 of 1872);

(i)  on the date so fixed, the adjudicating officer upon consideration of the evidence produced before him and
other records and submissions is satisfied that the respondent is,-

(i) liable to pay interest and compensation, as the case may be, the adjudicating officer may, by order in
writing, order payment of interest as specified in rule 15 and such compensation as he thinks fit, as the
case may be, in accordance with the provisions of the Act or the rules and regulations, made
thereunder; or

(i) not liable to any interest and compensation, as the case may be, the adjudicating officer may, by order
in writing, dismiss the complaint, with reasons to be recorded in writing;

()  if any person fails, neglects or refuses to appear, or present himself as required before the adjudicating
officer, the adjudicating officer shall have the power to proceed with the inquiry in the absence of such
person or persons after recording the reasons for doing so.

(3) The procedure for day to day functioning of the adjudicating officer, which have not been provided by the Act
or the rules made thereunder, shall be as specified by regulations made by the Authority.

(4) Where a party to the complaint is represented by an authorised person, as provided under section 56, a copy of
the authorisation to act as such and the written consent thereto by such authorised person, both in original, shall be
appended to the complaint or the reply to the notice of the complaint, as the case may be.

CHAPTER X
BUDGET AND REPORT

Budget, accounts and audit.- (1) At the end of the financial year of every year, the Authority shall prepare a
budget, maintain proper accounts and other relevant records and prepare an annual statement of accounts in Form

‘0.

(2) The Authority shall preserve the accounts and other relevant records prepared under sub-rule (1) for a
minimum period of five years.

(3) The accounts and other relevant records under sub-rule (1) shall be signed by the Chairperson, Members,
Secretary and the officer in-charge of Finance and Accounts.

(4) The accounts of the Authority and the audit report shall, as soon as possible, be submitted to the appropriate
Government for laying before the Parliament.

Annual Report.- (1) The Authority shall prepare its annual report in Form ‘P’.

(2) The Authority may also include in the Annual Report such other matters as deemed fit by the Authority for
reporting to the appropriate Government.

(3) The annual report shall, after adoption at a meeting of the Authority and signed by the Chairperson and Members and
authenticated by affixing the common seal of the Authority, with requisite number of copies thereof, be submitted to the
appropriate Government within a period of one hundred and eighty days immediately following the close of the year for
which it has been prepared.
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To

Sir,

®

(i)

(iii)
(iv)

v)
(vi)

(vii)

(viii)

(ix)

FORM ‘A’
[See rule 3(2)]
APPLICATION FOR REGISTRATION OF PROJECT

The Real Estate Regulatory Authority (Name of Place)

[[/We] hereby apply for the grant of registration of [my/our] project to be set up at Tehsil
District National Capital Territory of Delhi.

The requisite particulars are as under:-

Status of the applicant - [individual / company / proprietorship firm / societies / partnership firm / competent
authority etc.];

In case of individual —

(a) Name

(b) Father’s Name

(© Occupation

(d) Address

(e) Contact Details (Phone number, E-mail, Fax Number etc.)

®) Name, photograph, contact details and address of the promoter

OR

In case of [firm / societies / trust / company / limited liability partnership / competent authority etc.] -
(a) Name

(b) Address

() Copy of registration certificate as [firm / societies / trust / company / limited liability partnership /

competent authority etc.]
(d) Main objects

(e) Contact Details (Phone number, E-mail, Fax Number etc.)

®) Name, photograph, contact details and address of [chairman / partners / directors] and authorised
person etc.

PAN No. of the promoter;

Name and address of the bank or banker with which account in terms of sub-clause (D) of clause (1) of sub-
section (2) of section 4 will be maintained ;

Details of project land held by the applicant ;

Brief details of the projects launched by the promoter in the last five years, whether already completed or being
developed, as the case may be, including the current status of the said projects, any delay in its completion,
details of cases pending, details of type of land and payments pending etc.

)

Agency to take up external development works [Local Authority / Self Development];
Registration fee by way of a demand draft / bankers cheque dated drawn on

bearing no. for an amount of Rs. /- calculated as per sub-rule (3) of rule 3 or through
online payment as the case may be (give details of online payment such as date paid,

transaction no. etc.);

Any other information the applicant may like to furnish.
[[/We] enclose the following documents, namely:-

(6] authenticated copy of the PAN card of the promoter;

(i)  annual report including audited profit and loss account, balance sheet, cash flow statement, directors
report and the auditors report of the promoter for the immediately preceding three financial years and
where annual report is not available, the audited profit and lost account, balance sheet, cash flow
statement and the auditors report of the promoter for the immediately preceding three financial years;
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Dated:
Place:

(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

(69)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

authenticated copy of the legal title deed reflecting the title of the promoter to the land on which
development of project is proposed along with legally valid documents for chain of title with
authentication of such title;

details of encumbrances on the land on which development of project is proposed including details of
any rights, title, interest, dues, litigation and name of any party in or over such land or no encumbrance
certificate from an advocate having experience of atleast ten years or from the revenue authority not
below the rank of tehshildar, as the case may be;

where the promoter is not the owner of the land on which development of project is proposed details of
the consent of the owner of the land along with a copy of the collaboration agreement, development
agreement, joint development agreement or any other agreement, as the case may be, entered into
between the promoter and such owner and copies of title and other documents reflecting the title of such
owner on the land on which project is proposed to be developed;

an authenticated copy of the approvals and commencement certificate from the competent authority
obtained in accordance with the laws as may be applicable for the real estate project mentioned in the
application, and where the project is proposed to be developed in phases, an authenticated copy of the
approvals and commencement certificate from the competent authority for each of such phases;

the sanctioned plan, layout plan and specifications of the proposed project or the phase thereof, and the
whole project as sanctioned by the competent authority;

the plan of development works to be executed in the proposed project and the proposed facilities to be
provided thereof including fire-fighting facilities, drinking water facilities, emergency evacuation
services, use of renewable energy;

the location details of the project, with clear demarcation of land dedicated for the project along with its
boundaries including the latitude and longitude of the end points of the project;

proforma of the allotment letter, agreement for sale, and the conveyance deed proposed to be signed
with the allottees;

the number, type and the carpet area of apartments for sale in the project along with the area of the
exclusive balcony or verandah areas and the exclusive open terrace areas with the apartment, if any;

the number and areas of garage for sale in the project;

the number of open parking areas and the number of covered parking areas available in the real estate
project;

the names and addresses of his real estate agents, if any, for the proposed project;

the names and addresses of the contractors, architect, structural engineer, if any and other persons
concerned with the development of the proposed project;

a declaration in Form ‘B’.

[[/We] enclose the following additional documents and information regarding ongoing projects, as required
under rule 4, and under other provisions of the Act or the rules and regulations made thereunder, namely:-

(1)
(i)
(iii)

[[/We] solemnly affirm and declare that the particulars given herein are correct to [my/our] knowledge and
belief and nothing material has been concealed by [me/us] therefrom.

Yours faithfully,
Signature and seal of the applicant(s)
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FORM ‘B’
[See rule 3(4)]

DECLARATION, SUPPORTED BY AN AFFIDAVIT, WHICH SHALL BE SIGNED BY THE PROMOTER OR
ANY PERSON AUTHORISED BY THE PROMOTER

Affidavit cum Declaration

Affidavit cum Declaration of [Mr./Ms.] [promoter of the project / duly authorised by the promoter of the
project, vide its/his/their authorisation dated 1;
I [promoter of the project / duly authorised by the promoter of the project] do hereby solemnly declare,

undertake and state as under:

1. That [I/ promoter] [have / has] a legal title to the land on which the development of the project is proposed
or
[have/has] a legal title to the land on which the development of the proposed project is to be

carried out

and
a legally valid authentication of title of such land along with an authenticated copy of the agreement between such
owner and promoter for development of the real estate project is enclosed herewith.

2. That the said land is free from all encumbrances.
or

That details of encumbrances including details of any rights, title, interest, dues, litigation and
name of any party in or over such land.

3. That the time period within which the project shall be completed by [me / the promoter] is .

4.  That seventy per cent. of the amounts realised by [me / the promoter] for the real estate project from the allottees,
from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the cost of
construction and the land cost and shall be used only for that purpose.

5. That the amounts from the separate account, to cover the cost of the project, shall be withdrawn by [me / the
promoter] in proportion to the percentage of completion of the project.

6.  That the amounts from the separate account shall be withdrawn by [me / the promoter] after it is certified by an
engineer, an architect and a chartered accountant in practice that the withdrawal is in proportion to the percentage of
completion of the project.

7. That [I/ the promoter] shall get the accounts audited within six months after the end of every financial year by a
chartered accountant in practice, and shall produce a statement of accounts duly certified and signed by such
chartered accountant and it shall be verified during the audit that the amounts collected for a particular project have
been utilised for the project and the withdrawal has been in compliance with the proportion to the percentage of
completion of the project.

8. That [1/ the promoter] shall take all the pending approvals on time, from the competent authorities.

9.  That [I/ the promoter] [have / has] furnished such other documents as have been prescribed by the Act and the rules
and regulations made thereunder.

10. That [I/ the promoter] shall not discriminate against any allottee at the time of allotment of any apartment, plot or
building, as the case may be.

Deponent
Verification
The contents of my above Affidavit cum Declaration are true and correct and nothing material has been concealed by me

therefrom.
Verified by me at on this day of

Deponent
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FORM “C’
[See rule 5(1)]

REGISTRATION CERTIFICATE OF PROJECT

This registration is granted under section 5 to the following project under project registration number :

[Specify Details of Project

including the project address];

1. [in the case of an individual] [Mr./Ms.] son of
[Mr./Ms.] Tehsil District State/Union
Territory ;

OR

[in the case of a firm / society / company / competent authority etc.] [firm / society / company /

competent authority etc.] having its [registered office / principal place of business] at

2. This registration is granted subject to the following conditions, namely:-

@) The promoter shall enter into an agreement for sale with the allottees as prescribed by the appropriate
Government;

(il)  The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the
allottees, as the case may be, of the apartment, plot or building, as the case may be, or the common areas as
per section 17;

(ii1) The promoter shall deposit seventy per cent. of the amounts realised by the promoter in a separate account
to be maintained in a schedule bank to cover the cost of construction and the land cost to be used only for
that purpose as per sub-clause (D) of clause (1) of sub-section (2) of section 4;

(iv)  The registration shall be valid for a period of years commencing from and ending
with unless extended by the Authority in accordance with the Act and the
rules made thereunder;

(v)  The promoter shall comply with the provisions of the Act and the rules and regulations made thereunder;

(vi) The promoter shall not contravene the provisions of any other law for the time being in force as applicable
to the project.

3.  If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against
the promoter including revoking the registration granted herein, as per the Act and the rules and regulations made
thereunder.

Dated:

Place:

Signature and seal of the Authorised Officer

Real Estate Regulatory Authority
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FORM ‘D’
[See rule 5(2), rule 6(4); rule 7]

INTIMATION OF
REJECTION OF APPLICATION FOR REGISTRATION OF PROJECT / REJECTION OF APPLICATION
FOR EXTENSION OF REGISTRATION OF PROJECT / REVOCATION OF REGISTRATION OF PROJECT

From:

The Real Estate Regulatory Authority (Name of place)

To

[Application/Registration] No.:

Dated:

You are hereby informed that your application for registration of your project is rejected.

or

You are hereby informed that your application for extension of the registration of your project is rejected.
or

You are hereby informed that the registration granted to your project is hereby revoked.

for the reasons set out:-

Place:
Dated:

Signature and seal of the Authorised Officer

Real Estate Regulatory Authority

FORM ‘E’
[See rule 6(1)]
APPLICATION FOR EXTENSION OF REGISTRATION OF PROJECT
From:

To
The Real Estate Regulatory Authority (Name of Place)

Sir,
[I[/We] hereby apply for extension of registration of the following project:
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registered with the Authority vide project registration certificate bearing No. , which expires
on

As required [I/We] submit the following documents and information, namely:-

(i) A demand Draft No. / Bankers Cheque No. dated for rupees
in favour of drawn on bank as extension fee as provided under sub-
rule (2) of rule 6 or through online payment as the case may be (give details of online

payment such as date paid, transaction no. etc.);
(i1))  Authenticated Plan of the project showing the stage of development works undertaken till date;

(iii) Explanatory note regarding the state of development works in the project and reason for not completing the
development works in the project within the period declared in the declaration submitted in Form ‘B’ at the time
of making application for the registration of the project ;

(iv)  Authenticated copy of the [permission/approval] from the competent authority which is valid for a period which
is longer than the proposed term of extension of the registration sought from the Authority;

(v)  The authenticated copy of the project registration certificate; and

(vi)  Any other information as may be specified by regulations.

Place:
Dated:

Yours faithfully,
Signature and seal of the applicant(s)
FORM ‘F’
[See rule 6(4)]
CERTIFICATE FOR EXTENSION OF REGISTRATION OF PROJECT

This extension of registration is granted under section 6, to the following project:

registered with the Authority vide project registration certificate bearing No. of:-

1. [in the case of an individual] [Mr./Ms.] son of
[Mr./Ms.] Tehsil District State/Union
Territory ;
OR
[in the case of a firm / society / company / competent authority etc.] [firm / society / company /
competent authority etc.] having its [registered office/principal place of business] at

2. This extension of registration is granted subject to the following conditions, namely:-

(i) The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the
allottees, as the case may be, of the apartment, plot or building, as the case may be, or the common areas as
per section 17;

(i1) The promoter shall deposit seventy per cent. of the amounts realised by the promoter in a separate account to
be maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that
purpose as per sub-clause (D) of clause (1) of sub-section (2) of section 4;

(iii) The registration shall be extended by a period of [days / weeks / months] and shall be valid until

l

(iv) The promoter shall comply with the provisions of the Act and the rules and regulations made thereunder;

(v) The promoter shall not contravene the provisions of any other law for the time being in force as applicable to
the project;
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(vi) If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action
against the promoter including revoking the registration granted herein, as per the Act and the rules and
regulations made thereunder.

Dated:
Place:
Signature and seal of the Authorised Officer
Real Estate Regulatory Authority
FORM ‘G’
[See rule 8(1)]
APPLICATION FOR REGISTRATION OF REAL ESTATE AGENT
To
The Real Estate Regulatory Authority (Name of Place)
Sir,

[[/We] apply for the grant of registration as a real estate agent to facilitate the sale or purchase of any plot,

apartment or building, as the case may be, in real estate projects registered in National Capital Territory of Delhi in terms
of the Act and the rules and regulations made thereunder,

1.

[in the case of an individual] [Mr./Ms.] son of
[Mr./Ms.] Tehsil District State/Union
Territory

OR

[in the case of a firm / society / company etc.] [firm / society / company etc.]

having its [registered office / principal place of business] at
The requisite particulars are as under:-

(i) Status of the applicant, whether [individual / company / proprietorship firm / societies / partnership firm /
limited liability partnership etc.];

(i1) In case of individual —

(a) Name of [Individual / Proprietorship firm]

(b) Father’s Name

(c) Occupation

(d) Address

(e) Contact Details (Phone number, e-mail, Fax Number etc.)

® Name, photograph, contact details and address of the proprietor

OR

In case of [firm / societies / company etc.] -

(a) Name

(b) Address

(c) Copy of registration certificate as [firm / societies / company etc.]

(d) Major activities

(e) Contact Details (Phone number, e-mail, Fax Number etc.)

® Name, photograph, contact details and address of [partners / directors etc.]

(iii) Particulars of registration as [proprietorship, societies, partnership, company etc.] including the bye-laws,
memorandum of association, articles of association etc. as the case may be;

(iv) Authenticated copy of the address proof or the place of business;
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(v) Details of registration in any other State or Union Territory;

(vi) Any other information as specified by regulations.

3. [I/We] enclose the following documents along with, namely:-

(i) Demand Draft / Bankers Cheque No. dated for a sum of Rs. ,
in favour of , drawn on bank as registration fee as per sub-rule (2) of rule 8 or
through online payment as the case may be (give details of online payment such as

date paid, transaction no. etc.);
(i) Authenticated copy of the PAN card of the real estate agent; and

(ii1) Authenticated copy of the registration as a real estate agent in any other State or Union Territory, if
applicable.

4.  [I/We] solemnly affirm and declare that the particulars given in herein are correct to [my /our] knowledge and belief
and nothing material has been concealed by [me/us] therefrom.

Dated:
Place:
Yours faithfully,
Signature and seal of the applicant(s)
FORM ‘H’
[See rule 9(2)]
REGISTRATION CERTIFICATE OF REAL ESTATE AGENT
1. This registration is granted under section 9 with registration certificate bearing No. to -
[in the case of an individual] [Mr./Ms.] son of
[Mr./Ms.] Tehsil District State/Union
Territory ;
OR
[in the case of a firm / society / company etc.] [firm / society / company etc.]

having its [registered office / principal place of business] at

to act as a real estate agent to facilitate the sale or purchase of any plot, apartment or building, as the case may be, in
real estate projects registered in the National Capital Territory of Delhi in terms of the Act and the rules and
regulations made thereunder.

2. This registration is granted subject to the following conditions, namely:-
(1) The real estate agent shall not facilitate the sale or purchase of any plot, apartment or building, as the case
may be, in a real estate project or part of it, being sold by the promoter which is required but not registered

with the Authority;

(i) The real estate agent shall maintain and preserve such books of account, records and documents as provided
under rule 12;

(ii1) The real estate agent shall not involve himself in any unfair trade practices as specified under clause (c) of
section 10;

(iv) The real estate agent shall facilitate the possession of all information and documents, as the allottee is entitled
to, at the time of booking of any plot, apartment or building, as the case may be;



[T II—-®E 3(i) ] YR kT TSI+ STHIEROT 71

(v) The real estate agent shall provide assistance to enable the allottee and promoter to exercise their respective
rights and fulfil their respective obligations at the time of booking and sale of any plot, apartment or building,
as the case may be;

(vi) The real estate agent shall comply with the provisions of the Act and the rules and regulations made
thereunder;

(vii) The real estate agent shall not contravene the provisions of any other law for the time being in force as
applicable to him;

(viii) The real estate agent shall discharge such other functions as may be specified by the Authority by

regulations.

3. The registration is valid for a period of five years commencing from and ending
with unless renewed by the Authority in accordance with the provisions of the Act or
the rules and regulations made thereunder.

4.  If the above mentioned conditions are not fulfilled by the real estate agent, the Authority may take necessary action
against the real estate agent including revoking the registration granted herein, as per the Act and the rules and
regulations made thereunder.

Dated:

Place:

Signature and seal of the Authorised Officer
Real Estate Regulatory Authority

FORM ‘I’
[See rule 9(3), 10(4), 11]

INTIMATION OF
REJECTION OF APPLICATION FOR REGISTRATION OF REAL ESTATE AGENT / REJECTION OF

APPLICATION FOR RENEWAL OF REGISTRATION OF REAL ESTATE AGENT / REVOCATION OF

REGISTRATION OF REAL ESTATE AGENT

From:

To

The Real Estate Regulatory Authority (Name of Place)

[Application / Registration] No.:

Dated:

You are hereby informed that your application for registration as real estate agent is rejected.

or

You are hereby informed that your application for the renewal of the registration as real estate agent is rejected.
or

You are hereby informed that the registration granted to you as real estate agent is hereby revoked.
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for the reasons set out:-

Place:
Dated:

Signature and seal of the Authorised Officer

Real Estate Regulatory Authority

FORM “J’
[See rule 10(1)]
APPLICATION FOR RENEWAL OF REGISTRATION OF REAL ESTATE AGENT
From:

To

Sir,

The Real Estate Regulatory Authority (Name of Place)

[[/We] apply for renewal my/our registration as a real estate agent under registration certificate bearing No.
, which expires on

1. As required [I/We] submit the following documents and information, namely:-

@)

(1)
(iii)

(iv)

A demand draft / bankers cheque no. dated for rupees in
favour of drawn on bank as renewal fee as per sub-rule (2) of rule 10
or through online payment as the case may be (give details of online payment such as date paid,

transaction no. etc.);
The authenticated copy of the registration certificate; and

Status of the applicant, whether [individual / company / proprietorship firm / societies / partnership firm / limited
liability partnership etc.];

In case of individual —

(a) Name of [Individual / Proprietorship Firm]

(b) Father’s Name

(c) Occupation

(d) Address

(e) Contact Details (Phone number, e-mail, Fax Number etc.)

(f) Name, photograph, contact details and address of the proprietor

OR

In case of [firm / societies / company etc.] -

(a) Name

(b) Address

(c) Copy of registration certificate as [firm / societies / company etc.]

(d) Major activities

(e) Contact Details (Phone number, e-mail, Fax Number etc.)

(f) Name, photograph, contact details and address of [partners / directors etc.];
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)

particulars of registration as [proprietorship, societies, partnership, company etc.] including the bye-laws,
memorandum of association, articles of association etc. as the case may be;

(vi) authenticated copy of the address proof of the place of business;

(vii) authenticated copy of the PAN card of the real estate agent;

(viii) authenticated copy of the registration as a real estate agent in any other State or Union Territory, if applicable;

(ix)  Any other information as specified by regulations.

2. [I/We] solemnly affirm and declare that the particulars given in herein are correct to [my /our] knowledge and belief

and nothing material has been concealed by [me/us] therefrom.

Dated:
Place:
Yours faithfully,
Signature and seal of the applicant(s)
FORM ‘K’
[See rule 10(4)]
CERTIFICATE FOR RENEWAL OF REGISTRATION OF REAL ESTATE AGENT
1. This renewal of registration is granted under section 9 to -

[in the case of an individual] [Mr./Ms.] son of
[Mr./Ms. Tehsil District State/Union
Territory ;

OR

[in the case of a firm / society / company etc.] [firm / society / company etc.]

having its [registered office / principal place of business] at

in continuation to registration certificate bearing No. , of

This renewal of registration is granted subject to the following conditions, namely:-

@) The real estate agent shall not facilitate the sale or purchase of any plot, apartment or building, as the case
may be, in a real estate project or part of it, being sold by the promoter which is required but not registered
with the Authority;

(i1)  The real estate agent shall maintain and preserve such books of account, records and documents as provided
under rule 12;

(iii) The real estate agent shall not involve himself in any unfair trade practices as specified under clause (c) of
section 10;

(iv) The real estate agent shall facilitate the possession of all information and documents, as the allottee is
entitled to, at the time of booking of any plot, apartment or building, as the case may be;

(v)  The real estate agent shall provide assistance to enable the allottee and promoter to exercise their respective
rights and fulfil their respective obligations at the time of booking and sale of any plot, apartment or
building, as the case may be;

(vi) The real estate agent shall comply with the provisions of the Act and the rules and regulations made
thereunder;



74 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

(vil) The real estate agent shall not contravene the provisions of any other law for the time being in force as
applicable to him;

(viii) The real estate agent shall discharge such other functions as may be specified by the Authority by
regulations.

3. The registration is valid for a period of five years commencing from and ending
with unless renewed by the Authority in accordance with the provisions of the Act or
the rules and regulations made thereunder.

4. If the above mentioned conditions are not fulfilled by the real estate agent, the Authority may take necessary action
against the real estate agent including revoking the registration granted herein, as per the Act and the rules and
regulations made thereunder.

Dated:
Place:
Signature and seal of the Authorised Officer
Real Estate Regulatory Authority
FORM ‘L’
[See rule 24(2)]

APPEAL TO APPELLATE TRIBUNAL

Appeal under section 44

For use of Appellate Tribunal's office:

Date of filing:
Date of [receipt at the filing counter of the Registry / receipt by post / online filing]:
Appeal No.:
Signature:
Registrar:
IN THE REAL ESTATE APPELLATE TRIBUNAL (Name of place)

Between

Appellant(s)
And

Respondent(s)
Details of appeal:

1. Particulars of the appellants:
(i) Name(s) of the appellant:
(ii) Address of the existing office / residence of the appellant:
(iii) Address for service of all notices:
(iv) Contact Details (Phone number, e-mail, Fax Number etc.):

2. Particulars of the respondents:
(i) Name(s) of respondent:
(ii) Office address of the respondent:
(iii) Address for service of all notices:
(iv) Contact Details (Phone number, e-mail, Fax Number etc.):

3. Jurisdiction of the Appellate Tribunal:
The appellant declares that the subject matter of the appeal falls within the jurisdiction of the Appellate Tribunal.

4.  Limitation:

The appellant declares that the appeal is within the limitation specified in sub-section (2) of section 44
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OR

If the appeal is filed after the expiry of the limitation period specified under sub-section (2) of section 44 specify
reasons for delay

5. Facts of the case:

(give a concise statement of facts and grounds of appeal against the specific order of the Authority or the
adjudicating officer, as the case may be, passed under section(s) or rule(s)
or regulation(s) ).

6. Relief(s) sought:

In view of the facts mentioned in paragraph 5 above, the appellant prays for the following relief(s)

[Specify below the relief(s) sought explaining the grounds of relief(s) and the legal provisions (if any) relied upon]
7. Interim order, if prayed for:

Pending final decision on the appeal the appellant seeks issue of the following interim order:

[Give here the nature of the interim order prayed for with reasons]
8. Matter not pending with any other court, etc.:

The appellant further declares that the matter regarding which this appeal has been made is not pending before any
court of law or any other authority or any other tribunal(s).

9. Particulars of [demand draft / bankers cheque or online payment] in respect of the fee in terms of sub-rule (1) of
rule 24:
(1)  Amount:
(i)  Name of the bank on which drawn:
(iii)) [Demand draft number / bankers cheque / online payment transaction no.]:

10. List of enclosures:
@) An attested true copy of the order against which the appeal is filed
(il))  Copies of the documents relied upon by the appellant and referred to in the appeal
(iii)  An index of the documents
(iv)  Other documents as annexed along with the complaint

Signature of the appellant(s)
Verification

I (name in full block letters) [son / daughter] of the appellant do hereby verify that the contents of
paragraphs [1 to 10] are true to my personal knowledge and belief and that I have not suppressed any material fact(s).

Place:
Date:
Signature of the appellant(s)

Instructions: (1) Every appeal shall be filed in English and in case it is in some other Indian language, it shall be
accompanied by a copy translated in English and shall be fairly and legibly type-written, lithographed or printed in
double spacing on one side of standard petition paper with an inner margin of about four centimetres width on top and
with a right margin on 2.5 cm, and left margin of 5 cm, duly paginated, indexed and stitched together in paper book form.

(2) Every appeal shall be presented along with an empty file size envelope bearing full address of the respondent and
where the number of respondents are more than one, then sufficient number of extra empty file size envelopes bearing
full address of each respondent shall be furnished by the party preferring the appeal.
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FORM ‘M’
[See rule 33(1)]

COMPLAINT TO AUTHORITY

Complaint under section 31

For use of Regulatory Authority(s) office:

Date of filing:

Date of [receipt at the filing counter of the Registry / receipt by post / online filing]:

Complaint No.:

Signature:
Registrar:
IN THE REGULATORY AUTHORITIES OFFICE (Name of place)
Between
Complainant(s)
And
Respondent(s)

Details of claim:
1. Particulars of the complainant(s):

(i) Name(s) of the complainant:

(ii) Address of the existing office / residence of the complainant:

(iii) Address for service of all notices:

(iv) Contact Details (Phone number, e-mail, Fax Number etc.):
2. Particulars of the respondents:

(i) Name(s) of respondent:

(ii) Office address of the respondent:

(iii) Address for service of all notices:

(iv) Contact Details (Phone number, e-mail, Fax Number etc.):
3. Jurisdiction of the Authority:

The complainant declares that the subject matter of the claim falls within the jurisdiction of the Authority.
4.  Facts of the case:

[give a concise statement of facts and grounds for complaint]

5. Relief(s) sought:

In view of the facts mentioned in paragraph 4 above, the complainant prays for the following relief(s)

[Specify below the relief(s) claimed explaining the grounds of relief(s) and the legal provisions (if any) relied upon]
6. Interim order, if prayed for:
Pending final decision on the complaint the complainant seeks issue of the following interim order:

[Give here the nature of the interim order prayed for with reasons]
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7. Complainant not pending with any other court, etc.:

The complainant further declares that the matter regarding which this complaint has been made is not pending
before any court of law or any other authority or any other tribunal(s).

8.  Particulars of [demand draft / bankers cheque or online payment] in respect of the fee in terms of sub-rule (1) of
rule 33:
(1)  Amount
(i)  Name of the bank on which drawn
(ii1)) [Demand draft number / bankers cheque / online payment transaction no.]

9.  List of enclosures:
@) Copies of the documents relied upon by the complainant and referred to in the complaint
(i1)  Anindex of documents
(iii))  Other documents as annexed along with the complaint

Signature of the complainant(s)
Yerification

I (name in full block letters) [son / daughter] of the complainant do hereby verify that the contents of
paragraphs [1 to 9] are true to my personal knowledge and belief and that I have not suppressed any material fact(s).

Place:
Date:
Signature of the complainant(s)

Instructions: (1) Every complaint shall be filed in English and in case it is in some other Indian language, it shall be
accompanied by a copy translated in English and shall be fairly and legibly type-written, lithographed or printed in
double spacing on one side of standard petition paper with an inner margin of about four centimetres width on top and
with a right margin on 2.5 cm, and left margin of 5 cm, duly paginated, indexed and stitched together in paper book form.

(2) Every complaint shall be presented along with an empty file size envelope bearing full address of the respondent and
where the number of respondents are more than one, then sufficient number of extra empty file size envelopes bearing
full address of each respondent shall be furnished by the party preferring the complaint.

FORM ‘N’
[See rule 34(1)]
COMPLAINT TO ADJUDICATING OFFICER
Claim for interest and compensation under section 31 read with section 71

For use of Adjudicating Officers office:

Date of filing:
Date of [receipt at the filing counter / receipt by post / online filing]:
Complaint No.:
Signature:
Authorised Officer:
IN THE ADJUDICATING OFFICERS OFFICE (Name of place)
Between
Complainant(s)
And
Respondent(s)

Details of claim:
1. Particulars of the complainant(s):
(i) Name(s) of the complainant:
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(ii) Address of the existing office / residence of the complainant:
(iii) Address for service of all notices:
(iv) Contact Details (Phone number, e-mail, Fax Number etc.):
(v) Details of allottees apartment, plot or building, as the case may be:
2. Particulars of the respondents:
(1) Name(s) of respondent:
(ii) Office address of the respondent:
(iii) Address for service of all notices:
(iv) Contact Details (Phone number, e-mail, Fax Number etc.):
(v) Registration no. and address of project:
3. Jurisdiction of the adjudicating officer:
The complainant declares that the subject matter of the claim falls within the jurisdiction of the adjudicating officer.
4.  Facts of the case:
[give a concise statement of facts and grounds of claim against the promoter]
5. Compensation(s) sought:
In view of the facts mentioned in paragraph 4 above, the complainant prays for the following compensation(s)

[Specify below the compensation(s) claimed explaining the grounds of claim(s) and the legal provisions (if any)
relied upon]

6.  Claim not pending with any other court, etc.:

The complainant further declares that the matter regarding which this complaint has been made is not pending
before any court of law or any other authority or any other tribunal(s).

7.  Particulars of [demand draft / bankers cheque or online payment] in respect of the fee in terms of sub-rule (1) of
rule 34:

(1)  Amount:
(i)  Name of the bank on which drawn:
(iii) [Demand draft number / bankers cheque / online payment transaction no]:
8. List of enclosures:
@) Copies of the documents relied upon by the complainant and referred to in the complaint
(i)  Anindex of documents

(iii))  Other documents as annexed along with the complaint
Signature of the complainant(s)

Yerification

I (name in full block letters) [son / daughter] of the complainant do hereby verify that the contents of
paragraphs [1 to 8] are true to my personal knowledge and belief and that I have not suppressed any material fact(s).

Place:
Date:

Signature of the complainant(s)
Instructions: (1) Every complaint shall be filed in English and in case it is in some other Indian language, it shall be
accompanied by a copy translated in English and shall be fairly and legibly type-written, lithographed or printed in
double spacing on one side of standard petition paper with an inner margin of about four centimetres width on top and
with a right margin on 2.5 cm, and left margin of 5 cm, duly paginated, indexed and stitched together in paper book
form.
(2) Every complaint shall be presented along with an empty file size envelope bearing full address of the respondent and
where the number of respondents are more than one, then sufficient number of extra empty file size envelopes bearing
full address of each respondent shall be furnished by the party preferring the complaint.
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FORM ‘O’
[See rule 35(1)]

ANNUAL STATEMENT OF ACCOUNTS

Receipts and Payments Account

For the year ended

(In Rupees)
Alc Receipts Current | Previous | Alc Payments Current | Previous
Code year Year Code year year
As on As on As on As on
1. To Balance Brought 13. By Chairperson and
down: Members:
1.1. To Bank 13.1. By Pay and Allowances
1.2 To Cash in hand 13.2. By Other benefits
2. To Fee, Charges and 13.3. By Travelling expenses:
Fine:
2.1. To Fees 13.3.1. | By Overseas
2.2. To Charges 13.3.2. | By Domestic
2.3. To Fines 14. By Officers:
24. To Others (specify) 14.1. By Pay and Allowances
3. To Grants: 14.2. By Retirement benefits
3.1. To Accounts with 14.3. By Other benefits
Government
3.2. To Others (specify) 14.4. By Travelling expenses:
4. To Gifts 14.4.1. | By Overseas
5. To Seminars and 14.4.2. | By Domestic
conferences
6. To Sale of Publications 15. By Staff:
7. To Income on 15.1. By Pay and Allowances
investments and deposits:
7.1. To Income on 15.2. By Retirement benefits
investments
7.2. To Income on Deposits 15.3. By Other benefits
8. To Loans: 15.4. By Travelling expenses:
8.1. To Government 15.4.1. | By Overseas
8.2. To Others (specify) 15.4.2. | By Domestic
9. To Sale of Assets 16. By Hire of Conveyance
10. To Sale of Investments 17. By Wages
11. To Recoveries from pay 18. By Overtime
bills:
11.1. | To Loans and Advances 19. By Honorarium
Principal Amount
11.2. | To Interest on Loans and 20. By Other office expenses
Advances
11.3. | To Miscellaneous 21. By Expenditure on Research
51 To Others (specify) 22. By Consultation expenses
23. By Seminars and conferences
24. By Publications of Authority
25. By Rent and Taxes
26. By Interest on Loans
27. By Promotional Expenses
28. By Membership fee
29. By Subscription
30. By Purchase of Fixed Assets
(specify)
31. By Investments and Deposits:
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31.1. By Investments
31.2. By Deposits
32. By Security Deposits
33. By Loans and Advances to:
33.1 By Employees:
33.1.1. | By Bearing Interest
33.1.2. | By Not bearing Interest
33.2. By Suppliers/contractors
33.3. By others (specify)
34. By Repayment of loan
35. By Others
35.1. By Leave Salary and Pension
35.2. Contribution
35.3. By Audit Fee
35.4. By Misc:
36. By Balance carried down:
36.1 By Bank
36.2 By Cash in hand
Total Total

Chairperson (Signature)

Member(s) (Signature)

Secretary (Signature)

Officer In-charge (Finance and Accounts)

Income and Expenditure Account

For the period 1* to 31%
(In Rupees)
Alc Expenditure Schedule | Current | Previous | Alc Income Schedule | Current | Previous
Code Year | Year As | Code Year | Year As
As on on As on on
13. To Chairperson 2. By Fee, A
and Members Charges and
Fine
13.1. To Pay and 2.1. | ByFee
Allowances
13.2. To Other benefits C 2.2. | By Charges
13.3. To Travelling 2.3. | By Fines
Expenses
13.3.1. | To Overseas 2.4. | By Others
(specify)
13.3.2. | To Domestic 3. By Grants B
14. To Officers 3.1. | By Account
with
Government
14.1. To Pay and 3.2. | By Others
Allowances (Specity)
14.2. To retirement D 4. By Gifts
Benefits
14.3. To Other Benefits C 5. By Seminars
and
Conferences
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14.4. To Traveling 6. By Sale of
Expenses Publications
14.4.1. | To Overseas 7. By Income on
investments
and Deposits
14.4.2. | To Domestic 7.1. | By Income on
investments
15. To Staff 7.2. | By Income on
Deposits
15.1. To Pay and 11.2. | By Interest on
Allowances Loan and
Advances
15.2. To Retirement 12. By
Benefits Miscellaneous
Income
15.3. To Other Benefits 12.1. | By Gain on
Sales of
Assets
15.4. To Traveling By Excess of
expenses expenditure
over income
15.4.1. | To Overseas (Transferred
to Capital
Fund
Account)
15.4.2. | To Domestic
16. To hire of
Conveyance
17. To Wages
18. To Overtime
19. To Honorarium
20. To Other office
expenses
21. To expenditure on
Research
22. To Consultation
expenses
23. To Seminars and
conferences
24, To Publications of
Authority
25. To Rent and Taxes
26. To Interest on
loans
27. To Promotional
Expenses
28. To membership fee
29. To Subscription
35. To Others
35.1. To Leave Salary
and Pension
35.2. Contribution
35.3. To Audit Fee
35.4. To Misc.
37. To Depreciation
48. To Loss on sale of
assets
49. To Bad Debts

written off
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50.

To Provision for
bad and doubtful
debts

To Excess of
income over
expenditure

(Transferred to
Capital Fund
Account)

Total:

Total:

Chairperson (Signature)

Member(s) (Signature)

Secretary (Signature)

Officer In-charge (Finance and Accounts)

Balance Sheet as on 31* (Month) (Year)

(In Rupees)
Alc Liabilities Schedule | Current | Previous | Alc Assets Schedule | Current | Previous
Code Year Year As | Code Year As | Year As
As on on on on
40. Funds 1 43. Fixed Assets H
40.1. Capital Fund 43.1. | Gross Block at
Cost
Add Excess of Less
Income over Cumulative
Expenditure/less depreciation
excess of
Expenditure
over Income
40.2. Other Funds 42.2. | Net Block
(Specity)
41. Reserves J 44. Capital Work- M
in-progress
8. Loans K 31. Investments &
Deposits
8.1. Government 31.1. | Investment
8.2. Others 31.2. | Deposits
42, Current L 33. Loans and O
Liabilities Advances
and provisions
3.1. Account with S
Government
45. Sundry Debtors | P
36. Cash and Bank | Q
Balances
46. Other Current R
Assets
Total Total
Accounting T
Policies and
Notes to

Instructions: (1) The Schedules referred / referenced above shall be prepared by the Authority based on accounting
principles followed by the appropriate Government or by other regulatory authorities or as suggested by the Comptroller
and Auditor General of India from time to time.
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(2) The Schedules referred to above shall form an integral part of the Income and Expenditure Account or the Balance
Sheet, as the case may be.

Chairperson (Signature)
Member(s) (Signature)
Secretary (Signature)
Officer In-charge (Finance and Accounts)
FORM ‘P’

[See rule 36(1)]
ANNUAL REPORT TO BE PREPARED BY AUTHORITY

A. Introduction:

(i) Chairman’s statement:
(ii))  Objectives:
(iii))  Important achievements:
(iv)  The year in review:
a.Landmark decisions:
b.Legislative work:
c. Outreach programme:
(v)  Capacity building:
(vi) International engagements:
(vii) Impact on:

a. Allottees:
b.Promoters:

c.Real Estate Agents:
d.Economy:

B. Registration of promoters and real estate agents under the Act:

I. Inrelation to Promoters:

Serial Name of Address of Description of project for which Fee Registration
Number promoter promoter registration has been issued paid Number
1 2 3 4 5 6
Date of issue of Date on which registration Date of extension of registration with Remark
registration expires period of extension
7 8 9 10
II. Inrelation to Real Estate Agents:
Serial Name of | Address of | Registration | Registration Date of Date on Date and Remark
Number Real Real Estate Fee paid Number issue of which period of
Estate Agent registration | registration | renewal of
Agent certificate certificate | registration
expires certificate
1 2 3 4 5 6 7 8 9

C. Number of cases filed before the Authority and the adjudicating officer for settlement of disputes and number of

cases disposed:

S1. No. No. of cases pending in the

last quarter with the Authority

No. of cases received during the quarter
by the Authority

No. of cases disposed of by the
Authority
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Sl. No. | No. of cases pending in the last | No. of cases received during the quarter | No. of cases disposed of by the

quarter with the adjudicating by the adjudicating officer adjudicating officer
officer

Statement on the periodical survey conducted by the Authority to monitor the compliance of the provisions of the
Act by the promoters, allottees and real estate agents:

S1. No. Survey conducted during the Observation of Authority Remedial steps taken

quarter with details

Statement on steps taken to mitigate any non-compliance of the provisions of the Act and the rules and regulations
made thereunder by the promoters, allottees and real estate agents:

S1. No. Subject Steps taken Results achieved

Statements on directions of the Authority and the penalty imposed for contraventions of the Act and the rules and
regulations made thereunder and statement on interest and compensations ordered by the adjudicating officer:

S1. No. Name of the Details of the directions issued by the Penalty / interest / Whether paid
promoter Authority / adjudicating officer compensations imposed
S1. No. Name of the allottee Details of the directions Penalty / interest / Whether paid

issued by the Authority / | compensations imposed
adjudicating officer

S1. No. Name of the real estate Details of the directions Penalty / interest / Whether paid

agent issued by the Authority / | compensations imposed
adjudicating officer

Investigations and inquiries ordered by the Authority or the adjudicating officer: A brief narrative of
investigations and inquiries taken up by the Authority or the adjudicating officers and references received from
the competent authority or the appropriate Government.

Orders passed by the Authority and the adjudicating officer: A brief narrative of orders passed by the Authority or
the adjudicating officers separately for where no offence is made out, and in case offence is proved, category-wise
for each category of orders passed along with a tabular statement indicating the sections under which the order
was passed and brief particulars of the orders.

Execution of the orders of the Authority and imposition of penalties: (i) monetary penalties — details of recovery
of penalty imposed, details of penalty imposed but not recovered, total number of matters and total amount of
monetary penalty levied, total amount realized by resorting to rule 23; (ii) matters referred to court under section
59 — total number of matters referred to the court during the year, total number of matters disposed of by the court
during the year, total number of matters pending with the court at the end of the year; (iii) matters referred to court
for execution of order under section 40 — total number of matters referred to the court during the year, total
number of matters disposed of by the court during the year, total number of matters pending with the court at the
end of the year.

Execution of the orders of the adjudicating officer and imposition of interest and compensation: (i) interest and
compensations — details of interest and compensation imposed, details of interest and compensation imposed but
not paid, total number of matters and total amount of interest and compensations imposed, total amount realized
by resorting to rule 23; and (ii) matters referred to court for execution of order under section 40 — total number of
matters referred to the court during the year, total number of matters disposed of by the court during the year, total
number of matters pending with the court at the end of the year.

Appeals:
(1)  Number of appeals filed against the orders of the Authority or the adjudicating officer in the year:

(i1)  Number of appeals pending at the beginning of the year:




[ 9/ I8 3(i)] Y hT TSI : STHTHRT 85

(iii) Appeals filed during the year:

(iv) Number of appeals allowed by the Appellate Tribunal during the year:
(V)  Number of appeals disallowed by the Appellate Tribunal during the year:
(vi) Brief write up on the appeals allowed by the Appellate Tribunal:

L. References received from the appropriate Government under section 33: a brief narrative on references received
from the appropriate Government under section 33 providing for — number of references received during the year,
number of references disposed of during the year, number of references pending at the end of the year.

M. Advocacy measures under sub-section (3) of section 33: a brief narrative on activities undertaken under sub-
section (3) of section 33 — (i) workshops, seminars and other interactions with public / experts / policy-makers /
regulatory bodies on laws and polices relating to the real estate sector and for creating awareness on the same; (ii)
papers and studies published for advocacy on laws and policies relating to the real estate sector and for creating
awareness on the same; (iii) consultation papers published/placed on website of the Authority; (iv) analytical
papers prepared and examined; (v) others.

N. Administration and establishment matters: (i) report of the Secretary; (ii) composition of the Authority; (iii)
details of Chairperson and Members appointed in the year and of those who demitted office (iv) details of
adjudicating officers appointed in the year and those who demitted office; (v) organizational structure; (vi) a
tabular statement containing information on personnel in the Authority, category-wise: sanctioned posts, posts
filled up, vacancies, appointments made in the year etc.

O. Experts and consultants engaged: details of number of experts and consultants appointed in the year and of those
who demitted office.

P.  Employee welfare measures, if any, beyond the regular terms and conditions of employment, undertaken by the
Authority.

Q. Budget and Accounts: (i) budget estimates and revised estimates, under broad categories; (ii) receipts under broad
categories in the Real Estate Regulatory Fund established under sub-section (1) of section 75; (iii) actual
expenditure under broad categories; (iv) balance available in the Real Estate Regulatory Fund under sub-section
(1) of section 75; (v) any other information.

R. International cooperation: A brief narrative of international cooperation, if any, undertaken by the Authority.

S.  Capacity Building: A brief narrative of capacity building initiative undertaken including (i) number of employees
(category wise and grade wise) trained in house with details of such programmes like content, duration and
faculty; (ii) number of employees (category wise and grade wise) trained by outside institutions (separately within
Indian and outside India) with details of names of institutions and duration also to specify whether training was
under internship, exchange programme, fellowships, study leave, special arrangements with foreign
universities/institutions; (iii) expenditure of capacity building initiatives.

T. Ongoing programmes: A brief narrative of ongoing programmes.

U. Right to Information: A brief narrative of (i) number of applications received by CPIO/ACPIO seeking
information under RTI Act; (ii) Number of applications for which information has been provided by CPIO; (iii)
number of applications pending with CPIO; (iv) number of appeals filed before the First Appellate Authority
against the order of CPIO; (v) number of appeals which have been disposed of by First Appellate Authority; (vi)
number of appeals pending with the First Appellate Authority; (vii) number of applications/appeals not disposed
of in the stipulated time frame.

Chairperson (Signature)
Member(s) (Signature)
[F. No. 15(4)/2016-UCU]

BHUPENDRA BAHUGUNA, Under Secy.



86 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

Fftrg==T

7% faoeft, 24 qavaz, 2016

q1.#1.54.1086 (31).— Fr=i7 v s-guar (Afa=me v ) afefa=w, 2016 (2016 F 16) Fir g 13
= AT IF5T &7 84 T ITLATT (2) F G (W) FTT Taq ATTAT FHT TN FLd gU 3T IHN! g 2 % G2 (F) & ITEE
(iii) % sregEor § fAwaforfaa M aardT g, orata -

FAE-1
T
1. i aw s e

(1) == At &1 wfereg 9@ oo et Tsga et g-auer (e i ) (B & oo )
=, 2016 2 1

(2) T TSI | THTI 6T TG H T g |
2. 9w - 37 AT § 5@ 7 6 g2 7 s sfea 7 2, -
() "SuTaE” H T A # dend Uk 3Ty ST 2
-1
IEERE A LU TUEd
3. fawa % forg v (1) "vads S sratedt 3 wer frar S arer g 07 aeras F F T T J g

(2) FrE AT AT T, STt T FLL AAAT Al FIT SEATA LT AT FHls FedTasl AqTEHe, T TAAT AT
& Hag § SET AT g1, UH AUTeHe, Wi AAAT HaAd 61 i 7T g, % forw fawma waw F fAeared i
TR | ugd, A w0 sraar At srrEr Faet srEr g9 @it aqre st fEfeet F sdsta
sratedt 3 srferred ofte f2at & Jifaa 7t #3m
(3) =T H ZFT UwT § Ifeadfad UF =41 & srfafiera, sfafiaa fFoward, afy 3 g, siaface it o gus
AT & TET | IFT TET o d7F Ho T il A0 |

ITEY
[ 3 3]
o ¥ g
7 faskha e () FT =7 (FE) T =9 A =1 fRoarfea
Fga A F g
[af s o Ft @]
Hrarius =, Fet srferfaer (1956 sreram 2013, st|T oft wrwar 21) % Iueet
F g i Foet, zmer F et T FEtaT g, @i LEEGED]
FIRANE FAtad g (Frou ), TEH AT geareaahal
(srerTe . ) 31T FRU o gfatafee GIRAEC] qE F Theq

% FTT ITTAFa Waade’ & €T § THH a8 Ha9d [T ATHAE HIH TAAT THH o1 TG T 1 7 2l, F A agi
HTAT SATT T THH 5T STALTAFHTET A THATAAT AT Zrl]
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Fgar
[afe dwad® & Arfierd & 8]
A ARfERT afaf=aaa 1932, H TEF FRAT T TIE FEATET g
(froue, ), 3EG TTEFd AR (@mam et ) gro oo gfafatae,
% T gTfaa THF I8 ‘WYAd® & &9 H Gefq (A7 AfH=afh gq srar

THE AT o T Th TENT 7 &I H1 oA TGl AET TT0 AT THA IFT FH o qeqdqT ANEI STqaT AR, Icavsirar
ATAT I IALSTAAT 3T ITh Ieaar g, dAfqd Iawsidl arfiere & Fues ofiv g T 39/396

THARTAAT oTfHe gl
Fqar
[afe dvads =af® §
AT/t (smegme A, ) T A T
REIGEICE (oo ) THH TCAATT ‘GIAdH AdqTT [T
(ST AfI=afe sT9 T "1 TAAT THHT AT TG 7 gl, Fel oA T FATUAT ¥ TqH T8 Jearieaahrdd, fHeamas,
SorTereh, T3d IcaTTashTet i AT THGRTAdT oTrHe givl
T
[afe sreifedt w= at §1]
Hrameus =, Fot srferfaasr (1956 storar 2013, ST o F1HeT 81) % Suael
* A AT FwAAT, T T AT ISTELIFA wATAT g, 37 H zTEET
FEUTeE FwATET g (frooe ), THE TTTFA geareqvahal
(3rerTe . ) 31T FRu o gfatafee , AT qIE F Theq
& T WTEa ‘SAafedl’ & 9 § T a18 Gardd [S1 ATHARE H2 FAaT 06 o2 T aF A& 7 af, F7 o qaf
HTAT SITU 37T T B Scarierahmal i qaTa Faaairdt ariee gii]
Fgar
[afe sreifedt w wrfierd i g
AT ARfE sfafaaw 1932, H TERT FETE H TG FATAT §
(frou= ), THH TTeFa ATHETT (s "E T ) g R u gfatate,
F FTT TTTEa, THF 7% ‘FEfedt’ F T H @i (AT Af=af< gaf sraar
THE A o T qh AGT 7 gl AT o7 Fgl AT JT0 AT THH 3T FH 6 JTHT AR ATAT ARIRIL, Scasiiar
FAAT I Ica e, Afaw Iacehidt Trftar F fAearas =T Tomae i IHH/ITH GHI AT qTHeT )|
Fgqar
[aft srafedt =afts ]
AT/t (remT H. ) TATET A AT
e em (oo ) THE AALATT WHAdF FATT AT

(ST AfSEath Fa 9% A1 AT TEHT AT AT TF AT 7 @I, qGr AT TIT JATUAT 3T THHA THH IcaLT[ehId,
e, WorTE, IcATTTAFRTET S AT AT AT giv
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Foar

[af? srefedt R srfwfra aRa ]

=t (e =/, ) I A T =
e ferg gfawioe afaw & &9 § SW1 99 3w @ 899 e afaw #qat =0
) T ¥ T9F Freare/Aare w1 (froue 9. ) THF
EIES FEfedt F =7 § wafsia (S Afv=afs S§ T 93 031 T0F O F T 7 g1 I gl
T HHAT T ¥ IFT TALUF % AT 97 & (o0 G287 7qaT 921, 3T I Fared Jcaarash, Hearas,
TATEF AT STAATT FHIRIAAT]

[FAT UF F SATereF Satedt % ATH | T ST /ATl FT AT Sqrace Y]

T HIAqH M ATE T T G4Fd T F ‘T&T S ARKTT &9 § G&° & &9 § HI(7q (631 ST
gfewmeTg

T % T2 & WIS & forw, S ae o g2 & steram sraferd 7 g1,

@ ettt & g-aer (AR s ) sfafee, 2016 (2016 T 16) wfde 2;
(@)  EHET SR " AT g AT g

(M " & g-aver (RfFEme & @Emw) afaf@=m 2016 % sefta aam0 v o duar (RfFaa & &)
(FTermoT) W 2016 St §;

(=) "t & o guar (Rfaaee i B (@) afafaas 2016 sfsma g;
() "I TH ATAEIT AT T AT

®. HYAGH [@EYT H/FAIAT H.|[FIAT T FET F AGE g AT ST S|+ ardfas ua fAtemma
=TT e LIk ER] . AT ue
ISR (I i) o agT & aia IY-TELT & HTATAT | AT
® # Toredted |
EREL
(FATHY) HEa® [@ET |G . ][FAAT T FEAA & ATET GIH T AT 0] & Aredids
dr fafgmmr = T AT T LEGIE IR
IEEL (3T ) ok 9T % A IU-TIESTT F FTATAT | FdTao o & §
TREFT @D AT H@YEds  § IU-IGERR h wEied ¥ FEAES §. 0F w7 OH
SIRAEC) & [/ /A fAwmE] 37 a2 gEarer g

g, 3% G 99 % 39T [ATOSTH/EMATEA/ATE d7F TA99] TRASET & 999 F I297T gq Wiad g, §
FgHle  AITeHe  Wad  Ud  [ARASET F O FHIE qF Fed  TTA] ST Sad
af T & ATH & SATHT SO (TR
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EREL
IFT G [FATAEIEAE/TEATEA/ATE e YASE] AT % qEe faww ¥ oSgew g RfEm g,
IELGE] Tt T (TRATTAT FT TS Feh SToA) T Iohd TILATSIAT Bl RERIELI

& FTH & SFATET SATUAT)|

g 72 & sief g B d@eeama GEm F oo At g S9 oFae s@t Sgew F fow feEr som s @

FTAATH/AATEH T AT &t SIqAta aF O qal &t ST Tl ST T (o Fed TR G0 AT AAITST 7 &l

T HYEdd B FIA & o0 T TE F 9447 g i I9a 7 5" 9% afazgis=r & [wio Gy S@r g 5 @99 o
TEdd F AfERTT, et vd B & 2T a4t fFfee sia=rfigard oof £ € g

. [FoaT Hafed TeAW IISFET FT ATH STo] TR §0 ATt
IR} F AAHTEA & Tgd TATSHT & A & forw ariey Jwrorasy yar= & 8

T HYFde F GRASET #7 S aH qf3e T, T iha qrer, BAfaced ua saes areq 547 g &7 smrése, =e
dAT AT ST AT ATHAT BT [FOAT FeAH TTEHTLT FT ATH STet]| HYads dgHd g ST I
AT ¢ T a8 =9 AqHITad T § &l a5dq1d dgl T oar stefaas #F o 14 i stex &fem, s amg &,
o T&d AqATAT Hl

F.  HYyaded o (7 T & 7 A1) Tae veee e arteeReor F Ay sfafiae & suddt &
Tgd TTTSAT T TTEE 0T 6T 2l

. drafedt 7 % AT T, % Tgd IRATSHAT § AqTEHe & o areee
ERIAE R LS TE LA E R i T e RRSIEES
Qi T T S|k ATT [ErEL/sAtw/fatesT] &, (7)) # Gl
T CAEL] FILUYS THAT 977 FYTEHE H, CIEIESRERI
AT &,
st o @y fafer & qga s g & afeafaaw i g (2) F @ (3) F efi= T afvarog aram &5 §
FATIA ster ("ETAT &) ST ot R, (39 99T 39 SuTeHe % w9 § 3feataa AT STus S

fRAUA 9 AT & § IeAatead g T AITEHE FT FAIL TATH THb A1 HoRT & ¥ ATLAT @ & ®9 § (Aiedqd
2l

[sreran)
grafedt F e % STaad 9. F TEq ITATSAT § Tl gq sraae har
g #i wie 7. arateq B T g e o= rea T e S ATT/aTieT
& oo M hie (Ff arg |) ST H [fersi/as arfdar #iF sateafa = ] €,

ST 6 @ fata % qga = g s afafaas & g (2) 7 @ (3) F ddia Tor afvariua aqeEr o §
AT 39T (“ATAT @A) (THH TeATT o AAEHES F & H IfoArgd (AT STUAT ST FAAUAT T2 At ¢ H
sfeafaa &1

. UgE F T F 9 TIER Wgig ad [eEgat ¢ aat & ag oy g & sud [T v afimnt ua
FTfcat &1 gwe forar )

. [FOAT TS AT T h20T/a4 1L 2Ted]

. TEER @ 6 atreer § ang ast fGten, Fem, @i, afegEer, st s an @ ¢ ae | fae
2T TH HIL T gEATET Y T8 2
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T,  UFET UF gAY § [ aig Fea v gl Aeeet, aaf ud o9 w0 # siqiay ad@ eaqat & afd qfE,
FHTAEH ST SereraTaAt i gt A fafeat & avex g, s a1g yoqa Maeat oY aat 9% FT A & Togh

2l

T, TEEET T ST 39 41 39 w0 H (Aiga Faedt o adf T97 e &7 § GgAfd & I §99qF (amT 5
forT i srafedt (sramede/mte) @iias oY T g § 797 [t fxs/as aifer (3Ffe @ §) & forw agqa 2

AT TH THIL I AT, THiAST, arearas, a=+ X T+ fAfga w7 ol o= s=g wd yeaam afawe w2 e

FA U IAE RFgam agqq &
1. fRewgs:

1.1 =0 FO § 797 Afece Fagat i oadt & Teqefiq gyad® 90 & § TATAIase (FTeHe/mie) FHT Fed i

Arafedt T LA % T Tga04d 8l

1.2 FTUS & F AT I [TATEH/ATe] T Fof FrAa

& gl (Fo draa) (Fawor 2):

sarn/fafee/eEaT |, sardHe

.

CAER]

del

qTEHE HT T Ihd A9 e

T AN (79 H)

“THAT T FEFT0T Y@= FESE AATEHE AT AT, aTAsAT AAAT ALHT & A AN, GA XH & I AR, TTHTE
& T AT AT, ST &6 TATL, F, T 11 TATR & ATAT AT AT, T/TAT AR &l

[$717] [=f=/2r A 2T
TST/aT aTfET-1 UEIKIE]
TST/aT arfEeT-2 2 #Ft FrHa
FA HHT (T H)
[rT]
e H, TTE T T T a9 e
EER]
F AT (FTAT H)
*THH T a0 YT\ FLSH e H A0, AT G A AGATdE A, FL, T || TR 6 AL T AW
RIERRIEIn
TST/aT aTfET-1 EIKIE]
A¥TST/aR aTfeEeT-2 2 #Ft fra

FA AT (FTAT H)
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TSR

1.3

1.4

1.5

1.6

(i) STHFT Ff AT § ATt FIET [AATEHe/wATe] F o Fwash & &7 T T T a1 2|

(i) SIS T qod | THTIT THIT-T7 FIA % T9ATd A& fed] il AATEHe/TEE TT FooAT & SAI¥ raftetadr
& T ATAT TAT ATTEHIL, STAT AT TTHAT G, T FoolT & ol qr@ e H7 (oI ATerd e, HaT HiT
TAT ITHT AAAT el =T T FT F AT F 690 G 9ad [0 T FIAT €T FT ATHA &

S Fvade g @& IRASET % [{Ai & F#7 § =g T ot 99 & agar 5 q96aqr g) oanfwa g
wiq g T afe w0 7 e afvada/aengd g, §9ad w0 Aated! g1 qar a6 TETaad] g
T UH qHad=/a9Te % AT I¥ TETAT/FSTAT ST

g T8 o o afe srfeereor § el % srqame afirsEr & Rgiia gamow aria & gared g
& T9ATT LT | e TRIa<l gral g, T SHH ATATTIH F SATATY, TTTEHTOT FIT 3ad TILATSAT I T&ed
TioredReor, afe g 21, 1 fAware anfe e, geehr wfer swefedt uw warfi i ot

(iif) TYEds ST (i) F Iood ATET o gaerier satedt 1 forfaa § wremaftas =7 § gia grm
AT Srafedt g0 % arey g1 3q+ fafafdse ffa & dyads grr 9t 78 Tfq F7 e F907 | 396
FATAT, HYGqH aratedl ®F g & qref Atert==at/Aaai/stegEmarat & arg-arq e & 1w
AT T T FIF T AT TG BT STTH UH F/Eh] SATIS I AT TAT g TIaT T974T U,

(iv) [sTaTeH /@] F T Hod § T (11) TATR F AqHT S F qoA 6 gl [AATeHe g qgl afoh)
AT &=t w1 A Fwio, s e g9, #3240, e Gwm g9 fBRE amter w@we &1 F
AN, SqTeHe & forw e wafaeEd, o, S0 700 997 qaoErsit,de % 97 qaqrs, $HEEy,
T, Zvansr, Faeferat, |arET el #§ w7 RoFam 77 ARTaT™ S ST, STIEeqv T ATH § a7
a9 gt = gfaamd, ge-gEg™ quar @Afdtead '@ w7 F ow o ama ot g e
[sTaTeHe/s@E] TAT TRATSHT % Hiaw & o e e |
T Hod Il HFT a9d g TAT ARl GoAT2er gt g et swafedt Tere arfaardt 1 27 fawe g9 #
TR TAT/ATAT TART § et o7 Fgrad, 58 a7g-9097 07 99 ey g0 agar S9ar aar U
THAT &, F HI TIATT FIA & (70 GgHT AT § | Iads a4 oal g ad7 Tgafd aaT § o qed Irieamrt
T et G wal, /et § 3fE F O arEfedt § 70 e 999, 9vaas rated! w S
o ST @ AFT-OE % ATI-ATy INEr 3% ategEar/aee/faw/Atae dwe o, S oFad wEraadi
AT 9 & AN 2R | g A 6 AfT arfeery % | T F sqar afsEr & aiia awme
JITE HT FHICT & TATT ohegl (AT TATN | Tl 747 ATGIT 7947 Frx 21, SoeH, afa=aw F sqarw
TR g7 I aiaTseT & foro o mar g e, afs & g, & anfeer gom, zasr a9
arafedt a7 gaThid Tl AT STuAT |
arafedt gyt T (AT FreEr) 7 gt S3r TS F aqga g1 w0
qYaa® AT Faa® &, 39 dary, s m dafia e @ efmmdweg sfm . %ufaad
&1 T H UH 3 Had1 T2 G I Arafed! g oF fhedt & 03 darai & o ge ff srqafa @ a6ar g | g9ads
FRT Safedt T UF a1 ge Y e 6 UF 2T 6l SAqAT [0 ST FIT 6 TAT Fls TALTi e o /Tearaa
T B |
g FeAd g & d9ads =0 AfaH T F Iuas’ & Jqae safed! it @ e ggatd & f5ar saede, q@s
srqat fafees, s oft am8ar 21, F day # AT W A A= (2) (S e, afer st F agey
BT Rorees s 9¥ g fawa weTdT g) H Seoiiad T AT, F-ase Jreiare a7 fhara=e it
fafereeard aur wfa, fRlET Tar q@- giaarst § #15 Faa7 i aiad qgi a1 | 93 a8 & d9ads vE
I HALT Srrar qiade srafed] T STTeT F a1 ST=aT ATATATH F Iuael & Aqare U Gie daed sr2rar
qfEdd T THaT § |
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1.7

1.8

1.9

[s9TEHe % ATAS | AN]| qae A7 A0 QO g S F T9FATd, HUaad Arated! Hl Ardted sareHe i sifaw
FLANE & AT FIT TAT TEAH TTEHIL HILATE & | TAAA!, TS HIE gl, FT AT ad g0 AT
THTUT-95 <dT § | HILANE & % forw et < ey T qH: T0MET Sadsh g7 SR & e 9¥ il ATUs(T |
i FRANE & | FIS FAT g A7 GIAqAH SAa e FIT AT 60 T UH ST gaier s arra 7 e
# fafga v & arfus =ars & 919 45 foq % ffav srafedt g faw o ol o= &1 ame o | afw
FLANE &7 | AT gl grdl & ST Arafed] HT Arafed SAATEHe F FHILUANE & F o Jraard & e 7 gr ar
HUAdH ATGHL T 6 ITAET & FTATE HIT ST 6 S TR 6 FTETL Ardfedt & T 7R FT FHhal 2 |
T AT HiToT THTASET T F2 6 927 1.2 § TATHEHAT T a3 il & THT 22 T /AT ST |

937 9.3 F N Hyads AT TAT ATHEATHIT a7 g o safedt F 98 FeATqame [srarede/spas] F AfaFre
B -
(i) SmEfedt % aTe [sTaTede/spEs] & fFaw |t g,
(ii) safedT o 9Te |TAT &= H ATTATST AT fer fF G | FFAifer A=A o= # sratedt & ster/fEa
ATIATST § e I Fariora srorar srermr Agt Fohar ST |ehar, ora: sated T 9raAT S5 w oA

FeATITAT, TE-TATE FHATG ] AT % TI-HATT ITH[ Hls ATSAAT FTTAT ATET TgATT

T ST 3T | g TUse F AT 9 ¢ T "y srferfaem § o Susatad g wrtesw &
THTI THTIT-T5 THF BT F T F< o o TIATT AT AT o T T TAT &= T FIOT |

(iiiy T [sraTeHe/q@EE] F goA & AT H G F qod T aEe [HaTeHe & dgl atod) T 11 F AqET
TqTAT &A1 1 A =i, st G g, ared fAwm e, 7740, R e vem e +
AT, sTaTeHe  foru faedts wafaefady, forde, Sor Ot q7 sy, g & 9727 qars, §HEy,
zred, aars, Fastat, T et § sy Refam q9r afiqemas STene, T I ariea

& TAT THH T o=y Ay, gE-giagmd =1 Afredrd ya™ 3 % o ang e g e
[sTaTeHe/s@EE] TAT TRATSHT % Hiae & o e g

(iv) AL I TRATSAT T ITqH ATTEHE / @ & AR, ST AT AHAT g1, AT AT F7 g =
% fero afiarsET w0 7 T e &1 ATTFR Z |

TH g9aas g w9t 6T AT g SR srEtedt qghd g e e S /a7 T afgd
(JTATEHe/T-E=) FT FHT TATSAT & 10 TF Tohet AT TS % €T H GHAT FATUAT | T ASATT g o6 39
S T FAT FA U TRATSHAT UF T, Fqq-001 TRATSHT 2 i et st afiaisET sre@n S 1 0 A9
el g AT T IHHT TS AT dg] o317 377 / TqaT 366 Araard et o afATSET % AT JET/EET g
TEI I STAAT SATAT ATGTEAT o ATH o (o7 AFETAAT o Wl o TATSA I FIEhT g7 | Ig =0 =har
siTar g o afasET & gieemd siw ga-giaeart Fwaa a3 afiFisEr & sratefadt & STt o 919 35 %
ferm &t 2T |

HYad ATafadT T AUTCHE % ATeA A ool HI gEATATLT e F Ugel satefal & qufga Fhu 9 =% a+dt
T gt (g T, s-FRarT, TR arferT sterar o T F2, S @t A=t & fore a9, @-
TETF TATIN, STFIT 3T FLRT TT AT ATAT AT A THT T Te47 ITTAFIOM, ot o7 Faredr deamst v
T UHET o7 ATl ST ARATSAT | FA(d g, THA) F AT FT 6 (0 HgHA § | qfS sratetadr wi
AUTEHE ZEATATLT e & gl GIAqh IHh FIT A@teradl & qufga asft sraar et off <7 oo sromar et
AT, FEF T ST IH I AT FHT AT Fd | A6 grar &, qT Gaacdeh qeaid & geaiaor & q9arq St
I UTEHL0T a7 =A{<h Sl o <7 I, Tl UH o] 3T 38 Fa&T TA, T F1s 21, Bl oo 6 (o7 Tgdd al
A ForeT fafers wrears ST UE TITershaor srrar sAi=n g0 0 S0, &l A0 &7 qIarT Fid o7 e g |
arafedt % (Fa %) Y TfA e & g9
T (AUTEHE/S-EE) F T Hod o AT % AT T Thd T A a7 g et arfar it dvwads grer amadt
AT g ST Safedy (AATEH/T-JT) F AT Tod FT AT F 6 (o0 TgHT g STdT1h soard Jreer 7 fafga
e s 2 (gt ) S o "vad e g sad fafatase g9 & e s Gfa 8 wiw & s




[ 9/ I8 3(i)] Y hT TSI : STHTHRT 93

3.2

Tiq 7% Tt srafedt et < ofer % forw o 3 & 3 #xar g, a7 a8 F § Rtg wa s
STTATH FX o forT It g |

I FT a4 :

TR el 7 I LA ATAT ANGAdH FHLL Al Al & AT F9aa g orfad 7T 9% srafedt g+t dam=
e wa, St & e FieET (FggEt ) # sfeafed g,
F 9 H, T T ql A UHrSe UT 9%/RHie gree/dwd 9% quaEr
ATTATSA AT (TAT T ) F FATETH & T |

Ry @ wefaa Rt 1 srqura :

arafedt, afE 9= & qTg & HaTdl §, 3Tohel 39 AAeTH SHAATRATHAl FHT SATATAT FleA o (70 IeaLardt
g s faeeft qar yae sferfaam, 1999, wdta Rea 9% arferfa=w, 1934 i< =8 siava a=re U At
e FAfF=ET sraar T a9Te AU T FAT S (A7) STaen(A) ST 9ed # o=d aeEr & 91
Ioiq / e/ gEataer % "gar fEvreer afgd @t s oy @fee soty sfiv @vads wr o e,
AIHTET TITH FIAT &I, ST AYade Hl TF FHIL 6 Aqiq a4 Iracal wf Q27 Fed § g9 a9709T, § [Fgiia
T ML E | AL OF ATqET, Tasfd FT gEqraewr, I FT AT oAt § Iuad BHFAr @ gn, Gl qur y@y
arferfaae, 1999 = Iuael THAT FIIAT ATANITAT ATAT FATEAT ¥ AT o1d 9 & (Aga i Afaawt
gaar foret e @ f3fer & srqame T STo | srEfedt a9sar 8 oY = a9 | 9 ¢ 6 Wt
% G ST AR Aee® FEdl 7 Aqurad wied § a0t A & et fawerar & 2om # ag aw79-997 7
Tor genfaa et qar vy sfafaaw, 1999 sterar o @y or=x ffawi & siqia Bt Fare & oo
IcaLaTAT BT |

HYades I 937 3.1 # AfAfdee amaal & 999 § Fi1E Scadanidar T ia gl HLdT g | Aated! Gaaqh hf 39
Y § T 98 ° ATl HT &I Il g TR 7@ | 99 Fft T =9 F7 % geared & ae aafedt
#r eraiT weafa & FE aRadd grar § af wad Aratedt i gf GIadd w1 SHE aohld forrad § gid

T HF T AN fAfeAt F saia sraeds® sha=T T, A3 FE g, F ATATAT Hd 0l SEHEET g |

A (hET ATaTedl sl T o el d 96F &l §arT / Asoreer & o ™eaae 981 20T & U d|e 767
T T et AT e & smafed IFd AUTEHE & ST /Aaed § Hls ATHT dgl g T i H9ads Had
arafedt & qe7 § T SIaTT - THIE ST H |

seraTH &1 g / fAfaanr

Frafedt F9ads Hf 36 910 § TH AATEHE/FAS & [A%g 92 AT, (S Fe @I, & [0 T okl & Fhar
ofT(WT) F a7 g fhu 7@ g6t qamt & qaEta AT w1 5 T afasa Far g o)
arafedt Hvade T Rt Tfa & I EraTat w7 quTAerd w2 & o srafa/mnT 9 & / Fder 987 & &
FAT AT E |

AT AR E :

HUAad IR & TRASET & TS a0 & G0 9% AT ArEfed! ®l (AATeHe/q@s) F didd a7
ArafefadT o "9 AqAT AT WTHLT, ST AT AT 2T, F T &A1 F o aq77 T Sqare aRFrsET i
T FA & T AT~ FTAFRT FT AT FET |

gAY / Faréde & At

AT 7 HIAaT T AATATOT Jeariad T, FfFeam (e qEs) fit ga-giaars s giaams i @r
& oY Feq® ITTEeor 3T srqerted weff Aol sRraTe e ey fafadest, @@ giaest s gawrs (39
FL & AT R AqeRAH) Hil TR AT & | G TATSIAT Al I 70, Feff Taert =i Ao,
Ta-gragrat e giaamst & qqar Gwfaa F9T | @9@Gas 39 FAC § Oar & T qTEH AeHon grer
FHITET UET ATSTATSH/AFAT FT FETS & ATATAT FIA FHT T adT g 3T (FIAT TS F
T FgAT A AT #7Y) grr Faifia s9-fA=mt, thuar i aeaaar TaaEt o Sudet & 9 FEE '
FAATAT HQT TAT HIAAH T 38 ATSHIH F FqIq sFaqedT 67 0 J6 F SreHh UH 920 § s
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7.1

7.2

7.3

7.4

7.5

/AT FATET FIA, 3H AT I AT FIA FT IS (GFHeT qgl T AT TZ TH FAL 6 AT(cqH FIT HLA
THTT ZIIT |

HUTEHE/H-ET FT FosT

IFT (ATTEHE/F-ET) & Feol g FEPH - HUAGH 36 a1d  HgHT ¢ AT THAAT g [ A&l Fl (AaTEHe/-
W) F Foof ST ATA[EHT F TH STAAT T STIEHIOT, ST AT ATHAT &I, Tl THTA &A1 il THT T TGAIAT FT
FT R Tc9 8 | FIadH T Hq GRS & a9t AfAcei, ga-gEdgret &
qiagrell & IFq A TAT QA9 &1 [Aigd (TITEHE /@E) F Fool HT AT HT AATHA 2dT &, ST aF
& I, 9=, g@, A, FHard, T TAar Thia G0 Icaed (Rl ST STIaT STt qedT” F HILOr AT
aT faRerar 7 g1 &Y o o gvaar afrsEr & Fatea G & sarfaa 7 B g aaf, afe afaser
FT G FTA H ATATT AT i Fafaai F a8 g€ 21, 97 99 adt =9 979 U ggHd g % dvads
(JTATEHE/E=) F Feol I TIT & forw q97 & fFEa &1 gha g, d9rd 6 UE SAeATtad weAr i
Rafaat == wfa &1 7 g, s =& @faer 1 FEifcaa o S % o s 9T 21 ) e =9 arq '
HEHd § A zEehr qfP #ar g fF dvads & o syt mear & fufaat & wrwr = afaser @ v
FATTAT FLAT AHAT FATT ATAT FT §, TH AT FHl AT g THAT FTUIT T HYGAF AT Fl ITHF G
ST FFQUT GRS Al arded 39 aiig o 45 &A1 F Fae arfog F33 | d9ade aradt o UET a9 & are
H UH THTIT F 980 FF o FF o9 (37 Tgol Gi=a FTMT | ATael g0 A 60 T0 g it JraET & 7997q
SETAT fohU U e T AT F qeAT AT TH ATd F HgHd g T 36 I @yadd & fawg w qmar
TATTS T T ATFIT Aol @I AT T2 T F9adah H1 36 FAL 6 AN g6 qAT FTAAT AT FqT § T
T Iead AT SITOAT |

FooT A & forg kAT — Twads smadl T TAW ATIERC0r | 2@ THI-95 9Toq T 9% 39 F0C &
ATEAT(AATEHE/T-TE) & Fool & Torfad § Tqa HOTT STHHI T@ THI-T FH T FIA AT qEg 7 &
eI & Hra o ST | ((Fad 6 1T ST % FA9E |, S9aad g1 AT THI-07 Hl AT HL it
TG | 3 Agi & Sia¥ sTael & 97 H geaia¥ol &A@ &l HATad haT JTUT) §9ade o6 a1d F 929d ¢
e 79 a7 g T ag sradt & g9add o A | T f Suay, siroeThedret, EaTas Torad & I wE
farheraT & ATHe | ATaqiT FT | &l FoolT o % T99Td 39 919 § 9gHd g o ag avada/arael 99, I

<t gTHe g1, 3T 79T [offa T9T T G 389 IRASET 6 o Ui SHI-09 ST F 6 9= DT |
HYad ATEel il AATEHE/T-GE, ST HT ATHAT &I, FT TG THTI-T5 IHeh geaiao-97 % FHT T HIUT |

et FY (AqTEHe @) F FooT A4 § FAhear — smadt 037 7.2 F SAqar §9aad 8 forfea g=ar ared g 9w
qyads § 39 w7 # A7 Mgia amaas afaqfaat, aeaagand #i 0F 9 FEqras Yo Heartad
FLh(AATEHE/T-TE) FT FoolT T 3T FAAAT SAGET Fl (FAATCHE/-FE) FT FoolT T | A( araet 7 7.2 #
T&TH T T 98T F AaT FeelT qgl odr g, af UH Aredt w97 7.2 § A7 AEEe - gat @ v
STATH HYd LT T |

Frafedt grr Foo: AT THTOTT AToq T AT AT AT F [AATEHE/oATE] T ATEA (AT FooAT § T &
TIAT, HIAAH i Tg AT § o6 a8 Arafefaat it §eaT 991 949 ATeaRTLr, SE 1 T 79T 21, Fida &=i
aigd AraeTT TEqTaS ST e, TAT A A F srE, /o | [aweq 7g T, waveita @ty % srama #, "wads
ATALTH TEATAST ST TFAT, FTHAT &A1 Tigd, ATATSTAAT Sl TEATIAT STAAT TAT TR Fl, STAT AT ATHAT &,
THTIA THTTTT YT T o 6 19 T o Ara< ] |

Frafedt gIRT TEHTwr ; rEtedt w1 g ATaH g o ag afRAsET § sided 7 g w5 96aT o/aTId o 99T g,
St srferfaay & sgaer fr T §

e A% 6, STEt erafedt aRAsET § EEhew/arad forw ST T e 9ade i (el TAdt & 6T FiaT g,

TT HIAAT SHH AT 6 [T AT i T2 T A AT Foq Fded T FHAL 5 | ATl GIT FIarT il T2
T TIFLT T g Arated! &l U Avad & 45 a7 & fiqe Aret grf |
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7.6

giqfd : G, S 7= ot GEta 6t s @ g oraar BEEa & T 8, F T | B HE
sratedt 1 g2 et grfer & foro avad e et arfagfe, = & & Fwaar Sar fF srfafes 3 swafaa § s s
% forT e = Sudy ¥ v efagfd aera yged R A % erasta suafaa By arearet g
FH1AC qgl gl AT = Fafq & Fed Ff Frese, A d9ads [arede/re] T F3d H J999 TaT &,
AT [TTTEH/ATE] T FooolT o H TEHYT TEaT 8

TRt srreaTforg wedT & =ted g & Fram, (i) =97 F & adt & aqa 4w 7.1 § e e a6 BfdEa
UT; AT (ji) ATATHTT F AT ST A0 o (Hetas &1 7¥ar Sfasgor, srar et s o 7 Fwmas
& T H IHHT HILETE 98 BT AT F TOTHEAET, G AT (AT THT AT 92, ATS sArafedt qigre=T &
Iqsy fhHT 7SI 9X Tfaged A1 =T &ET, [sarede/mAre] & "ag § 399 ureq g ey, FEEt §
Raiia 3w ww, =97 % a9, afaqis afegq 396 37 g % 45 fag % fiaz, sfaf==aa ¥ sava gasaetaT
fafer & et gRit | Teeq T T, Set srafedt aRaser | eedr T8l =regarn, @9ads [aed & T4 918 5
T [saTéHe/wTe] FT Fosll ST AT ao, et § Feifd a2 a8 s &7 a3, §9a9d% H 394 aF
B & 45 T3 & e srafedt &7 sSErar a1 g |

Hyads T AfHaeT X seafea :

TYAAH TAZTT A TedT I HFATHTE SIfSrarae 3 sears o -

(i)  [Fade] FT HET G F Jag F IO, T6e AT qT0regs o7 Fau=an sfeer g; Fa fw o G
T T AATerd AFAFTE ST qRrsraT % forw st st a2 qut, areafass, wifas siw fafees Fwsar g;

(i) ¥ F O qRATSHAT & A #3 & o wew arfeer & fafes srfare s smfera sqes sra
2;

(i) FAT T T=ET TRATSAT 9 AL ATIETAT Bl E;

[s1f ox ToreT s it ATIrEqaTo g9 % WIS § UHT S[fH § ererar offw u¥, UHT arsedarst v AT,
Torelt srferanTe, waTiica, BT sraram Tefshe T 919 §f2d a41 g |

(iv) &fra g, 9T duaEr [sreHe/mare] & fur § # fFare B Amare serar s F
offerd T2 €

(v)  OferSET, wEa i &Y [srarede/cTe] F B § guaw ariesriEt g S asft sqEed, arsad ¢
wiie 3y g o e 8, o fafer f o whram 3 % o= s B e g ) zees afafe, dvad,
TS, w1, 999 #liY [saTeHe/ e i wTHT URAT & a9 § g yaret @t # g a9
FAATAT T

(vi) HIEAH F OTH TH HL I ZEATAL FHled HT ATTFHIL g AL IAT VAT IS HA FTAT FIARATT o (Feq1ad
3T 0T B, o7 it I 9= g

(vii)y HvEds 7 3Fq i, TRATSAT 7 AT [srarede/ware] afgq, F Fua #, T o= st srrar g &
Try Tkt % O S F0e Sire/erar T FO A9ar 997 s FO/aedT ¥ geaqreis dgi (o7 @, ST
FoReT oft TohTT & =0 FAIT F SAAd safedt F ATFHT FT TATAT F3M;

(viii) "yad® qfte Fear g 6, J9a% =0 R § eaeyEs A G T Gl of & T sretedt #r st
[sraTese/wTe] FT famwa e | afaated F&f ¢ |

(ix) gEaraeer Ao % eares & 999, Ja9as sated! ®1 [arede/mare] &1 fates, aret, erfaqet, s
FESAT HIUNT 3T FHIAT &A= AT it FEAT TAAT TAT ATTEFTL, STET Y FTHRAT FT, AU |
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(x) oqgf=T ufea fet g stfaiSg fera & fAww avq 981 & o fF sasr Rt smr 22 sreaes &
AT TET g dre/eraaT ot steaed 1 g = d9fcd U2 FIs ATSH1, FTHE AT 6T 981 &,

(xi)  EEd® F IFd TITSAT % Hael § qft FLRTET I7qT0, 8, TATL S FT TAT 7 TIAT, IATT-AT, FAST,
v, Afaat sie/sr=rar afeadt a9 =7 A0rd, ST gi, Te| TR il TaT F & § AL qTq19T
STHTOTT o SATLT ZI T UHT S7dT0 aF T adT T3 & ae AITEHE, WAl AT Aad, |7 AT ATHAT 2T,
FHA THAT & g1 (T FfREemt, qagiaars i giegrs  qatsa) awefedt #i1 s srafefaat i
TEAT T AT AT TTTEFRTL HT, STET AT ATHAT 21, FT qg1 2T |

(xii)y  FAT I siz/srET aRFSET F dag § qEEE ° FIqT T 7T ST [ AT SItey ar
s Toreft ferermlt srfarfaem, st sreamaer, smaer, STfe@=aT (SFT §aicd & TSI AT SATSURIT 1 [ohelt
AT Fed) HYades g7 7 af ITed THaT T97 g 24T 7 &1 IH ATHIA g g |

9. a1 T ST it TG
9.1 ATATIAT FeAT TS & FeqLa Meafertaga Rafadt § Jaaqs & 9 & Fafq & Sava ao=T ST
(i)  "vads T 7.1 § [Afdce gquamafe & Faw [FrardHe/oare] yaer F o aam Feer oF # W gt § v
ITTSFTOT 3 I TIRATSHT % TS 0T & THT Tehe 63 MU AqaE T80T % F1a¥ a2 i q09Teq Fed §
TR AT & | 39 9T F TATST & ‘T % o7 qIqT FooAr &7 o7 sIrede aranre I fafa § grm S
Tsft fafacemt, ga-gfags o giagrs £ saaearsti % a7 g7 TH & 07 g1, 6T 967 & a1+ dgHd g5
g @ forEes o J9Tae THTOT9S S ATErRT SHI0TTS, ST W /AT gn, T STERET T Sl AT
AT BT
(i) wrfefe=a & Iuael TaT I9E Aavd ad (Haat gar fAfa=awt F ot Jvaded & ISt rnor F Ao srerar
TTAe= <o % T (e & ® § IR HIUGTE FT FHGT g7 |
9.2  IWrE gAtas feuafadi % Savd S9ads® g1 I 6 ATAC |, Safed] [Mefeiad HT gHare g :

(i)  "EdH FT AT A FEAT, ST ETEAAE G T T TS T, Tk 7 | AT e fed T GErar FHAT T g,
SadE (HHIT ATEAEers H QT weh fAfa #§ U FAT A7 et srafedt, faar BT s #, st
STITATA T, SraT

(i) safedt % 9T FIIT FT AT FA FT Fhed SR | TH ATHA § GIGdF Fl AATCHE 6 H7T 6 Gael § Arafedr
FT A ATy e At #§ Rt sarer i av uv sarer afgd Farete faat § stert g1 S 36 T off oftd
= AT AT I g |
g o, STt sdtedt afigroeT & s srorar F3 F7 HTed wd AT HOT g1 TadT, 9 qyads g
foera & wos Awtg & forw et # Myifa @ w =9 99 9% @1 B S S 9%  9add g
[STTEHe/Te] oo Aol @ (&A1 STaT, H9aa® g1 4TS a7 g 6 45 [ Ht srafer % fiqe swated’ v & r
2T |

9.3  safedt q@ = & fouaa ® gwzT 1T, S9 A foriad weaiu afeq gi-

(i)  =fE srafedt =a% AT HO9 AT AT 6 AT A9aqH, FIT AT 7T [ I T — HEM A,
=H HaY | Arated! il a1 ST 56T S % FTaSE, AT dal wdT ¢, a7 srated! ayadd Hl \qaat §
et 2% & sty iy O¥ ST T SFIATT FIA HT AT AT

(i) =¥ gHtag Rafaat & @i aEfedt =9 q9g § 99a § a4T § arg |l T T o
fers T Tafer & forw 9@ Fear g, S9aa arated! & 967 | Srafed [STATEHe/wTe] Fl T HT TahdTl g AT
FERT T TAT SATS AT AT FSIAT F T9ATT AT (A FT A TedT Tl AT FA AT TeALATT T8
FT TATA g1 SATCAT | F97q [, 9adh UH G099 § FH § FH o9 o 7@ 0F 87799 & ar °
sratedt 1 g 3 |
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10.

11.

12.

13.

FRq AqTEHE FT gEATar

TIAAH FHL & U0 1.2 F AL A At F [STaTeHe/oATe] it HrAa s T A TT0d g4 9%, FEqraer oo
fAreariad 3 &Y At TRT SHTOrTs* ST JHTIT THTOTS, AT HT  THAT 21, F AT g A i | 3 "gld
& 1T, FHIET & § AITaF ATAATST 8 % a7 safedT Al [SATeHe/oATe] & FATHA H geaiaol HTm
[oewq T o, Tareta fafer & orwma ®, @vads grer AT S90S o AT g A A 8 d 19 deid & Haw
srafedt % et § geEaraeer faora Hearfad wam | | qarf, afs smafedt g=ear # sfeeaa sty % fiaw =i
S S/ AAT TS0 THE THT FiA H AR Tgal g, drdfedl d9aas & a9 qF gediq ol [add &

GSITERTOT &l T & ToIT ITTEFd T 72T 8§ S T Arafedt gIT A9aaa Fl Gsiiadul THL T T8 g AT
STATA Agl T 33T Srar |

FR¥T wa/araTEHe /ARA ST T ST

IRETSET % THTIT THIOTS ST g U¥ ettt $if §€aT H7 TRATSET % SIqeeqor T F71F |19 S aF
Hads IRATSET § ATy Har0 T8 FT A w6 (o7 SEHaE gem | UE AT S anTd
[sTaTEHE/wATE] T T T | AT AT ML F |

Ay 1T :

T8 agdfa g o et §v=arcnes 29 sre@r SRR, [OraT AT qarsh & Suadl s UE fEwe ¥ "@atad
forsft e % SrETe "vads grer Rt s 21fieT F A §, dear o Y a7 5 (i) a9 i afy
Y smafedt 3T §9ade & &9 § @ A 9%, §9ade # g arad g = a8 30 (F1) & % ofax o=
TRt AT % UH YT T T HT, 3T AT 6 VAT FATS F HaL UH 9T FT AT FIA § TTHA Tge ahl
feafa #, sreiqee smafedt stferfaae & siavta FamrsTataT aiie & Sugaa afaqid Jred HT & 97 g |

7T & forg sraréde § gaer #1 Affw

HIAAH/ATLAT TSt 1/Aafefaal it §eaT FT AT ALAT HATG TG Fd o forg qeft FiAa &=,
ATSI/E7 AT, qrfEeT el § F 7 Afqarsd dfew g o sratedt safefaat fir dear siw/eraar
AT USTHT I [AATCHS/TATE] STAAT IHE [0l AT § FAfEaa g=aT & q9=7a 7 F71d F37 & a7 997

& ZIA TALA FIA < T AHIT o I TgHd g, ST a 1 EAfaam se=ram T gr S, qrfes et 3w & geamr
ST & |

14. I9ANT :

TEET T AT &1 HT ITART : Tg@T (F1) 77 &Far &=, I g 8, 5
(TRerTSTT & AT) F A R g, Fr arfEeT Tt oY Fars sw At  foro At e s, st
fed ST-Fe9M, TE®HT, S ST ¥ FEl, -0 A o, T8 Hedl, TI-TATF A1 Ja1 Fedl, TU-e7 T8 70 3
STHRIUI TATIR TAT T T 6 ATHTT AT AT ITANTT T &l HITHT Al T | Araer Hr et o &,
ST AT B, | AT ' 4 &9 # AR G T saei i SEw qar g9 A7 ag@Ei w1 START dgl Hid

o STuAT ST ST AEfedt gy TE-TEra HAT TSI FId F (ofU a9 10 0 AT §9 g SUANT 6 o
arefera fohaT SToe |

15. FYTEHE & Gag § GTHTT AT

15.1

FAT AT &l ST AT 12 F T FoolT A % TIAT ATAT AN UL (AATERE / §[-EE) FT A=) ALFAT AT
Rafa & = F forw Icaardt gn &Y ag s off UAT 1 A1 FOT ST9ar U 9 9% A2aT 9ad T4t
(raTéde / g-=<)srqar Hifea, foreel, sma Teal, RS, aRETad o=l, TRTOT STET AGTT [ &I 2l
Srerer et rterspreor = foreft fafer storar Rl &1 Soaea g1 9T 31 9aT (AdTeHe/ q@e) § ahidad
AAAT  FEATT g1 TAAT ITH ST I TAT THH ATA-ATH (AATEHe / -F<), TAHT daTe e fasrsi, €raw,
AT, TT2T &Y THH = ITHIUN AT THH A T9d ATHTT Dl =51 qAT 600 92 a7 TRT 700 f oafa &
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15.2

15.3

16.

TET 3T IHHT SVeh 37T IULd Rt & TR oY 7g AT Fa O q@w it 6), arag geante o BT ofF
T T AT 7 BT 372aT F ey § 781 9 |

THE AT, SAEE! Tg TA <Al &, AAET HLdT g 3 ALl aaT g [ a8 9a7 &l ArHfd / SuanT 9% 94w
TRATSAT % aTgdt 9T 9 FreT oft ©19 U, THH 9aT F 72T FAAAT AH &A1 UL HlS ATH9g/ A Fed!, A
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v TV, AT qi=a

*FIAT TEAH TTIARTLT GTET AT FoRelt ofF 979 & UAT 3= TqT1or-9)

NOTIFICATION
New Delhi, the 24th November, 2016

G.S.R.1086(E).—In exercise of the powers conferred by clause (h) of sub-section (2) of section 84 read with
section 13 and in pursuance of sub-clause (iii) of clause (g) of section 2 of the Real Estate (Regulation and Development)
Act, 2016 (16 of 2016), the Central Government, hereby makes the following rules, namely: —

CHAPTER1
PRELIMINARY

1. Short title and Commencement.—(1) These rules may be called the National Capital Territory of Delhi Real
Estate (Regulation and Development) (Agreement for Sale) Rules, 2016.

(2) They shall come into force on the date of their publication in the official Gazette.
2. Definitions.— In these rules, unless the context otherwise requires,-

(a) “Annexure” means an annexure appended to these rules.
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CHAPTER 11
AGREEMENT FOR SALE

3. Agreement for sale.- (1) The Agreement for Sale to be executed between the promoter and the allottee shall be in
the Form as per Annexure.

(2) Any application letter, allotment letter, agreement, or any other document signed by the allottee, in respect of
the apartment, plot or building, as the case may be, prior to the execution and registration of the Agreement for
Sale for such apartment, plot or building, as the case may be, shall not be construed to limit the rights and interests
of the allottee under the Agreement for Sale or under the Act or the rules or the regulations made thereunder.

(3) The Form shall, in addition to such details mentioned in the said Form, contain additional features, if any,
which may be appended to the said Form in the form of a separate Schedule.

ANNEXURE
[See rule 3]
AGREEMENT FOR SALE
This Agreement for Sale (“Agreement”) executed on this __ (Date) day of (Month), 20 ,
By and Between
LIf the promoter is a company]
(CIN no. ), a company incorporated under the provisions of the Companies
Act, [1956 or 2013, as the case may be], having its registered office at and its
corporate office at (PAN - ), represented by its authorized signatory
(Aadhar no. ) authorized vide board resolution dated

hereinafter referred to as the “Promoter” (which expression shall unless repugnant to the context or
meaning thereof be deemed to mean and include its successor-in-interest, and permitted assigns).

[OR]

LIf the promoter is a Partnership firm]

, a partnership firm registered under the Indian Partnership Act, 1932, having its principal
place of business at , (PAN ), represented by its authorized Partner
(Aadhar no. ) authorized vide .
hereinafter referred to as the “Promeoter” (which expression shall unless repugnant to the context or meaning thereof be
deemed to mean and include the partners or partner for the time being of the said firm, the survivor or survivors of them
and their heirs, executors and administrators of the last surviving partner and his/her/their assigns).

[OR]
LIf the promoter is an Individual]
Mr. / Ms. , (Aadhar no. ) son / daughter of , aged
about , residing at , (PAN ),

hereinafter called the “Promoter” (which expression shall unless repugnant to the context or meaning thereof be deemed
to mean and include his/her heirs, executors, administrators, successors-in-interest and permitted assigns).

AND
[If the Allottee is a company]

, (CIN no. ) a company incorporated under the provisions of the

Companies Act, [1956 or 2013, as the case may be], having its registered office at ,
(PAN ), represented by its authorized signatory, , (Aadhar no.
) duly authorized vide board resolution dated , hereinafter referred to as the

“Allottee” (which expression shall unless repugnant to the context or meaning thereof be deemed to mean and include its
successor-in-interest, and permitted assigns).

[OR]
LIf the Allottee is a Partnership]

, a partnership firm registered under the Indian Partnership Act, 1932, having its principal place of
business at , (PAN ), represented by its authorized partner, , (Aadhar
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no. ) authorized vide , hereinafter referred to as the “Allottee”
(which expression shall unless repugnant to the context or meaning thereof be deemed to mean and include the partners
or partner for the time being of the said firm, the survivor or survivors of them and their heirs, executors and
administrators of the last surviving partner and his/her/their assigns).

[OR]

LIf the Allottee is an Individual]

Mr. / Ms. , (Aadhar no. ) son / daughter of , aged about

, residing at , (PAN ), hereinafter called the
“Allottee” (which expression shall unless repugnant to the context or meaning thereof be deemed to mean and include
his/her heirs, executors, administrators, successors-in-interest and permitted assigns).

[OR]
[If the Allottee is a HUF]
Mr. , (Aadhar no. ) son of aged about for self and as the
Karta of the Hindu Joint Mitakshara Family known as HUF, having its place of business / residence at
, (PAN ), hereinafter referred to as the “Allottee” (which expression shall unless

repugnant to the context or meaning thereof be deemed to mean and the members or member for the time being of the
said HUF, and their respective heirs, executors, administrators and permitted assigns).

[Please insert details of other allottee(s), in case of more than one allottee]

The Promoter and Allottee shall hereinafter collectively be referred to as the “Parties” and individually as a “Party”.
DEFINITIONS:

For the purpose of this Agreement for Sale, unless the context otherwise requires,-

(a) “Act” means the Real Estate (Regulation and Development) Act, 2016 (16 of 2016);

(b) “appropriate Government” means the Central Government;

(c) “Rules” means the Real Estate (Regulation and Development) (General) Rules, 2016 made under the Real Estate
(Regulation and Development) Act, 2016;

(d) “Regulations” means the Regulations made under the Real Estate (Regulation and Development Act, 2016;
(e) “section” means a section of the Act.
WHEREAS:

A. The Promoter is the absolute and lawful owner of [khasra nos./ survey nos.] [Please insert land details as per local
laws] totally admeasuring square meters situated at in Tehsil & District
(“Said Land”) vide sale deed(s) dated registered as documents no. at the office of the
Sub-Registrar;

[OR]

(“Owner”) is the absolute and lawful owner of [khasra nos./ survey nos.] [Please insert land
details as per local laws] totally admeasuring square meters situated at in Tehsil &
District (“Said Land”) vide sale deed(s) dated registered as documents no.

at the office of the Sub-Registrar. The Owner and the Promoter have entered into a [collaboration /
development / joint development] agreement dated registered as document no. at the
office of the Sub-Registrar;

B. The Said Land is earmarked for the purpose of building a [commercial/residential/any other purpose] project,
comprising multistoried apartment buildings and [insert any other components of the Projects] and the said
project shall be known as * ” (“Project”);

[OR]

The Said Land is earmarked for the purpose of plotted development of a [commercial/residential/any other purpose]
project, comprising plots and [insert any other components of the Projects] and the said project shall be
known as ¢ > (“Project”):

Provided that where land is earmarked for any institutional development the same shall be used for those purposes
only and no commercial/residential development shall be permitted unless it is a part of the plan approved by the
competent authority;
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C. The Promoter is fully competent to enter into this Agreement and all the legal formalities with respect to the right,
title and interest of the Promoter regarding the Said Land on which Project is to be constructed have been

completed;
D. The [Please insert the name of the concerned competent authority] has granted the
commencement certificate to develop the Project vide approval dated bearing registration no.

)

E. The Promoter has obtained the final layout plan, sanctioned plan, specifications and approvals for the Project and

also for the apartment, plot or building, as the case may be, from
[Please insert the name of the concerned competent authority]. The
Promoter agrees and undertakes that it shall not make any changes to these approved plans except in strict
compliance with section 14 of the Act and other laws as applicable;

F. The Promoter has registered the Project under the provisions of the Act with the (Name of Union
Territory) Real Estate Regulatory Authority at on under registration
no. ;

G. The Allottee had applied for an apartment in the Project vide application no. dated and
has been allotted apartment no. having carpet area of square feet, type , on
floor in [tower/block/building] no. (“Building”) along with garage/covered parking no.
admeasuring square feet in the [Please insert the location of the garage/covered

parking], as permissible under the applicable law and of pro rata share in the common areas (“Common Areas”) as
defined under clause (n) of Section 2 of the Act (hereinafter referred to as the “Apartment” more particularly
described in Schedule A and the floor plan of the apartment is annexed hereto and marked as Schedule B);

[OR]
The Allottee had applied for a plot in the Project vide application no. dated and has
been allotted plot no. having area of square feet and plot for garage/covered parking
admeasuring square feet (if applicable)] in the [Please insert the location of the

garage/covered parking], as permissible under the applicable law and of pro rata share in the common areas
(“Common Areas”) as defined under clause (n) of Section 2 of the Act (hereinafter referred to as the “Plot” more
particularly described in Schedule A);

H. The Parties have gone through all the terms and conditions set out in this Agreement and understood the mutual
rights and obligations detailed herein;

L [Please enter any additional disclosures/details];

J.  The Parties hereby confirm that they are signing this Agreement with full knowledge of all the laws, rules,
regulations, notifications, etc., applicable to the Project;

K. The Parties, relying on the confirmations, representations and assurances of each other to faithfully abide by all the
terms, conditions and stipulations contained in this Agreement and all applicable laws, are now willing to enter into
this Agreement on the terms and conditions appearing hereinafter;

L. Inaccordance with the terms and conditions set out in this Agreement and as mutually agreed upon by and between
the Parties, the Promoter hereby agrees to sell and the Allottee hereby agrees to purchase the [Apartment/Plot] and
the garage/covered parking (if applicable) as specified in para G.

NOW THEREFORE, in consideration of the mutual representations, covenants, assurances, promises and
agreements contained herein and other good and valuable consideration, the Parties agree as follows:

1. TERMS:

1.1 Subject to the terms and conditions as detailed in this Agreement, the Promoter agrees to sell to the Allottee and
the Allottee hereby agrees to purchase, the [Apartment/Plot] as specified in para G.

1.2 The Total Price for the [Apartment/Plot] based on the carpet area is Rs.
(Rupees only ("Total Price") (Give break up and description):
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Block/Building/Tower no. ___ Apartment no. | Rate of Apartment per square feet*

Type

Floor

Total price (in rupees)

*Provide break up of the amounts such as cost of apartment, cost of exclusive balcony or verandah areas, cost of
exclusive open terrace areas, proportionate cost of common areas, preferential location charges, taxes,
maintenance charges as per para 11 etc., if/as applicable.

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

[OR]

Plot no. Rate of Plot per square feet*

Type

Total price (in rupees)

*Provide break up of the amounts such as cost of plot, proportionate cost of common areas, taxes, maintenance
charges as per para 11 etc., if/as applicable.

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

Explanation:

@) The Total Price above includes the booking amount paid by the allottee to the Promoter towards the
[Apartment/Plot];

(i1) The Total Price above includes Taxes (consisting of tax paid or payable by the Promoter by way of

Value Added Tax, Service Tax, and Cess or any other similar taxes which may be levied, in connection
with the construction of the Project payable by the Promoter, by whatever name called) up to the date
of handing over the possession of the apartment/plot to the allottee and the project to the association of
allottees or the competent authority, as the case may be, after obtaining the completion certificate:

Provided that in case there is any change / modification in the taxes, the subsequent amount payable by
the allottee to the promoter shall be increased/reduced based on such change / modification:
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1.3

1.4
1.5

1.6

1.7

1.8

Provided further that if there is any increase in the taxes after the expiry of the scheduled date of
completion of the project as per registration with the Authority, which shall include the extension of
registration, if any, granted to the said project by the Authority, as per the Act, the same shall not be
charged from the allottee;

(i) The Promoter shall periodically intimate in writing to the Allottee, the amount payable as stated in (i)
above and the Allottee shall make payment demanded by the Promoter within the time and in the
manner specified therein. In addition, the Promoter shall provide to the Allottee the details of the taxes
paid or demanded along with the acts/rules/notifications together with dates from which such
taxes/levies etc. have been imposed or become effective;

@iv) The Total Price of [Apartment/Plot] includes recovery of price of land, construction of [not only the
Apartment but also] the Common Areas, internal development charges, external development charges,
taxes, cost of providing electric wiring, electrical connectivity to the apartment, lift, water line and
plumbing, finishing with paint, marbles, tiles, doors, windows, fire detection and firefighting equipment
in the common areas, maintenance charges as per para 11 etc. and includes cost for providing all other
facilities, amenities and specifications to be provided within the [Apartment/Plot] and the Project.

The Total Price is escalation-free, save and except increases which the Allottee hereby agrees to pay, due to
increase on account of development charges payable to the competent authority and/or any other increase in
charges which may be levied or imposed by the competent authority from time to time. The Promoter
undertakes and agrees that while raising a demand on the Allottee for increase in development charges,
cost/charges imposed by the competent authorities, the Promoter shall enclose the said
notification/order/rule/regulation to that effect along with the demand letter being issued to the Allottee, which
shall only be applicable on subsequent payments. Provided that if there is any new imposition or increase of any
development charges after the expiry of the scheduled date of completion of the project as per registration with
the Authority, which shall include the extension of registration, if any, granted to the said project by the
Authority, as per the Act, the same shall not be charged from the allottee.

The Allottee(s) shall make the payment as per the payment plan set out in Schedule C (“Payment Plan”).

The Promoter may allow, in its sole discretion, a rebate for early payments of installments payable by the
Allottee by discounting such early payments @ % per annum for the period by which the respective
installment has been preponed. The provision for allowing rebate and such rate of rebate shall not be subject to
any revision/withdrawal, once granted to an Allottee by the Promoter.

It is agreed that the Promoter shall not make any additions and alterations in the sanctioned plans, layout plans
and specifications and the nature of fixtures, fittings and amenities described herein at Schedule ‘D’ and
Schedule ‘E’ (which shall be in conformity with the advertisement, prospectus etc., on the basis of which sale is
effected) in respect of the apartment, plot or building, as the case may be, without the previous written consent
of the Allottee as per the provisions of the Act. Provided that the Promoter may make such minor additions or
alterations as may be required by the Allottee, or such minor changes or alterations as per the provisions of the
Act.

[Applicable in case of an apartment] The Promoter shall confirm to the final carpet area that has been allotted to
the Allottee after the construction of the Building is complete and the occupancy certificate* is granted by the
competent authority, by furnishing details of the changes, if any, in the carpet area. The total price payable for
the carpet area shall be recalculated upon confirmation by the Promoter. If there is reduction in the carpet area
then the Promoter shall refund the excess money paid by Allottee within forty-five days with annual interest at
the rate prescribed in the Rules, from the date when such an excess amount was paid by the Allottee. If there is
any increase in the carpet area, which is not more than three percent of the carpet area of the apartment, allotted
to Allottee, the Promoter may demand that from the Allottee as per the next milestone of the Payment Plan as
provided in Schedule C. All these monetary adjustments shall be made at the same rate per square feet as agreed
in para 1.2 of this Agreement.

Subject to para 9.3 the Promoter agrees and acknowledges, the Allottee shall have the right to the
[Apartment/Plot] as mentioned below:

(1) The Allottee shall have exclusive ownership of the [Apartment/Plot];

(i1) The Allottee shall also have undivided proportionate share in the Common Areas. Since the share /
interest of Allottee in the Common Areas is undivided and cannot be divided or separated, the Allottee
shall use the Common Areas along with other occupants, maintenance staff etc., without causing any
inconvenience or hindrance to them. It is clarified that the promoter shall hand over the common areas
to the association of allottees after duly obtaining the completion certificate from the competent
authority as provided in the Act;
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(iii) That the computation of the price of the [Apartment/Plot] includes recovery of price of land,
construction of [not only the Apartment but also] the Common Areas, internal development charges,
external development charges, taxes, cost of providing electric wiring, electrical connectivity to the
apartment, lift, water line and plumbing, finishing with paint, marbles, tiles, doors, windows, fire
detection and firefighting equipment in the common areas, maintenance charges as per para 11 etc. and
includes cost for providing all other facilities, amenities and specifications to be provided within the
[Apartment/Plot] and the Project;

@iv) The Allottee has the right to visit the project site to assess the extent of development of the project and
his apartment/plot, as the case may be.

It is made clear by the Promoter and the Allottee agrees that the [Apartment/Plot] along with ___
garage/covered parking shall be treated as a single indivisible unit for all purposes. It is agreed that the Project is
an independent, self-contained Project covering the said Land and is not a part of any other project or zone and
shall not form a part of and/or linked/combined with any other project in its vicinity or otherwise except for the
purpose of integration of infrastructure for the benefit of the Allottee. It is clarified that Project’s facilities and
amenities shall be available only for use and enjoyment of the Allottees of the Project.

The Promoter agrees to pay all outgoings before transferring the physical possession of the apartment to the
Allottees, which it has collected from the Allottees, for the payment of outgoings (including land cost, ground
rent, municipal or other local taxes, charges for water or electricity, maintenance charges, including mortgage
loan and interest on mortgages or other encumbrances and such other liabilities payable to competent
authorities, banks and financial institutions, which are related to the project). If the Promoter fails to pay all or
any of the outgoings collected by it from the Allottees or any liability, mortgage loan and interest thereon before
transferring the apartment to the Allottees, the Promoter agrees to be liable, even after the transfer of the
property, to pay such outgoings and penal charges, if any, to the authority or person to whom they are payable
and be liable for the cost of any legal proceedings which may be taken therefor by such authority or person.

The Allottee has paid a sum of Rs. (Rupees only) as
booking amount being part payment towards the Total Price of the [Apartment/Plot] at the time of application
the receipt of which the Promoter hereby acknowledges and the Allottee hereby agrees to pay the remaining
price of the [Apartment/Plot] as prescribed in the Payment Plan [Schedule C] as may be demanded by the
Promoter within the time and in the manner specified therein:

Provided that if the allottee delays in payment towards any amount which is payable, he shall be liable to pay
interest at the rate prescribed in the Rules.

MODE OF PAYMENT:

Subject to the terms of the Agreement and the Promoter abiding by the construction milestones, the Allottee
shall make all payments, on written demand by the Promoter, within the stipulated time as mentioned in the
Payment Plan [Schedule C] through A/c Payee cheque/demand draft/bankers cheque or online payment (as
applicable) in favour of * ’ payable at .

COMPLIANCE OF LAWS RELATING TO REMITTANCES:

The Allottee, if resident outside India, shall be solely responsible for complying with the necessary formalities
as laid down in Foreign Exchange Management Act, 1999, Reserve Bank of India Act, 1934 and the Rules and
Regulations made thereunder or any statutory amendment(s) modification(s) made thereof and all other
applicable laws including that of remittance of payment acquisition/sale/transfer of immovable properties in
India etc. and provide the Promoter with such permission, approvals which would enable the Promoter to fulfill
its obligations under this Agreement. Any refund, transfer of security, if provided in terms of the Agreement
shall be made in accordance with the provisions of Foreign Exchange Management Act, 1999 or the statutory
enactments or amendments thereof and the Rules and Regulations of the Reserve Bank of India or any other
applicable law. The Allottee understands and agrees that in the event of any failure on his/her part to comply
with the applicable guidelines issued by the Reserve Bank of India, he/she may be liable for any action under the
Foreign Exchange Management Act, 1999 or other laws as applicable, as amended from time to time.

The Promoter accepts no responsibility in regard to matters specified in para 3.1 above. The Allottee shall keep
the Promoter fully indemnified and harmless in this regard. Whenever there is any change in the residential
status of the Allottee subsequent to the signing of this Agreement, it shall be the sole responsibility of the
Allottee to intimate the same in writing to the Promoter immediately and comply with necessary formalities if
any under the applicable laws. The Promoter shall not be responsible towards any third party making
payment/remittances on behalf of any Allottee and such third party shall not have any right in the
application/allotment of the said apartment applied for herein in any way and the Promoter shall be issuing the
payment receipts in favour of the Allottee only.



108

THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

7.2

7.3

7.4

ADJUSTMENT/APPROPRIATION OF PAYMENTS:

The Allottee authorizes the Promoter to adjust/appropriate all payments made by him/her under any head(s) of
dues against lawful outstanding of the allottee against the [Apartment/Plot], if any, in his/her name and the
Allottee undertakes not to object/demand/direct the Promoter to adjust his payments in any manner.

TIME IS ESSENCE:

The Promoter shall abide by the time schedule for completing the project as disclosed at the time of registration
of the project with the Authority and towards handing over the [Apartment/Plot] to the Allottee and the common
areas to the association of allottees or the competent authority, as the case may be.

CONSTRUCTION OF THE PROJECT/ APARTMENT:

The Allottee has seen the proposed layout plan, specifications, amenities and facilities of the [Apartment/Plot]
and accepted the floor plan, payment plan and the specifications, amenities and facilities [annexed along with
this Agreement] which has been approved by the competent authority, as represented by the Promoter. The
Promoter shall develop the Project in accordance with the said layout plans, floor plans and specifications,
amenities and facilities. Subject to the terms in this Agreement, the Promoter undertakes to strictly abide by such
plans approved by the competent Authorities and shall also strictly abide by the bye-laws, FAR and density
norms and provisions prescribed by the [Please insert the relevant State laws] and shall not have
an option to make any variation /alteration / modification in such plans, other than in the manner provided under
the Act, and breach of this term by the Promoter shall constitute a material breach of the Agreement.

POSSESSION OF THE APARTMENT/PLOT:

Schedule for possession of the said [Apartment/Plot] - The Promoter agrees and understands that timely
delivery of possession of the [Apartment/Plot] to the allottee and the common areas to the association of
allottees or the competent authority, as the case may be, is the essence of the Agreement. The Promoter assures
to hand over possession of the [Apartment/Plot] along with ready and complete common areas with all
specifications, amenities and facilities of the project in place on , unless there is delay or
failure due to war, flood, drought, fire, cyclone, earthquake or any other calamity caused by nature affecting the
regular development of the real estate project (“Force Majeure”). If, however, the completion of the Project is
delayed due to the Force Majeure conditions then the Allottee agrees that the Promoter shall be entitled to the
extension of time for delivery of possession of the [Apartment/Plot], provided that such Force Majeure
conditions are not of a nature which make it impossible for the contract to be implemented. The Allottee agrees
and confirms that, in the event it becomes impossible for the Promoter to implement the project due to Force
Majeure conditions, then this allotment shall stand terminated and the Promoter shall refund to the Allottee the
entire amount received by the Promoter from the allotment within 45 days from that date. The promoter shall
intimate the allottee about such termination at least thirty days prior to such termination. After refund of the
money paid by the Allottee, the Allottee agrees that he/ she shall not have any rights, claims etc. against the
Promoter and that the Promoter shall be released and discharged from all its obligations and liabilities under this
Agreement.

Procedure for taking possession - The Promoter, upon obtaining the occupancy certificate* from the
competent authority shall offer in writing the possession of the [Apartment/Plot], to the Allottee in terms of this
Agreement to be taken within two months from the date of issue of occupancy certificate. [Provided that, in the
absence of local law, the conveyance deed in favour of the allottee shall be carried out by the promoter within 3
months from the date of issue of occupancy certificate]. The Promoter agrees and undertakes to indemnify the
Allottee in case of failure of fulfillment of any of the provisions, formalities, documentation on part of the
Promoter. The Allottee, after taking possession, agree(s) to pay the maintenance charges as determined by the
Promoter/association of allottees, as the case may be after the issuance of the completion certificate for the
project. The promoter shall hand over the occupancy certificate of the apartment/plot, as the case may be, to the
allottee at the time of conveyance of the same.

Failure of Allottee to take Possession of [Apartment/Plot] - Upon receiving a written intimation from the
Promoter as per para 7.2, the Allottee shall take possession of the [Apartment/Plot] from the Promoter by
executing necessary indemnities, undertakings and such other documentation as prescribed in this Agreement,
and the Promoter shall give possession of the [Apartment/Plot] to the allottee. In case the Allottee fails to take
possession within the time provided in para 7.2, such Allottee shall continue to be liable to pay maintenance
charges as specified in para 7.2.

Possession by the Allottee - After obtaining the occupancy certificate* and handing over physical possession of
the [Apartment/Plot] to the Allottees, it shall be the responsibility of the Promoter to hand over the necessary
documents and plans, including common areas, to the association of Allottees or the competent authority, as the
case may be, as per the local laws. [Provided that, in the absence of any local law, the promoter shall handover
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the necessary documents and plans, including common areas, to the association of allottees or the competent
authority, as the case may be, within thirty days after obtaining the completion certificate].

Cancellation by Allottee — The Allottee shall have the right to cancel/withdraw his allotment in the Project as
provided in the Act:

Provided that where the allottee proposes to cancel/withdraw from the project without any fault of the promoter,
the promoter herein is entitled to forfeit the booking amount paid for the allotment. The balance amount of
money paid by the allottee shall be returned by the promoter to the allottee within 45 days of such cancellation.

Compensation — The Promoter shall compensate the Allottee in case of any loss caused to him due to defective
title of the land, on which the project is being developed or has been developed, in the manner as provided under
the Act and the claim for interest and compensation under this provision shall not be barred by limitation
provided under any law for the time being in force.

Except for occurrence of a Force Majeure event, if the promoter fails to complete or is unable to give possession
of the [Apartment/Plot] (i) in accordance with the terms of this Agreement, duly completed by the date specified
in para 7.1; or (ii) due to discontinuance of his business as a developer on account of suspension or revocation of
the registration under the Act; or for any other reason; the Promoter shall be liable, on demand to the allottees, in
case the Allottee wishes to withdraw from the Project, without prejudice to any other remedy available, to return
the total amount received by him in respect of the [Apartment/Plot], with interest at the rate prescribed in the
Rules including compensation in the manner as provided under the Act within forty-five days of it becoming
due. Provided that where if the Allottee does not intend to withdraw from the Project, the Promoter shall pay the
Allottee interest at the rate prescribed in the Rules for every month of delay, till the handing over of the
possession of the [Apartment/Plot], which shall be paid by the promoter to the allottee within forty-five days of
it becoming due.

REPRESENTATIONS AND WARRANTIES OF THE PROMOTER:
The Promoter hereby represents and warrants to the Allottee as follows:

(1) The [Promoter] has absolute, clear and marketable title with respect to the said Land; the requisite
rights to carry out development upon the said Land and absolute, actual, physical and legal possession
of the said Land for the Project;

(i1) The Promoter has lawful rights and requisite approvals from the competent Authorities to carry out
development of the Project;

(iii)  There are no encumbrances upon the said Land or the Project;

[in case there are any encumbrances on the land provide details of such encumbrances including any
rights, title, interest and name of party in or over such land]

@iv) There are no litigations pending before any Court of law or Authority with respect to the said Land,
Project or the [Apartment/Plot];

(v) All approvals, licenses and permits issued by the competent authorities with respect to the Project, said
Land and [Apartment/Plot] are valid and subsisting and have been obtained by following due process
of law. Further, the Promoter has been and shall, at all times, remain to be in compliance with all
applicable laws in relation to the Project, said Land, Building and [Apartment/Plot] and common areas;

(vi) The Promoter has the right to enter into this Agreement and has not committed or omitted to perform
any act or thing, whereby the right, title and interest of the Allottee created herein, may prejudicially be
affected;

(vil)  The Promoter has not entered into any agreement for sale and/or development agreement or any other
agreement / arrangement with any person or party with respect to the said Land, including the Project
and the said [Apartment/Plot] which will, in any manner, affect the rights of Allottee under this
Agreement;

(viii))  The Promoter confirms that the Promoter is not restricted in any manner whatsoever from selling the
said [Apartment/Plot] to the Allottee in the manner contemplated in this Agreement;

(ix) At the time of execution of the conveyance deed the Promoter shall handover lawful, vacant, peaceful,
physical possession of the [Apartment/Plot] to the Allottee and the common areas to the association of
allottees or the competent authority, as the case may be;

(x) The Schedule Property is not the subject matter of any HUF and that no part thereof is owned by any
minor and/or no minor has any right, title and claim over the Schedule Property;
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(xi) The Promoter has duly paid and shall continue to pay and discharge all governmental dues, rates,
charges and taxes and other monies, levies, impositions, premiums, damages and/or penalties and other
outgoings, whatsoever, payable with respect to the said project to the competent Authorities till the
completion certificate has been issued and possession of apartment, plot or building, as the case may
be, along with common areas (equipped with all the specifications, amenities and facilities) has been
handed over to the allottee and the association of allottees or the competent authority, as the case may
be;

Xii No notice from the Government or any other local body or authority or any legislative enactment,
y y y y leg
government ordinance, order, notification (including any notice for acquisition or requisition of the said
property) has been received by or served upon the Promoter in respect of the said Land and/or the
Project.

EVENTS OF DEFAULTS AND CONSEQUENCES:

Subject to the Force Majeure clause, the Promoter shall be considered under a condition of Default, in the
following events:

@) Promoter fails to provide ready to move in possession of the [Apartment/Plot] to the Allottee within the
time period specified in para 7.1 or fails to complete the project within the stipulated time disclosed at
the time of registration of the project with the Authority. For the purpose of this para, 'ready to move in
possession' shall mean that the apartment shall be in a habitable condition which is complete in all
respects including the provision of all specifications, amenities and facilities, as agreed to between the
parties, and for which occupation certificate and completion certificate, as the case may be, has been
issued by the competent authority;

(i1) Discontinuance of the Promoter’s business as a developer on account of suspension or revocation of his
registration under the provisions of the Act or the rules or regulations made thereunder.

In case of Default by Promoter under the conditions listed above, Allottee is entitled to the following:

@) Stop making further payments to Promoter as demanded by the Promoter. If the Allottee stops making
payments, the Promoter shall correct the situation by completing the construction milestones and only
thereafter the Allottee be required to make the next payment without any interest; or

(i1) The Allottee shall have the option of terminating the Agreement in which case the Promoter shall be
liable to refund the entire money paid by the Allottee under any head whatsoever towards the purchase
of the apartment, along with interest at the rate prescribed in the Rules within forty-five days of
receiving the termination notice:

Provided that where an Allottee does not intend to withdraw from the project or terminate the
Agreement, he shall be paid, by the promoter, interest at the rate prescribed in the Rules, for every
month of delay till the handing over of the possession of the [Apartment/Plot], which shall be paid by
the promoter to the allottee within forty-five days of it becoming due.

The Allottee shall be considered under a condition of Default, on the occurrence of the following events:

@) In case the Allottee fails to make payments for consecutive demands made by the Promoter as per
the Payment Plan annexed hereto, despite having been issued notice in that regard the allottee shall be
liable to pay interest to the promoter on the unpaid amount at the rate prescribed in the Rules;

(i1) In case of Default by Allottee under the condition listed above continues for a period beyond ___
consecutive months after notice from the Promoter in this regard, the Promoter may cancel the
allotment of the [Apartment/Plot] in favour of the Allottee and refund the money paid to him by the
allottee by deducting the booking amount and the interest liabilities and this Agreement shall thereupon
stand terminated. Provided that the promoter shall intimate the allottee about such termination at least
thirty days prior to such termination.

CONVEYANCE OF THE SAID APARTMENT:

The Promoter, on receipt of Total Price of the [Apartment/Plot] as per para 1.2 under the Agreement from the
Allottee, shall execute a conveyance deed and convey the title of the [Apartment/Plot] together with
proportionate indivisible share in the Common Areas within 3 months from the date of issuance of the
occupancy certificate* and the completion certificate, as the case may be, to the allottee. [Provided that, in the
absence of local law, the conveyance deed in favour of the allottee shall be carried out by the promoter within 3
months from the date of issue of occupancy certificate]. However, in case the Allottee fails to deposit the stamp
duty and/or registration charges within the period mentioned in the notice, the Allottee authorizes the Promoter
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to withhold registration of the conveyance deed in his/her favour till payment of stamp duty and registration
charges to the Promoter is made by the Allottee.

MAINTENANCE OF THE SAID BUILDING / APARTMENT / PROJECT:

The Promoter shall be responsible to provide and maintain essential services in the Project till the taking over of
the maintenance of the project by the association of allottees upon the issuance of the completion certificate of
the project. The cost of such maintenance has been included in the Total Price of the [Apartment/Plot].

DEFECT LIABILITY:

It is agreed that in case any structural defect or any other defect in workmanship, quality or provision of services
or any other obligations of the Promoter as per the agreement for sale relating to such development is brought to
the notice of the Promoter within a period of 5 (five) years by the Allottee from the date of handing over
possession, it shall be the duty of the Promoter to rectify such defects without further charge, within 30 (thirty)
days, and in the event of Promoter’s failure to rectify such defects within such time, the aggrieved Allottees
shall be entitled to receive appropriate compensation in the manner as provided under the Act.

RIGHT TO ENTER THE APARTMENT FOR REPAIRS:

The Promoter / maintenance agency /association of allottees shall have rights of unrestricted access of all
Common Areas, garages/covered parking and parking spaces for providing necessary maintenance services and
the Allottee agrees to permit the association of allottees and/or maintenance agency to enter into the
[Apartment/Plot] or any part thereof, after due notice and during the normal working hours, unless the
circumstances warrant otherwise, with a view to set right any defect.

USAGE:

Use of Basement and Service Areas: The basement(s) and service areas, if any, as located within the
(project name), shall be earmarked for purposes such as parking
spaces and services including but not limited to electric sub-station, transformer, DG set rooms, underground
water tanks, pump rooms, maintenance and service rooms, fire fighting pumps and equipment’s etc. and other
permitted uses as per sanctioned plans. The Allottee shall not be permitted to use the services areas and the
basements in any manner whatsoever, other than those earmarked as parking spaces, and the same shall be
reserved for use by the association of allottees formed by the Allottees for rendering maintenance services.

GENERAL COMPLIANCE WITH RESPECT TO THE APARTMENT:

Subject to para 12 above, the Allottee shall, after taking possession, be solely responsible to maintain the
[Apartment/Plot] at his/her own cost, in good repair and condition and shall not do or suffer to be done anything
in or to the Building, or the [Apartment/Plot], or the staircases, lifts, common passages, corridors, circulation
areas, atrium or the compound which may be in violation of any laws or rules of any authority or change or alter
or make additions to the [Apartment/Plot] and keep the [Apartment/Plot], its walls and partitions, sewers, drains,
pipe and appurtenances thereto or belonging thereto, in good and tenantable repair and maintain the same in a fit
and proper condition and ensure that the support, shelter etc. of the Building is not in any way damaged or
jeopardized.

The Allottee further undertakes, assures and guarantees that he/she would not put any sign-board / name-plate,
neon light, publicity material or advertisement material etc. on the face / facade of the Building or anywhere on
the exterior of the Project, buildings therein or Common Areas. The Allottees shall also not change the colour
scheme of the outer walls or painting of the exterior side of the windows or carry out any change in the exterior
elevation or design. Further the Allottee shall not store any hazardous or combustible goods in the
[Apartment/Plot] or place any heavy material in the common passages or staircase of the Building. The Allottee
shall also not remove any wall, including the outer and load bearing wall of the [Apartment/Plot].

The Allottee shall plan and distribute its electrical load in conformity with the electrical systems installed by the
Promoter and thereafter the association of allottees and/or maintenance agency appointed by association of
allottees. The Allottee shall be responsible for any loss or damages arising out of breach of any of the aforesaid
conditions.

COMPLIANCE OF LAWS, NOTIFICATIONS ETC. BY PARTIES:

The Parties are entering into this Agreement for the allotment of a [Apartment/Plot] with the full knowledge of
all laws, rules, regulations, notifications applicable to the project.
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ADDITIONAL CONSTRUCTIONS:

The Promoter undertakes that it has no right to make additions or to put up additional structure(s) anywhere in
the Project after the building plan, layout plan, sanction plan and specifications, amenities and facilities has been
approved by the competent authority(ies) and disclosed, except for as provided in the Act.

PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE:

After the Promoter executes this Agreement he shall not mortgage or create a charge on the
[Apartment/Plot/Building] and if any such mortgage or charge is made or created then notwithstanding anything
contained in any other law for the time being in force, such mortgage or charge shall not affect the right and
interest of the Allottee who has taken or agreed to take such [Apartment/Plot/Building].

APARTMENT OWNERSHIP ACT (OF THE RELEVANT STATE):

The Promoter has assured the Allottees that the project in its entirety is in accordance with the provisions of the
[Please insert the name of the state Apartment
Ownership] Act). The Promoter showing compliance of various laws/regulations as applicable in

BINDING EFFECT:

Forwarding this Agreement to the Allottee by the Promoter does not create a binding obligation on the part of
the Promoter or the Allottee until, firstly, the Allottee signs and delivers this Agreement with all the schedules
along with the payments due as stipulated in the Payment Plan within 30 (thirty) days from the date of receipt by
the Allottee and secondly, appears for registration of the same before the concerned Sub-Registrar

(specify the address of the Sub-Registrar) as and when intimated by the Promoter. If the Allottee(s) fails to
execute and deliver to the Promoter this Agreement within 30 (thirty) days from the date of its receipt by the
Allottee and/or appear before the Sub-Registrar for its registration as and when intimated by the Promoter, then
the Promoter shall serve a notice to the Allottee for rectifying the default, which if not rectified within 30 (thirty)
days from the date of its receipt by the Allottee, application of the Allottee shall be treated as cancelled and all
sums deposited by the Allottee in connection therewith including the booking amount shall be returned to the
Allottee without any interest or compensation whatsoever.

ENTIRE AGREEMENT:

This Agreement, along with its schedules, constitutes the entire Agreement between the Parties with respect to
the subject matter hereof and supersedes any and all understandings, any other agreements, allotment letter,
correspondences, arrangements whether written or oral, if any, between the Parties in regard to the said
apartment/plot/building, as the case may be.

RIGHT TO AMEND:
This Agreement may only be amended through written consent of the Parties.

PROVISIONS OF THIS AGREEMENT APPLICABLE ON ALLOTTEE / SUBSEQUENT
ALLOTTEES:

It is clearly understood and so agreed by and between the Parties hereto that all the provisions contained herein
and the obligations arising hereunder in respect of the [Apartment/Plot] and the Project shall equally be
applicable to and enforceable against and by any subsequent Allottees of the [Apartment/Plot], in case of a
transfer, as the said obligations go along with the [Apartment/Plot] for all intents and purposes.

WAIVER NOT A LIMITATION TO ENFORCE:

The Promoter may, at its sole option and discretion, without prejudice to its rights as set out in this Agreement,
waive the breach by the Allottee in not making payments as per the Payment Plan [Annexure C] including
waiving the payment of interest for delayed payment. It is made clear and so agreed by the Allottee that exercise
of discretion by the Promoter in the case of one Allottee shall not be construed to be a precedent and /or binding
on the Promoter to exercise such discretion in the case of other Allottees.

Failure on the part of the Parties to enforce at any time or for any period of time the provisions hereof shall not
be construed to be a waiver of any provisions or of the right thereafter to enforce each and every provision.
SEVERABILITY:

If any provision of this Agreement shall be determined to be void or unenforceable under the Act or the Rules
and Regulations made thereunder or under other applicable laws, such provisions of the Agreement shall be
deemed amended or deleted in so far as reasonably inconsistent with the purpose of this Agreement and to the
extent necessary to conform to Act or the Rules and Regulations made thereunder or the applicable law, as the
case may be, and the remaining provisions of this Agreement shall remain valid and enforceable as applicable at
the time of execution of this Agreement.
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METHOD OF CALCULATION OF PROPORTIONATE SHARE WHEREVER REFERRED TO IN
THE AGREEMENT:

Wherever in this Agreement it is stipulated that the Allottee has to make any payment, in common with other
Allottee(s) in Project, the same shall be the proportion which the carpet area of the [Apartment/Plot] bears to the
total carpet area of all the [Apartments/Plots] in the Project.

FURTHER ASSURANCES:

Both Parties agree that they shall execute, acknowledge and deliver to the other such instruments and take such
other actions, in additions to the instruments and actions specifically provided for herein, as may be reasonably
required in order to effectuate the provisions of this Agreement or of any transaction contemplated herein or to
confirm or perfect any right to be created or transferred hereunder or pursuant to any such transaction.

PLACE OF EXECUTION:

The execution of this Agreement shall be complete only upon its execution by the Promoter through its
authorized signatory at the Promoter’s Office, or at some other place, which may be mutually agreed between

the Promoter and the Allottee, in after the Agreement is duly executed by the Allottee
and the Promoter or simultaneously with the execution the said Agreement shall be registered at the office of the
Sub-Registrar at (specify the address of the Sub-Registrar). Hence this Agreement shall be
deemed to have been executed at

NOTICES:

That all notices to be served on the Allottee and the Promoter as contemplated by this Agreement shall be
deemed to have been duly served if sent to the Allottee or the Promoter by Registered Post at their respective
addresses specified below:

Name of Allottee
(Allottee Address)

M/s Promoter name

(Promoter Address)

It shall be the duty of the Allottee and the Promoter to inform each other of any change in address subsequent to
the execution of this Agreement in the above address by Registered Post failing which all communications and
letters posted at the above address shall be deemed to have been received by the promoter or the Allottee, as the
case may be.

JOINT ALLOTTEES:

That in case there are Joint Allottees all communications shall be sent by the Promoter to the Allottee whose
name appears first and at the address given by him/her which shall for all intents and purposes to consider as
properly served on all the Allottees.

SAVINGS:

Any application letter, allotment letter, agreement, or any other document signed by the allottee, in respect of the
apartment, plot or building, as the case may be, prior to the execution and registration of this Agreement for Sale
for such apartment, plot or building, as the case may be, shall not be construed to limit the rights and interests of
the allottee under the Agreement for Sale or under the Act or the rules or the regulations made thereunder.

GOVERNING LAW:

That the rights and obligations of the parties under or arising out of this Agreement shall be construed and
enforced in accordance with the Act and the Rules and Regulations made thereunder including other applicable
laws of India for the time being in force.

DISPUTE RESOLUTION:

All or any disputes arising out or touching upon or in relation to the terms and conditions of this Agreement,
including the interpretation and validity of the terms thereof and the respective rights and obligations of the
Parties, shall be settled amicably by mutual discussion, failing which the same shall be settled through the
adjudicating officer appointed under the Act.
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[Please insert any other terms and conditions as per the contractual understanding between the parties,
however, please ensure that such additional terms and conditions are not in derogation of or inconsistent with
the terms and conditions set out above or the Act and the Rules and Regulations made thereunder.]

IN WITNESS WHEREOF parties hereinabove named have set their respective hands and signed this Agreement for Sale
at (city/town name) in the presence of attesting witness, signing as such on the day first
above written.

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Please affix
photograph and
sign across the
photograph

Allottee: (including joint buyers)

(1) Signature

Name
Address
Please affix
. photograph and
(2) Signature sign across the
Name photograph
Address

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Please affix

Promoter: photograph and
sign across the
. . . photograph
(1) Signature (Authorised Signatory)
Name
Address
At on in the presence of:
WITNESSES:
1. Signature
Name
Address
2. Signature
Name

Address
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SCHEDULE ‘A’ -

SCHEDULE ‘B’ -
SCHEDULE “C’ -
SCHEDULE ‘D’ -

SCHEDULE ‘E’ -

PLEASE INSERT DESCRIPTION OF THE [APARTMENT/PLOT] AND THE
GARAGE/COVERED PARKING (IF APPLICABLE) ALONG WITH BOUNDARIES IN
ALL FOUR DIRECTIONS

FLOOR PLAN OF THE APARTMENT
PAYMENT PLAN

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH ARE PART OF THE
APARTMENT/PLOT)

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH ARE PART OF THE PROJECT)

[The ‘Schedules’ to this Agreement for Sale shall be as agreed to between the Parties]

[F. No. 15(4)/2016/UCU]
BHUPENDRA BAHUGUNA, Under Secy.

* or such other certificate by whatever name called issued by the competent authority.
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